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qrFLE. 46(3).—Fe<T T, Fa«r Afafaa, 2013 (2013 1 18) Hr omer 468 #Hr
STETT (1) 37T (2) =¥ °TT 469 HF ITETT (1) 3T (2) FT T&T ATHIT AT TAN Fd gU TIGEN]
Rerfertera e =TT 8, Taiq-

ATT-1
TTETIT
1. fere 7T, YT iR AT AT
(1) == =wt %7 "tereg am Fu=r (TREH) H=, 2020 21
(2) e 1 el 2020 F T99 2
(3) ¥ fA=w et srferf==e, 2013 (2013 FT 18) * Tefid TREHTIA & o A g
2. TS : =9 oAt &, S a& o 92 stora faug-aeq & o= sraferd 7 21,-
@) sl & Fo s, 2013 (2013 F7 18) Sfs £
(@) IET H A FAAT F G TRT AT 2
@@ e & ag dudr @t srfesrer ar adt St fBfe srfier srfeerr i e
T =7 AT AT TRt d1 1 UAT o Aferrrr o T it orfha oiiw Fdey |/iv
T &, AT 2
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(@) R T sateereor i TS stET TEedr A TS A srdier srfeeeor sifese g, S
ATAEAT TAT I HaG FEATASA| T ATHAT TEAT

() de ¥ afafaay w1 g o g;
() I o= 7 TS S T et & v # s afvnfi w9 B # R afatem
AT 8, Fgr o g, ST Atarf= s § wHer: I9F gl
HATT-2
EIPE U EARRIRC LI

3. TREATI & T Arf=eT - (1) 9Ty 272 &1 IT9wT (1) F Y2, T et & g
& fore arf=reT, IRt % A sruterd UF afRaddi & a1, TAredtd, T&7 6T 1 97 7% &9
2 H YEA T STOT, i A St & & qa &l Srus|

(2) eI AT ATTEFTERAT STraT ATETERATeH, gt ATRTRaT U o o7fdew 8, R 1w earay-
T FIT AT T SATUIAT, S Ffe vt T srde M, [, at=a seEr o arasa
FIE ST ST T Y& 0l ST 8, ST TAT q99-97 %9 fa9-3 § grm

4. FET T AT - &7 272 ¥ ITATT (4) AT 9T 274 F¥ ITLUTT (1) F 70T Freet w24 F
o srafera wt &1 foawr w& 7 B9 4 7 g0 ST SH¥ S9 aiE d& & GAAT gl Sl AT
TS LA AT AT BISA FLA ST AT AN &, il ARG § Tgel o [ 8 ST{ere Tl g7 3 -
I ZTT T8 0F &9 F AT FL F1 A7 f=Faeor a7 Ifaai § wree Tham STuam i« & fFawor fi
AT FT TF TI-07 I&T f39-5 § R

5. ATt it S ipia A AT F Hay § fAeer - Frf=ewr wrea o S uw, anfewr w7 fiwe
TR0 ST 3% Ieht JqHaTs & oT arg A F3 ud TR 70 S arer st o s,
Tfg #1231, e arf=er & wfaar 9sit ST ¢, F dag § [ a7 & oo anf=er & sfawr
THE TET STTUIT| ST ATT=RT Toheft SOt o Trar el o 2T<h G187 B &l 1% g, dgi AT,
T3 98 SUTH THHA, FAAT AT (&0 S qT Al1ed FT F39T T TRl g ST AR & oA, 7fs #i
g, & "o § A9 a9 & g, gAaTS & a9 < Tl g ST ATTRIRAT (G199 ol G997 AW agA
gasnt

6. ATt it I g HEAT - FAAT T TAF AT T 29 ITT TS & qIATT 9 39T 7T
T A " % HIae ATTRTRAT gIT AT Ieh ATTehd o180 FIET ATTeaRT i T T (&0 ST &
EHITL 2T
7. =T FT AT - SATeFTor & Fhegl Hael & sTedefie, AT F7 qfeq F7 &I qHars
& foro e aire & 9 ° 9 Alag T 98 R & ot afFes aam=me o siw o e a7 99
T[S & H HOAT T TSTECIhd HIATAT g I AT AT T TS &1 hl &A1 AT & el SATIH =9
H gt ST ® YO Rt ST s =g s y= 39 6 # g
8. Tt aTIg A i AT o smaee - (1) wfmwmaw F oo e arfEer seqa e s
& THT, ANTAT Aled SH ST & Thell QLT F SAATAT o TeAeTT STTerahanr il FTqAfq o far
FTIH gl AT JTUT
(2) Tt TTT=eT &1 3% A & o7 aTae o FiF SAqATT g Rl siraed e Fa9 7 % 3994t
FETe Ao T T g, Rt gaars At i gaars & o GEme § Fed e 1 g
et T/ 981 T ST
9. A ATFAHTHRAT T TTAITIT — (F) STET FlS ATTHTHAT —

(i) TET =T T T FA FT gRRI A5l g AT
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(i) = Ry grer =T srfeeReor & saer g fafea au= & ofraw Seht anf=ert &1 e &9 °§
faeer wear g,

(iiiy =TT AT 99 % forw wgafa 39T 8 91 =8 e warar g, 31 gAarE & fou AR g=
ATrE 1 AT T U arde w6, e o gears s i T g5 AfaEer gy gy S
o< AT F qHdT | Iufera 2 § fawe wgar g 4

(iv) =fe AR gomm 1 AT, ST AT T TTHAT 6 STIET SA<eT 6 (T SeaT A5l Feav &; AT

(@) STet AfErweor i T H =6 AW F orefiq saer w1 % oy sew g3ty wrer g1 sty 39
Tt U ST ag 3od THA, Fhell o= SAT<h %l ATl & &9 H AT FT gl g o
ATErRToT ¥ T H ATCRT TEqT FEA T ATEHRTT FIT, A ST AT 3 AT T 25
El

10.  TTITa Gereft SfeRaT - STeT stfarReer sw e it iR | fRt starad iy AreRTRaT 6 =
H TITATI 3 T A9 FAT 2, qg7 g 7 6 grer Faa fh arfa % o arfeer i gears
T T ST ATToRT | UH T 7 T ST, ST Srae?eh gi, e VAT STy, saer & s
F AT &7 & Ha TEqam, TT=eT § HATe T, S STl a7 1T 3T #q qiagf a1 aadi §
I I o AT, FSraH AT T Ik GHAT 6 AT 97 Bl, BT LT 3T HENTAT ATT=rHT T
FOAAT & FIA H [IT ATMRT AT FATUIAT ST I 39 G 1 T&d 6AT T47 7AET Sroa 59
AT T JA ATHT TEA T 7% T

1. STafRy 79 O - 97T 272 FT ITLTT (1) % refier avf=rewr o forw srofxy § & ooy o= smeer
£ e 7 dra =7 F fiae wree & oIy, T oy 9= Y v qfS Ikt FrieTERar a1 39T
TTferRa STafafar &7 &7 STos o erqer o= v wiaat arf=er & awdq #§ sufeaq g arer feft
STHTE &1 AT A1 w1 (@9 & Aae I 797 1T T8 & ST 92 & STuIt 5 Saeht saegahar
2l

12. SACH O 97 - AT & T iy § o0 95 % S0 § HI T T AT 61 AT 6
o o arfe & w9 & w9 7 3T 98 wree T ST, $fiT S99 9 dF US Wi e
TTT T RIS e ATl ATk AT I8 TTTEHT TTATATE I BT FHLed il I Hl &f ST

qHTIH
13. AR BT - 577 a o AT 7 21, =0 wanq I = qurast i @+t et 9w am g
14.  SATAH GHTIE T HAAT TATIS $T R -

(1) srterzor grer fordt Foet & afveATae & o B arf=eT i T #39 F T4, o7 dHiaT
T i AR % forT oot smeme o 9T a9 95 g7 THI 2 9%, ATAFHr, AT 9 S q9,
T UHT AaedT ST ordt a¥, S Afarwor it U § I AT saeT+®m g, gy 273 F TR (1) F
GE () % ALALOT H, TRAATIT il ATCAHRT IT SATAH QLT F ATad Y@l a, HOAT FT Tah AATaH
THTI T T Tl § S STgl HUT AAGTHal qol § dal AATAH oIS il Y (<h & o7 e
FT AT T=T a9 7 & 9T 7 3IT ST0IT 3% FAAT T ST9AT T Teed Fi H7 ST A6 f&aT
STTOATT ST @ T STfaraeor, 39 Fon & o St srgag oo 1Y, U8 9941 &1 M9e 78t #2ar g

(2)  SAATAT THTIF hl HAh 6 9T § STTIHIT T GT 275 HF ITERT (3) F ATATL, IH &F
TS STRAT o STYTE 9T, STeqdTU T {10, AfQ Fis gf, orfed givfl ofiT g Saer T97 saeds® Ue
afaqdi & 97 %9 &7 8 7 gl
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(3) 273 F¥ 3UUTT (1) F G () F ATATL, TAT qTRA et srfaw qamas it e * G
AT | A AT gl STUAT foh 9«1 67 TRt S9f=r, SfAT rorar aearasii, qohar a7 TRt o sieqa,
I T AT AI2d, T ATAHRTT T AT e A<k HT T Fred T 1o a8 TATIR T, TEHT "9,
FiTT FATAT TEATAS, AHET T AT ATEAIT T IT9 ITH ATH, SAATIH THTIF F THE TR
Ffe T 3

(4) g, TR, SAATaw S8TIE AT Al g9, S e & o sreer R T 8, st
TIRIEETY, gTT 277 T ITITRT (1) F TS & STLATT, QT T HLA hl MG T ST A7 & i
Aty & srfers T g1, TOEad ST ZIRT FET T qee g AT AT FAT FIRT ATAT ToAF =
HTEAH GIT AR i Iiq I=9 a9 9 § FAAT THIIF AAAT AATIH THTTF Al qI1ed AT ST
worfRerta, srfae waTee o ot aaTass, fi e F sreer i v afy s gl & wee fr T
ITI=rRT 3T 9raer O, AT TS 2T, T U Ui o A7 A1 TOreere il AT SATUA|

(5)  stErEr g s Fmefa, sefas |\ storar saet aars, Fge fir a7 7 foq
& HIGY ATEHIOT & THeA, JU7 AFRF & G99 § Fal % ewaa a1 &qa=rar s w1, T HIS al,
THRSTHLT L g4 T & 10 § T =TT R HI

(6) AT, AT THTTF AT FHUAT THTIF, [RETAT 3T ATEA T9aT |i2aT, 2016 (2016 FT
31) eI ST T LRI FHII Fh AT STAT 8, T T 6 (o0 e farar saarasht
# & srfareReor g e AR stroam

15. TR GHTIE I AR R - FuT qorosi F gefaa Fa swiaw aamaesi a7 st gren
S " | U Tw v [Aeen F ewei ang g

16.  IATaw qHTIS Y TWI, T - sAfererwor 3 freT eareer  srewefie, efaw awmos g o
TT | AT, TATL S AT T GIATT H047 ! arreadt & Bham STo i {3 T & 976 R,
THATT 3T AT & AT 6 [0 TATH ATEqAT Tal & AT Al AT gl g ql SATIH0T 38 qael |
ST AT FY Tl gl

TREHTI seer

17.  GHTIF &0 AN ST ITAT SR 3T AR FT TG - (1) €T 277 FT ITLTT (1) F TASHTH
TIEATIT A &7 AL TAT ATF UH TRAdH! & 919 T67 & 11§ AT 7 TREATaT e &7
AT TH TT ZEATEL B o THT AT T d& HLeh TISTESTT GIT QLT %l ST hf qrerg sir 7 o v
FFfer & o7fare 7 g1, FAAT THTTH AT FIAT e T T=7 fad 12 e 3= f3F 13 § 997 1o
T FOAT THTTE T A T A< AT T(T F AqTT I 0T H B 6 T2 7T ST 97 I,
7f% #rE 21, it v wh oft grft, 7t st wwmaes & Regfe % a9 ager /gt 9§t 7 2n

(2)  FHOAT HETIH AT T UF HiAaq T o=T 20 F ITST F ATEATE, &F T5 ATd § FHaA1 6
TRrECIFd a1 Ie FiE TRELFT FEATAT Tol & dl, Tq6 ATET 6 T 19 AT FTaH J1q T4
TITH I FYAT 7, IT UH 37 =7f<h 97 A0a1 1 vy Of 7 forsramofy, S srfesreor e w3

(3)  srferswur gy foFw Tw sreer it ua wia ot Foet (Reme) R, 2014 % 9= s uat-28 §
FAT ToreeTe 1 a1 & e o= o frae J|maes g wree &t S

18.  qREATA Araer H FAwT-aeg - et Foet F TREATT FT F QT §, 7 qrar & ard-
AT, Tg TAIEE R 6 a8 UH ARRAT FT Foeq g 1o ST 9T il qrg aF q07 T@raeierd
AT T GTAT AR AT T HLA, TATET THT 3T T I HAAT GHTTE o THe T i A< 3vg T
AT 3 % o0 IAeEr gf i Faet it Rt |9, afam a1 Fnrsira, qehar a1 BT s efe,
IEH YTH ATH §fed, IT ATIF 1@ ardl To4F ARE F7 Tg Foe gNT % ag dah, afgar a1
TSI, Tohal AT TR oe T o, STH ITH AT Ad, FOAT THTTE Hl Tl AFATId HLT|
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19.  UREHTIA 29T A F3 Gt [R2er - o= F39 7 aeer 99 F39 99T, I7 I9F
ot Fheft |, srfereReor seer & fasmue i =i, afs w8, g sreer ardfier far smosm
i TH =Rt AT #7121, g aREmTE ' o f wrarteat F gay § Aifed s vE e
AF9TF T fAeer fRw ST

20.  3eer T AT - srfeRr g 2T T srereT seer # wigw], srfarenwer grer T oy
TfREaTI T areer TiRa R S i 9 F =teg i F ofiae s{sh F R e awmmeea '
T I ST AT T T &7 KT ST AT % FFelY =amos =9 & y=iera B aum=m-oa § st
FOAT T TR FEATE g, i TR Srow siiw ari=errerdt grer & =1ts, afe #6181, i
e vy O § I srfersreor Meer w2, ardier i smoefy s ag s g B 14 5 grm)

21. AT HUTIR ST ST — o727 275 FiF S7¢mey (6) # 77 fAfdee soet aama= =7 § st
T & oy & {al & e AT Fa=ar =l HHl, AT Fle I, & TR R 6 Gag H HIA[ THTTF
FTLT ST ATEReor % F8ey &9 a7 10 o ®r2er it SArusi)

22, Ol GATIH Tl ARTAT S AT TF FEISATAT T THTE AT —

(1) IREHETIT T sreer FT ST 9% FOeT THTIE FAAT 00 THT GIRET, T, FREIRT @1 A7
FIRAT TAT FRTSTAT FT TehTA AT SATHTAT AT A I | @97 i Faer i gl g9t
eIl T FESTAT, THal AT gl o7 ATEAAT AT ATHLAT H 7@ & forg aft =twdl &1 a8
FIeq I o & IEHT AT Hed AFTTH TATTF I3 HL|

(2) gl FAAT, THH TAAH, THh THT Teehi T FIHH T e 7T SATh ST THTTS o G TgIRT
FIA % o0 saferd 21, FEaRT T8 FAT &, T2l THII ATAF00 F HHET I Uk ITIh A= & o
AT FT HA

(3)  wrferRwor, SU-AFW (2) F el Sreee UTH g9 U, SMeer HA ek g7 U Jadai, U
THE THEEhIT FIHE AT o+ e (ATaar AT e, srqfasdl, Jarardr seEr aaraiies
afed) #r fger o & a=-

(F) HHATTH R AR TS GAAT 3T FIT; AT

(@) HATTF F AGRAT FT FATAAT FL AT AT 6 Fherd § T A>T, Ol e
JETITRAT AT ATHTAT A | I qTT TZANT < |

23.  qRENTI Seer [ S % I8 FEAATRAT FT T€T - TRHATI A9 B S srorar sefas
THTIE Al AFRE BT ST % ToTq, TREHET W S § T ® Savad] wEdlgt § SEenl st
fafers &wea o sraraT, IREHTIT FIA T AT A g TedT grf, fohq are offds & Faet & 919 &
T HghT H “TREATIT &7 7 ‘o Taq TREHE § ST 9t 918 21, o5 o S

TREAFTI ST 9T aTel A S SR FA & forw smaee

24, 9T T FEAATR! TTH HA IT ST W@ il A & [T e - €17 279 i IT&mT (1) F
e FrS aTe AT o7 TAfarT FaTEr I F AT AT T@ F AfFweer it aqAta & forg sreaa
FIAT THTTF T T ZI AT AT T o TorT 7uferg a1 a1 Frdarer & Tehrl ol Arfed &9 {59
15 ¥ fog STom

YT 281 F el 9=t qHTIF gy e
25. &9+t quTIs g R -

(1) &TT 281 & ITLTT (1) F T FAAT THATTF T TG 0l S ATAT TS TAT A9TF UH
TfEddt & G T A9 16 H T il STUIT 3T FIAT THITH 3Fd ST (4) F ITST 6 T,
TfT 98 IUIE TH, 7 RUTE srorar Rure J3m 7 dehar g
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(2)  vadei, Faert, srfeeia, =T i yaw =i e w1 #r FEwer a|mE € oar
JAT | Al & g, T(x T T FAT TUferd I, T g FdeT gNIT o 9g HO4T THTIF F qHe
SRS ST AT UH T T 7 3L & ST 399 [0 ST, UHT F9fT FAATT <37 ST IHE TUTeAT 2f, oY
FIAT THTTF GTLT TAT SFUTrT UHT TTAaT I FIT

(3)  SATERTor = WahTE i RUTE WA g T ariig & 7 faq & fiae st g 39 1 fFe=mw
FOA & o0 e [Foa qoT 39 arE Fi ATEET F GEAT 9IS U7 Sl FUET FHE R AT
FT

26. wEA-fAEwr i s s e -

YT AAEIT AT ATHEE, UF g 9 AT UH 7T ok ST Feald TEhTE gIT aAregi=d
TFaT ST, % AT 9% T AT SO Usic o H1eTH 8 g1 272 HF STLIRT (4) IT 7T 274 & 39-
1T (1) % Tl Seqa e a9 M= 25 & 37 =99 (1) e Toqa Fa=1 G8919F 6t Rare dr =
T ZATE FIF & 6 o AT I 3T 97 07 IiF I3 F FIE F GO 92 IThT TIaam a1 Ig2or
FT ITTT ITH FA FT gHaT R

27.  ofdeer gRT RO 9 A9 - 9T 281 F AR § FHAT qHITE G0 A s RO 1w
=T F & forw srfesheor & awer seqa AT ST ST st J9T9e SAReTa &9 & J7 TTeeha
sfafater  Areaw & IFq R a2 o= F 997 IuRaa g i< SATereor &l SEH ATHHe ATl
I H SART FEAT AT TTETHI0 T STAT6 ATAFRIT FATAT FY 3 RATE 9¢ A= FT % 39,
STTERTOT U ST ITRA T Tl g T UH 9T & G T § ST a8 ST qHA|

AR it T #1 Faew
28. AR A sWfaw = -
(1) 5Ta T o srfersmeor sfsraria =t foreT TR &1 Mde F2ar §, FOT a9 TREHTIe e 6
AT % 1% AT 7 oA e & F Fiaqe ot % afaartay f vF ahe g= 39 94 &7
Tt AiRd, S ATETdY % A<l it weAr a7 39H AR B i 9, wouw 9w F ey § 7y 1
ST & 9 AT B ST UHT gt § ArSarat S At St w7 9uE w30 g UE g agw
FHIT 3T ATEHIUT H RIS HIT

(2)  TH AT ¥ TAF dg ATh ATHA ZRIT ST TRAATIT 6 TEA | FIAT FT GG TIAT SHH
Fre TTATATer AT 3fT =6 AT T &7 T H FTST SATUIAT FSrH Tged 9N § o ATEr g0 ST sraer
AferTe g o g 90T | F Af9arft g S sfafafa g & a1 k2o % forw S § ar g 281
FT ITLTT (1) F STl TAT STOTerd o= SATh AT T ST F=EAT I=9 &3 17 | gt

29. My i i@ wrAifeq farsmr- (1) Faw 28 & sfeafua sfsarfat i safw =t
HIEA FA TT, HOAAT THIGS ATHETAAT 0 AT & \qer & 0 TfEewaor § e 918 30 {7
UHT g1 § oTfHe ToIw AR % forw AT Aifed § 7g Ior Fd g oy i o A R
AT sraT U e fY = f dwT 2w = # onfaer 8, e are #r Afem 3w, v o i
2 % Haer § 9ifY T gaerier S qHTE geerier, AT UE ik A UET Afed g gid #3d g0
5 7f% a8 =9 T & UF ATt F w1 § Auem B Tu s =8 g6t § Sfeatea e uar 2a
Fr Tt AT & forw smafRy Y gt waar 8, a8 At § ST gO-u7 79 % F qHAT § wed
T T THH U Ui Ade™ F forw g ade & 1@ 21 G & &9 987 67 srafd § ot aamas w7
TR U Iy arier # T srtwen strar witera afafRfE g faew ¥ oo g e =
STTErR0T & FHeT IUTed gl 3fiT UHT Arfeq 7&=9 faT 18 H g1 i &y 20 § € g2 Ofq § =8 v
ST SITUAT qTfh ag Fvem & o F9a aie ¥ #8777 14 79 @ AT9T3d1 & 909 9849 10




[aT H—ave 3(i)] ST 3T TSI ; STETETLOT

(2) g =ATE e TAAT IS =9 AT AT ITT FA F G § %7 &7 19 § U a7 0F
THL A AT ST AT H AT T AT FLA o [0 FIT T F FH T FH 2 & T8 SAreramao
& THT FIEA HT

30. gl & Myem - w29 ¥ e =t % Maem % fow Faa ar =i, sfemr G o
R ST U ATHETT 6 T § o727 Vet THfd # U i Sart 31 Qi i Ve "edr srrar I gt
¥ sfeatea e it fiar & day & swafy #2ar &, 38 TR, ST U gars F T, o 285 it
STLTT (1) F ATATT TH AT T ATAH € F Fe AT ST 37 37 g1 o 077 [uers w©
g, 39 T ATAFIOT FIRT AT HIZT F |1 THTIOTT T STOT FAT T8 T=T a7 20 # grf

31. e = Sifew st & ar -

(1) sttt i Faers 72 = & wiE o, Fe 30 F sgame stfermeor g aer-sir, e
THTIF ATHETOAT AT IFT AT § AT ¥ Atk & forg ara faq it safa & fiaw, a8 S
T U AT ST HT o6 I8 IFT GAT H oy Tpfa 3w qa<t & v gt a7 Ra 9% war @ g,
ToRaT erTier R T T2 g, 37 UH =t a7 5 & ey # fohail ga=rfer &7 e T 1 § a9m
TH A" § 98 UH ATh &1 g grad HOT (% IFT AT F ITh 719 &l ga & (o File reed
TAAT IFA FAT § qaad & forw, srferaweer & awer var Aifeq i Afderft # aefier f a1
Teag fo % v G ST afer 2 & ver 9ifew w=v fam 21 § grft 99T 39 9496 °# vlE
=ik o o e Roer it 7 39 g=1 § featead ad 9%, Q-9 6 T2 S FT ST A6
T ITee g7 HSAT STTUAT|

(2) == 9 F otehiT Af9=TEAT & o g=ET % 3Fq YU § GEred qar 7 Uh qI0-97 39
Rt gIT ot STt fSregier 36 q=aT & St R o s srferser g sifsrarfa & o= *
e & a1a o & frav srfersmeor ®§ wree B3R SITu s UaT ora-a9 99 3 22 § grm
32. =TT &t IS AT - SATewIor ATETRET it gEr H§ aqd gt AT g g
ATYTRAT o qT9 SIS TaT g 3T 7 Th1E AT SIS & forw IET O 7 ITTRT /a7 SITosm o
A AT T T2 F 6 Fory 617 747 21

33. g # uRadw - s 31 7 afea #1 Srewe, AfsariREt i = fo=-fae 987 gnft s ==
AT § U ATHETAT & &9 H et =af<h 1 Foer ag! BFar 73w o, e & sraer g oEr vy
ST o AT i BIEHT, 39 AT 7 o2aT Toret forer T & 39t a7ar 7 ger faar Srom

34. A ¥ qfs F g sreee - afe afserEet it g=1 % Qe F a@ o 9979F & 99 I8
fosama e &1 wwr g sfafiw =t § enfier fonet stermamar &t am sifaw =1 1 Ao 6 12
StHaTiT 7 g & AT & F g AT =T o1 A1 Tadt ¥ e G wr g av ger Rar g
sroraT ifow =7 F Aoer & T2 g= § 39 Tt AT et f @Ay v G i ar A zad A
Fre o= faewor § foft s it qrfeg sraferg € a1 ag dafara srfsemft & Jifed 39w srfgraeor &
UH T H 9T FHA ST AT TRAAA 6 [0 e FT bl § AT ATAHT STHT a8 ITIH
qHE = AT | i AT IRE0qT FC T 2

35. U4 9l died ATHQIRAAT i AT — ST qF SATIHIOT FIT VAT eer 7 FFar Sw, 9 9%
ToRHT FOT F OF TEEAT AT AT AT AT FT FUSH FEAT Aaedq 7l g 7 Sgi et
FOAT % & HEEAT [ ATIHA FEd g SATHITTAAT ol AT T I FLeA 7 QLT AT S[Tav g av =4
At o Iuag ST Ofa & g g ST o aqaT geedi dF gET # [Huee 73 % o ang g 2|

AT gt
36. SNSRI MR ATWRTRAAT T F5F - 91T 287 FT ITLUTT (3) F IUAET F ATATY, I AT*FqdT
HTYTIU A & 10 ST FATGHRIE AUTT F TaET 8T T &, = AT § &F TS TG qT % AT
AT ST ATHRTTAAT T T AT, AT FLA A AT FeeA & forw fAfgd OfF & amams
e srferaTiRaT &t S st i "=iera it Srush
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37. HUAT GHTYF GIT 9% & (MY &1 AT AT — (1) AT A ATqQTAT it a5t *
ATATSIA o d78 FATNH 93q AT (&7 & HIaY FUT THIER 36 S5 6 (0l HT q({eq TTEHI FHl
T ST A TAAT I=T a7 23 # grf|

(2) =fe smer T AfhErEl gorge afufa F T 7 5T 7 37 THE aeedt o w9
AT SFRAIT 9% HgHa g 9, 87T 287 FiT ITLTT (2) F IUe * reqefi=, a1 ver o7 g+ *
AETE, U TATGHIT TIHTT FT TS AT STUIT S FOAT THIF 0 T F A5 FIAfd T qaedi
3 ATHT T A9=1 RO | onfier wam

(3)  ATIFI T UF TATGHRIT HAIHIT TST FXA o [T Hrad F S % T27q, IfS a9a1e
A At gergs afffa i 5= 7 i THE gl F T H ATH AR U AHgHd 2id 8
AT FHOAT THTTE TR IAT ATE T FTd T ATHLOT F THF [T 3 IHeh HHTSIA qAT
T ARE I TaET g & dag § He9r I F o0 saa F1m a9 dThaor Fq=r qoras i
e v o+ F forw us arhe (g #9307 3 v ¥ e i S Tl e #17T Aites
Tt TATTE gTT 3T Tfa & o i srosft sar & srfdereor e 3 s s g arie & 0
H F 919 a7 98 21 3% 78 A== =y a7 24 # fo=m strowm

(4) Az & U S e it gaare & o Faa aE &, SfesEor Hur FHTaE ofiT et
AT AT ATHITH, ST ITRAT BT TFhdT &, T I aereswe afd & 9aeT FiF &l 9%d § o
TROTr AT sreraT UH srger AT Haer 9 S o srferseor Suaeh aue|

38. HwTgRR afAfa # Rixe #r wwaT -

(1) TaTg® atata § Rt g 9, st quraes 39 e &1 93 % forw 79 srferd et an
ATHRTREAT AT TARTA T FATUIT; STHT HT ATHA | SAUTET Fl, AT 95% H Fehod FIT <6 &l 92
% forT ST F=aTT A7 ATET & 99 Rs o ST it e #e & forg ST a7 et g o[ee
7 el it FgRe BT ST SeaTtead w2 a9t &

g o, Tf< FUAT GHTIF AT TREATIA § 98 97 T8d g0 A8 (991 ¢ [ 39 (X<h &l 937 71 STl
Tl § Al g ATAFI FT ATAa FT THaT @ AL ATAHL T A< F ThaT ¢ 4 ag Rt 7 98 sy
a7 areer | 7ot fAfge uifRefaat #r S =0 7 aw )

(2)  AATEH THIT F FEAXT GaET, a1 § FH Tgl, IFT qHId § et R % gd g0 w1 H:T
T 2l
(38)  =aTreyfw, STBl oMa A7 Atwarl, et o #eor & RfRF w33 # s\we @d § af #uer
TATTF UHY SReTdT T AT Tohler TR0 3T 291 3fi¥ srferaeor, smaer grer vy RfwF &1 9
qHAT 2

39. HUAT it ARAAT FT FA @A I qATGHIE AT $ GIET AT HUAT qTIH - et
TREHTIT § UH H19F & &9 § AT UHT T 6 G267 & 9T § HiF Fd g0 T T Ho1 FH19F 37
T & TATgHIL FIHIT FT Fle TaeT, A IT AT & F &7 AT 79+ e, Antar, i,
TSte, ATh AT Gaeft & wread § ot £ Gt aiwafxy & Gy awr #r sfesor grr st v
TISHY, FAT Al ST 3T =7 FAIAT F I & Tawer 6 T2 UHT THET @drg w1 goameata
THTIF AT Tohell FHaTT AT ATHEE, % sfaad 9 A0 gRT T2 Fohar ST a9t g, ST stfaeeor
STET SUIH THEA, ARTT & & (o0 AT AT FT qhaT 2|

40. TAEFR AR EIATHTFAMI-  TATGHIT AT HT HI5 TIET, ATTFIT F Q9T 6
9T, TeTeT A7 AT BT F = AT A9 [T, ARfiE, iU, ueie, qee 31 gadt F areaw |
TREATIT | g a1l Tohell o ol ST &7 AT I8 % AT 9Tl & TTa & q99 |
I T Y S A= * forw Pt ST 7 I I A7 e % forw AT ey A F e quiTn




[aT H—ave 3(i)] ST 3T TSI ; STETETLOT

FT I FIT ATY( T T Thegl aeqell AT FUAT & HTLOT Fl ATH TTH FA HT gHAT Agl g7 3T
Set =H 9w F Iuadl &7 Iee=d Fd gu i AT ITH 6T =T g A7 A AT T O,
TATREATT, UH THITE o @Il i ST SAAT AT, UH FRATT &l AT Agl & SO a7 a1
FT a9 a7 ST

41, STAHTOT F MR A I A Y AW — U el o § Sred = 39 a7 40 F refier smaer
aTed f3haT AT 8, TR TR AT WS FA Y AN 39 AR gIT dgd i ot fSreer forw var sreer
ST FRAT TT € S A AT AT AT IRET R SF A8l gh|

42, gfAfa v EraT wA ENH seer — Sgf FuAr f TRETRET F I F q9d § qeATgh
AT 3 Teer 1 IHF ET &Y ST TET AT F o7 AT FLA T AT SATRHTOT F AT AT SO
g AT rfereor & =9 saer § Farsh v wia e it SIrusft siw T e Fae agi & st set
et it T a7 e ffory wew it & s srfarameor 3 oy smeer v grew, afffy F G awe
T TATEHTE AT F UF Ta6T F € H STk FATAT F TTAT FdAl 6 (Haga § 36 gTT TaT it
TS HATer & forw FoReT arferfoe &7 s qgi T S

43, TATEHIL AT W 934 — (1) FATGHE TIATT HT T5F TH THT 9 il 0T 497 o qo7-a97
T FEd BT ST i F9AT q9TIE AT 3T AT & T G&Edl & Uh [dgrs 9aed 99 FHl 9
AATF THE, IT AHIT il 5% AT T 2|

(2) FATEHIT AT & 95F & (o7 Mgl For T&eqi f UF [degre 9edr a1 a 964, 49 9 I
srfere g1, g

(3) AATEH AiUTd 9o% § UM T & FgHd 1T HF HA q3q T 7 2 al w1 qgl
gauil

(4) TATEFRIT FHATT FT Fle TG AqqT T (MG § EATeAd ST Hoel G919 Rl qI1ed gIT
TR < TRt 2

(5) TfE FATZHIT AHIT T FIS TET TH QAT & T | =TT FHAT TAT 8, FTT TSR 6 a1
HHATAT AT HATEAT FLAT & AT ST FIHIA ol T FlHH SSHT T IT AT hl ATATT * o7 ST
I T o 1Y AATEAT T2AT &, Aa AT AT T TAATE Fd g, SEr |1 719 2f,
3T 92 R g1 S

(6) TATEHTT AU FT FTS AT e AAT 6T d5F H AT HT TTA e FLdm g AT ATHSTEIT
FT T § ATHITEAAT FT TAATEE FLAT & A7 I 95F T 3297 TATd gU AT [ FT AT o
TTLTIO FHehed ZTLT STTEHRT0T o el & 7eefie, ZeTaT ST 9T gl

ATET A ATHRTRET i o

44. 571 % T et w1 STAN- srfarmeor g fRw o el fAent & stedefis, s oot a=TT
T AT, 91T 287 FT ITLTT (3) ST 91T 292 T ITETT (3)  ATHLOT |, SATATISIT ol ST ATAT
AR ST ATTRTAAT FT S5 forg amg g

45, 9% & AT — (1) FAAT THATIF FH H FF A1ag (o F AMMed ad gu, ATTITEAAT AT ToF FT
AT FHOAT o TedF ATHITAT T TTELId ST FIT AT T TIee g AT TSI+ HTLTHT FT
AT S5Te, T ATfe" SH ATE F 5% & (U {79 ara & 9 § F9 A1eg (a7 g Tgd 0,
AT 3T ATHITOAAT T S5 FAT TFHaT 2

T, TATIEAT, ST AT STaT ATQTAIT T HEAT, T4 &1 | ATF g, HIT GH1IH A A==
FTXT SIS ATHT % e <fHeh T I 37 Haferd o7 STorar 69 1T & § qfR=rferd sqa s
ATIT | U <7 TR 957 § 9% & o0 Q7 997 i ©019 F 999 § 9iag & &7 e &




10 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

(2) TAF AFSTE FT I5F F AT T AT 396 T7707 § F=w 101 & =Ry 1w g9 97 afs 9+
TR T2t T & a7 & fAeer § fu o o At st F R § R g 91 o Gl a9
ST SATUAT ST F5F AT ATl AR HT ATT 21 AT TeAF ATHET T T F AT HT AT FHAT
& ARl F w7 7 3o Rawre # U 1w oo 37 vF R 99 9% & SITOAt ST S5% oA T aTer ST
AT 28l

(3) T AATfeE 7oA AR T=7 A 25 7 29 7 faw STUs|

46. 93F T T X q9T — TIF 93F UH €A A 0T T AT 6T [Tuait =97 36 ot
THTTE AFGT AT ATHTAAT T AT 6 TgAA 6 [0 LTS TH 3T AT ITLH THAT 1T ql
AT AT ATIETIAAT Y FhT F o0 STEART-3TeR/T T80T AT T4 A7 1 g FFw o7 719k )

47, IEAT AT 3 S FT A HIAT  FATEHRTRET ¥ AT — (1) FAAT THTTF FAAT F TeaF ATAFTE
1 e 3o A= & et ar et i aget a7 v flY % § suftea war afq e g,
T a5  forT fFora a1 sfw e o1 Aiteq y=7 37 30 # Hieg fod @ # 7 &iw 7g Aifed gt
w9 F [T ST A7 ASE R ST 4T T T SA9aT AT AT g1, ST giAgrs= 2l
ST STTUIT ST T ATHT ST 6 T T AT AT AT ¢, SHHT I IMAA g 1% 9g oSoF |
AN o ST Ffe ag ATIFET AN T80 of 9Ta7 & af 39k g1 UAT 7 Fed 7 AMcH qHTI% gIT
srfersRor &7 R ST i stfereor s =afe A vE AR S w asar g Sar & ag sugw
q|

(2) T THTTF TTE ITH G0 o6 =T F Fheal ATt 7 9o § 3ufeaa g % foro srfera
B % FTT, UH ATIHRIT &7 gl ToI1 F7 SOL & & (o0 AT File a7 fofaq & 58 ag vt
I *F TATSAT 6 (o7 AT THEH, TET FLA o6 (7 AT Tl &, AT ATS AT SFTEFHLT TAT FT
ST FAAT VAT Al{ed T&T FA | FAFRA @l g, THMIE T8 THL il TEFRAAT i A
STTEHTOT AT ST T ATFIOT UH SATAFIT & forw, S7 o a8 IS a9, Ve Ao Sy T dehar
2l

48 =T FT YH0T — Tt =f=h S| GaaT 9ot § 39 FIT 37 A9 7 Uah 9 T &l UhT Arfeq
AT & & AT AT § T AT 36 A Teh il O1E Aalterd waT 13T 9T, T TATH TH107 g7 3T 7g
I ATAHF § 7=7 a7 31 § wrger Fohar o)

49. STFT Y AWM — AT IT ATHSTAIT F¥ S3F o AT 3T TATAT T AW FHI=1 7 arfeadt
T g T AT0

50. ST st STETEAAT — HOAT THTTF IT IHR GTT ATHIAIGSE IS 31T F T35 HT A ZIIT 30T
ArfaaeE gey faw 32 # far srowm

51. AT ¥ 5% W Theq — ATl T FThET 93 H, FIg Gohed qTA a7 73T THT ATHT STTOTT
ST AR Hd T GgHT AR &7 8 I7 TiAf{er g7 ITRAT 81 ¥ §Fhed & 767 § Aqam
RT3 BT ST STfareReor g IREHTI & AT § 410 287 F Fefie sritora it ST areft =arel
FT TgAT d5F & TATSHAT o (1T AAZTL T ToF dgl HIHT SITUIT ST FHAAT o6 @l § FAT T 8
a7 7| 101 § T fAfdse 38 TH1r § geeTier T Ioora 36T 17 8, 39 | ST AT 9 g ST o
T o % TASHT & o7 gor o o7 39 @& F 9= 207 7 a1 | THTo 3T 2

52. sifeTRAT T S FT G - AfdaTiat £ BT S |, w1 dohed gt ot G T g
STTOATT ST& ATHETEAAT % HoF &1 agAd AHTd ®9 F A7 JiAfer g1 STad a1 oY e % 767 §
HART [T AT 2T 31T ATETAT T JoF =0 AT HIT & IS AT HUAT 6 AJoea, STaT | ATHAT
g, AT o U T3 o &9 H qq1 f AT e (o7 T AT 9T ¢, F SAHTT Saeid ohar
ST




[aT H—ave 3(i)] ST 3T TSI ; STETETLOT

53. ®IE [T ST a1 Gohed| ! TAFT — FIAT T9TIF AT 7 AfaarfEay £ sy aoF § urfia
T Hehod i TR LT THTIOTT Ueh Tiafor TTEHe0r § WIEer FT 3f¥ Ty Teieh aroe § Uy
el il e e

54. Tt Ae AT SRt & Jifed YTa 7 T — STef J9ar AT ATHrHAl i Jo& Frfed gy
FATE ATAT 8, IH T% | FAATGIT 37T Hhed, T T ATAFLIT TTAT AR FL, T TF o6 29 919
T e fau foAT & 5 et a7 Attt # 3w2 9§r 3T Aitew 7 e g, i g
CUER

55. TN — JATRAT, S5 &7 qeqer, 93 | SR Aearat a7 Afdari¥=y it agafa 7, =3 a97-
T I T T ThdT §, T AT T IEHT T I AT 6T ST /e w241 9 qfaem
JoF 1 T ot 59 TF F e F o d@wew ¥ BT o s v AREE 9 B Sooar s
STTersFeor UHT ¥ 7 AT 7 2

56. TUGIT — FIE doF IaH TR il SIEH AT dF TASF & 70 F1F Tl HT o IF
AR FT T5F ok A § HAGH FA o [T ITF FH F FF 19 AL ITRAT T g1 AT IAHT
stafaterea 7 21 a7 stfsari=i it SoF F Ao § &7 F 77 N9 ATHT=TT 97 7aer™ & forw o a9y
AaT AT FT srfeeTEt AT srfeeTEt i w@ear Sar oft 7T gy, o & o T 8

57. oTqfd 7 g s Rafa # wihar — 712, do% & oo [aa 9897 & g =9 & fiae o=t ar
SATIRTREET, SET AT AT9AT 21, 0 T ITRAT T T AT IAHRT TAHTe T 21, AT a8 95H 3l
TaTe § ST fad % forw ST 997 & &9 92 g & o e & & ot ow Ak T m E e |
AEART qoF | TG SUTEAT Al § AT AT €T H ITRAT FF H FH &l A9a AT ATHIAT
TG EIT 3T I T FT HATAT HT T & [o1Hh (10 I8 9% qATs T2 &l

T UHT e Sk REH &1 J9ae a7 AfErdT ff suftaa T g, S| ff /e g, % & v
srearey T FXOTe sTferaaoT & Joer UH fAqert & forw s e ST o stferaeT ISvgeh aw=|

58. AL Fid HARTT HT GhdT § — 9T 287 % T ATRIG A==l 6 do% | a7 ITehr et
AEANT I H, IS ARE AAGE F €T H TASE A 6 (70 IT5 Agl gRIT q9Id1h ITqT 95F 6
AT F A § TH TASATS Ifodatad G0 T gl FUAT THTIH o I8 FIAT T 3 a7 0T FHT
s fafeaa &9 & 750 AT g1 ST a9l it o7 S3E0 F W H, wS AT J9ae & 9 H
HAGTH 2 o [oIT qT 781 R q97d o IO 93 o AT 6 AMeH § 287 TASATd Ifeafed aa7
H Igl FHOAT FHTTE F 916 HIAT § I F 0 /T T [Afeaa & F T 37 g7 7 T8 TH 1
I o ATASTT sl qIE F Tgel QUIadT T SATAF BT F TAw1e (64T 797 Bl

g T2 W o fAgw 59 7 62 FaRl # 37 d5F * forg AN T@r R0 S g 287 &
T AT T 95 F T SIS 6l ST 2

g ag AT B F e 9 ST 91 At F a9 o forg A A8t 2 o o= fFeet ¥ e av
TR 3Tl faw o forefY fArger 3 T0T ST SEOTT ST Y17 AT STufera gl 8l

59. TET ATAT fSEH A7 AqQ TRl FX T — il AT TRl AoRiaaa a7 arwfeas o7 a7
U faRelt ST ot goo srtaiafea 98t BT T gn, 7 81 # aare Rt F0r U, A7 39E g
gt et =] AfF e 9= 97 a=aoe Ry WA, F q9e § "G A a9dih a8 Aq|1 T aqqr
JeAF IH AR AT 2T AT F [0 Togeh 7 21, ST g | o1 & forg 27 ¢ &7 oo fawg 39+
e T Ifafa % &9 # &l 3T goF 1 ATHFET w21 F o w2 areer 7 3w w1 g s
AT 3 TATSAT o U 98T, afed Aaa™ & JAeEl & fou sfeafad 39+ Jo71r F "e % fow
FATT T 2N
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60. & IFA@ ATE HARTT FL Gl § — ATIFHIT FIT et TRemme § et so o "7+ &
TSN & [olT, &l A9 aqa had aul, Fedih g ael STaeid Teaad Fedr g, sl
gfaqia & feaor, I 9 39 Y2 6 T2 37 9o e 7T TRead geaiss T o
o3 T 2, ST ST T § o i oot Wi % go AT HeTe & WHT o, O AT ST
Trfer, =fe 12 g1, F "9y § IH gAS FHLA FT ATLFRTT AT

61. witha AR T fahT 1T Haa™ &1 9T — A7 FE THAsT o=aTe o9 YT K F Hae
HART HYdT g dl T AT SITUAT o IAT T TSI At <F § J97d o STTerhaor UH oqaae gl
SATET 6l TTTH 9 H a7d & Q2 2l 1% T & qoF FH ATT ATILAT! 6 HIE0 gl 2|

62. Tf@ 9= T Sfavfa ey 9T Aaam w & 91T - qams 39 doF e
T AT 7 SO TSI % JeATh & e 9¥ & 63T g, i a7 15 T & fiae
IEF FIT SAAATAT GoF FT AT FH ¥ ATHIA: AAGT 6 (5d & (o0 Trasgfa AT srufer g,
ST AT 9T g, A7 UH JAGTE I STIAT TSI ATeT o7 ared T gq AT il U Saer
TR FA o o0 ST FT Tl g

TR ATErHTOT AT AT F9T Foleh IFT AARIT T STTAHII FIET ATATT THAT ST ATAT
STt 9T AT FTefa ATeT | Tl SH Jod o T AT FHL il SATHAT & ThdT gl

63. AAST & FAISHT & T THTU T S Hd AT FENFIA — TH 5% 6 AL FT AAST & TASAT 6
o Foreft SHTOr 1 T AT ATHSE F2A H ATIHT R, T SHHT [Ae=aT ATy § e &
Feaed i g A% I 3° a8 Hag g & T T80 & Sfigd A7 A T STowT v 9 39 W
AYAT AT T FLTUIT ST ATSTL T IT AT R AT T@q i I § IHET g F\0T Ao
T ST, & steaed i AT 1 AqAfd & ST HEdl 2

64. FEATRAT T FAGT — (1) TSF FT TLTeT ToF § il T2 FIAATET FT FEAGT TITL HLATUIT 37T
39 T0g &7 7 30 o & v FrEg st § IS0 AT SITOAT &7 F1EgT 92 3696 1T AT SRTet
JF F FLTT FIT ZEATET FohT ST0T

(2) TUF JoF H IURIT AR T ATHITAAT AT AT JATT [l ATTIAT i 9= &7 33 # &t
SO

65. SITEOT T G FIAT — FAAT GHTTS S5F THTT 219 A1q (a7 % Hia<, Iqh [T &1 qrteq
g% {3+ gear 34 § ATHTor 7 3

AT T ATHRTRAT & d5h1 & qag & Wra=ier

66. TUTIT GIRT HAGM — Fils AT AT AT SARRTT & F AT q0red] T qaa= F€ T 2,
T3 FIT ATE AR T ATHIIAAT AT S5 # T Feare [T #7 v #:3 § o =g
sferf==m #T g 113 g7 At dfa & Frfeera 36T STar g a1 a8 =Re St q979e I7 377 955
& STETeA, STET AT ATHAT &, & THET IH TAFA FLA aTed U Hhed il Teh TTATeId TET HT AT
3a gfaferf™ ow Fuet F Bt fgores, waus, at=a a7 s stfer g =g swriore B s &
g U TeATHdT TiAferd 8, eare¥ g1 AT v foF 39 e forw aers =7 7 wrfersra f&3am i 21

67. TTEEAT T T — e A9aT AT Tivwart T =t % fore arameor q2vedt a7 f&em a3vedt 3
THAT g AT ATATLOT qreft I=7 o 35 | =i fFor q2vefy ye= fa= 36 § <7 Strusfh

68. FUAT THTIF AT ST * STeA F TAAY — ATAFHLOT FIT TRHHATIT F qTHA H Fle A AT
AR FUAT FHTIF 7 TTE VAT FIS THTIF T 2T, S5 o6 TLTeT Rl I8F qremeor 7 ferere siaf=fer
F T H FF FA o o7 7 FC qhar g
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69. sreftwe ffErart g WA TErRT 1 START — #fT 12 Fu=T gurae S are aaedt 8, 39 95,
e forT 39 T 14T 8, § 91T A8l of 9l g af T8 A9 STTershtiea Hasomei= et o= =af~n
T SET AT | ST I 390 F AT TLET FT ITAN FIA o (o0 fofgq &9 & FIh FT qaar
2l

70. T F QT €T AT AT — AT AT ATHSTEAIT T T o AT F AN{SH % qT TUAT
TAT F TET FST ST 3T AT F Tged TET § Tl ATH SAIST AT {iod Tel (63T STTUITI

71. T TET HEAT — ATTFIT FIRT TRHATIA F TIHA | Fie GE 9, 39 JoF Sad 6
ITANT TRAT ST 8, o ST | F | 7 48 5 Tgel HaA1 TH1Th T ST FohaT ST

72. QY HTCh ST TS H AAS Al X haT fored 39T T e Afte § - Fs tar =t
g ATETLr gredt A7 forere q2reft o el e 7 T 8l UH foheft Hhed o 6T § HaaTd dgl R
ST 39 AN 37 RSt 7 Tt At awerer =9 ° vy Rufa § v % 379 FuHt & o aA=er A
AT H T AR F =T H w1 A afEaEt § 7w arier i 9 2n

73. AraTierT @t TRt s 7 e — T R SfRE i argmer ar Fer qw2redt & ' § Fgw a9
T ST ST ATeTenT 2

74. SET AR AT ATV A1 AT STETH &, U BIEA HEAT — (el AT AT ATHIT ST A= 1
g A7 forae ® o7 g ar 39eRt g2reft auft T oRaT ST Jehat € ST S99 d[aTe AT Ai9ardt 9 UE
TATg ®f AT & IH U (A gEATer< AT F=vg AT g1 ST o9 gearer § o7 forawor e qar
ST,

TR, T § qT IASAT Targ At gEArerd § it (10 ST A TETE et F Sfq # JHiora
FAT o 3T T FHT FTATEAT AFaT AT ATHETAT o AT T T Il AT | IHh gedqrey
7 foreg T & Uger i T 2

75. SUSIT 7 AT qTer SARE HT I — ST T A AT AT I7 Tt 7 g2reft == G
ST FaT g Afe ag M 74 ¥ fAfgg Ofa & Fonfea G 5o sz @ a8 g\ e & & 39
AATT AT ATHETAT i AT § TAY AT AT AT ST FEATAT F A FUST H AT AT ATHRTAT T
TTH =T Bl

76. STTEEHOr & T Arafes RIE T&qd HAT - HIT FHIIF 1T 288 Fif I7emT (1) # [Afdse Foet
& IEATI T Y9I o ae § W& & 37 § syfesheor &1 fawmar RAre yeqa F4m

77. AT GHTIF G ATARh AT 9w FH=Ee it Agfe - Ster e gamae 1 98 f=w
g o ot afesmoe & et faore = srfafes #8=ige & M saeds g, v a8 Aterseor &l
TAHIT % o0 e FM, TAT ATFT =T THEH T AT aa ST T 92 U FHARGR
Af<F F2 3q =hFia T aFar

78. SFETRA% gRT R I ATaT Soorms — omer 291 § fAfdse srferseor it et & st qamas
T R sEaTiad g a9 38 # st My & qag § Ba F et e a1 sade=rar & e
FT THETHLOT 2 §U Ueh STTUTTS FISA FHT

AT FHTIH G T AT a1 e S Aaraat

79. FUAT THTTS G T S AT AGTEGT - FIAT AT AT H9+7 F forg v Rars qieqest @
S srerart = afearfREt f Gl do% a7 gemgsr afwfa & gox § ofg Tt s sic
e, TREATIT FEATRAT § STTEHI0T IR0 91T a1 Seell F7 91 3% or@r daet 7
TEFT, UF e gefy wrwert v wfafs & Srusft S Faet F & gored i 'y Rty gaw F oo
AFTF B
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80. FHIT FHTT FIT T& ST ATel LoreeT 3T @t —
(1) FOAT FHTTE FATIATE T 9T 6 Hag H ST a9 A0 af, M fead qaraar Te:
(F) w=7 37 38-F § gRFHTIT FT Ty
(@) w=7 3T 387 ¥ FeT ke TG
M) g=T faT 387 H FHOAT it Uk TR
) W&9 &9 38— | AT @rav aat
=T fa7 38-8 H THAT AT T F@r
) =9 a7 38-9 | &F gt
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T g AT THIT T TLE AT o0 T &, 6T THT STTAFT0T T BTl FHAT 3T THqI, 3T I T
g AT SATAF T |, ST AT ATHAT BT, T AT AEAHT FLA o ATIT o T ATAHIOT § T THTOT
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AAET T AT IS Fed T, Toreel ATAFIOT F FAAT 98 U2 T ATHa0r $T Jadrse 9% 39
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122. 99q femr - (1) afe et 79a F == 15d g7 & T, FOAT THTTE & 919 I Fearg F &
FIOOT g T THTOT A7 Sfea ® F AT ToAAT F TR AT T=AT E, qv g At ¥ o_are, e
STHTOT AT &, &7 YA T Fdd AT THAT LT TSTH, ST AT ATHAT B, FT AT SohT ThTe STerahTor
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(2) Fre ot e AT FATAETR THTT F TR FA F =9 o7 F fia¥ SH TF FLA AT A0 FH FA K
o, 7T F9=T THTIF =6 ATH HI TEQT FEA & ST R, AT SATLHTIT HI AT HL Thd g AT UAT
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123. RTT 9T | T H TANGT FA § TOFA g 9L THAT - AT FE o= =79 100 &
Steatera Bamw & Foa a7 @97 § FuT T919% F S99 F07 AT T RS Aol HL 9741 g, af
g AT I fasad # [Afase a0 @97 7 15 &A1 % fiae Tga o & forw sfgeweor & aqer
AET FT THAT g, A ATAFI, TH K I AT [0 FIA IT FHIF Kl UAT FA F7 FH3r §
qHaT gl

124, 3T AT T ATGHIC AT ATHILT T =TT I & TgA Fe0T HT TH Al (@7 § - T AR
TSrar Toreft AATsTrer T ATHTer ¥ ST 7 TgeT 9T ST FHT THI00T Al 0 AT &, qT I AT THTIF
F UTE AT F fAavr & forw Suersy gty °§ ®, 39 q97 & forw Rt afar #r wr w8 #wv
ATEHTT M, IS ATH AT ATHTLT TSH UAT AFGTE FAeT F el ATATT AT ATATLT % AT 6 o
I LTI T TART Z1 | Tgel STH Al HT TRT BT, TLq SH AT 07 [ THIOIT F F Tgol Jod
FATSTTST % T &1 ] FIX0T F ST FEA T ATAFE qg1 GRIT o6 ITA THH AW Fal (o7 gl

125. T3 AT &7 SEIAT - S Smor % e =gt asft 2t &1 @ e #79 F TE A
ATAAT TZAT B, o AARTL {1 THTUT THTRTE F oM AT AT €, T TRAHTIA Seer AT Fhed, STET AT
HIHAT I, i I F Sifaw Areier & =wor B S 6 aa aF Afeswad g Jiaerd arfus i
T | A7 srfeeRer gy fAfatera & S arelt s 3% 9% T ATHier i = it arE w6 A
FATHTETT 3T TTTYT | & T T T Teha LT THTATSIT e o A& ST (AT STTURTT

AT A AfeTRET f sufRufa i asft

126. Frdatieat & Sutewfa - (1) == et & syatera & framr ar srfeemor & Gl o #1 geee,
TAF ST ST 39 T9F T F ATHTIT T G F a1t § o7 Toas J9aTe et &7 W a7g
T ATAF T T FIAT THATTH G TR FAT 747 8, T T TAq=dr R foF a8 09 @+ 1%
ATEFTOT o THET IT FOAT THTTH o TGHE FTHATET § AW o ST 3T Tt FTAATIZAT T AT ST 364
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(2) FE AT A7 AT AT F qHer fohegl FTAATRAT § ART 9 T ghaTe Al R F9rd
AT S T T ag a7 ST AT IHh T AT TaAid et § a1 Geoff wrea it g 7
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= 53 # grm
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ATHETAT T ST & ATHT FF &, AaTs % o0 a7 aE § 0 § F9 979 F14 399 F Tgd 964
ST ATRT AT SATEHT0T FIRT StET fHaer o Su, soe At9ardt &7 o Fifed U &7 gaa1s &
T Fora ade & 9 | F7 979 w19 (99 § 98 T%9 a9 54 § s g fgr s
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137. fAfa=T % WA & forg sraer - FoT qoras Gt stfvErdt ar syt & Gwg 39 it 72
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138. sifraTRa &t Sk & 7 3= gaqter - ST AT AfSrerdt i o T duwT i wre wfer av 39
<R &1 HOT F et a8 TAAiaed wear g, 3T HU«T o0l e 190 & g S| Iada+ & 918
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T ST s St St &9 7 9699 U Sd g, 97 g9 7w T s3fkE F st § an 9 5
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143. srferame fi fevafor - (1) amer 299 F srefia st fovw sr et =af=e o stfsrmme i feoafort
UT 3 AT gIRT e o SITUSr $iT =9 Tioredl sraters § S|y R o, aiq ¥ e
FOAT THTIF T Greae, el dqar, StHardT a1 o 26 g7 36 S & o7 et T2t gl oie 7
B ATEFTT F AN F STATAT, FUAT THTTF FT BISHL, FIS AT ATH IAh! AT AT SFIT 7
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(2) srferreor Uy feeqforrt i stfder s e F oo s seet sttt a1 sgor i yfaferf
3 o TorT UH |remer AT e Mo aHT-g9T 9% T q9haT g, ST 4 a8 SUT a9A|

144. 11 300 F T FTESTAS ST & [T A< - (1) ST 41T 300 F refi=r fBreft =afxr a7 =af=pai
T ST 7 S 3T STaT 8, A7 T8 ST STTEheor o 9He gl

g AterEer Haer ¥ R T UF sfxe Ar sieat i 9 AT At S e § Sfoataa e
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(2) srferpeor, AT ST THA, AT AT TLAT 6 A<eT | 7241 TRt o= sradt sieer #, 78 Feor T
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145. qraSTfesh TOT T AT - FOHT TETIH T80T F o Foq ag § 9 T 79 979 #1999
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TLTAT TR AT STAT ¢, T SATETHLIT G AT AT AR B I, TH T [ Ao owar o
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& H AT 2T Lol g AT THH [oT =T Tl 9377 F107 g Foraeh forw s9et a8 A= g1 & 95 9der
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147. g ¥ fog g — (1) =f% w2 =t afmor gy A BT st semEr srfgsr %
aer TR UF W 7 IO UH SATHT AT TIiEeor i §qfe o 3 & T Fwar g e vEr
ST ST T IHb SHIT 1 [LATE F AT ATHRIT o THeT T ThaT g AT L@ ol AT &
ST wad T TRy it T are e av 39 =t & | st fufa s s Of & zragr G
STTUTT ST T3 I TS0 & |3ey 3% 3 | o[ il 2l

(2) =g e forfea & gt sfw =ad q@ i oéhet farw o v =xfr g fw o (afe 6 ) 3w
TG ST JAT AT dg SATFT ATAT TIAFI GLAT Al A IH AH Dl Grad w6 39 F:a
ATEHTIT o THEA I AT 2 i T Nare a=7 7" 67 # gRiT 3w RO ara g o, stfaraeor
I 9T UHT FEATS H(T 97 6 a8 Iugh qHe|

148. TG&T FT TEH - TAF THAT T A1ed 9T 417 300 FT ITLTIT (7) FIT TAT STUTT gEaTerd
B % 18, T TRAHTIA & STTSer@l T AR & SITU 3T Fet qHT9, dg 1<k el TeAT i 5[
T2 g AT FHA FT AfHErh, 9= =97 afw 99 f 7 F 9 F57 e w7 97, qfgwmer F et uE
T ST T Tl

149. & 300 it ITHATT (5) F A+ strae - fohet =af=r foreer forw sr= 1 seer fRam wam 8, v
39+ awg T T9T & <6 FT a1 AT o 6 o7 grer 300 it ITITRT (5) F el e ot
TUTIF A UH 3+ =Fi~ra, 91 foF srfersreor fAger 2, &t Mifes 2= o= famr sroem)

150. stferarft fir e 1 91<e - (1) 7fT & 301 # 797 [Afse srfersor 1 98 qTen= g1 Srar
g o ST= % fore g arde sfie a9 &7 Fifeq a0 €9 & US AT9Hart &t arfie &2 f&am & o,
AT AT FS ST Arfew ST FFw o, 3o afverh £ frewr F oo g=7 &9 68 # are
ST T FohdT 2

(2) == = F qd= FIET starEar fit FRFRT #1 T3F aRe @ 6 a6 @0 S dF 6 36
sferseor oo =& ST T 8 a7 srhiefir srferareor s o srfereeor & Rffes & s o=
sefier it STt g, AT Aoariea B s
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152. SITEFHIIT F THTT AATTEFIT & ATg< RIFAL & dTRE HT IR - (1) STET ATIFHIT FIRT =7
At 3 arefier foreft U srframft &t Rt & fore are S v 1 8, S stferser % g
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ATARTEY TZANT 3T AZTAAT 0|
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T T AT o, F o FT 3 & forT w=a o g
I ... L 20.....
(oY) FETTE

LSS EALE
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Tg THA IULFT HIAT F (FAAT) THTTF FIT Hawrar 197 g
T ¥,
(T IS ST AT ARRAT T ATH &, T TS 2)

T&Y {3 79
[ =T 156 <]
..................... H TRua Trediar ueT fater stferspeor it =madis & awer
........................ for. (ot =1 wrw forg) = greer
(=T st F orefite fAeTfor o)
20........ & AT T T
....................... PUEEIEII

a7 IR % fore a9 faeqmeor s
TR % AAE & I H
Tg Aeyl foAm Srar g & oaEsw & UH GHOE h ®F H, T, 20......... q
................. 3T it srfafess srater &1 90, 37 uaegT & At g, S|s da a8, &
ST o ... (TET o SATIT ST ITAT TR F ATAT AT 6 (gl digd S,

aeT, Hiaar arfs s #¥) @ afanT #3496 At & e & e w1 TI1eH § T’ gl
(srfersTor 3IT)

&7 fa7 80
[ =T 156 <]

Tty # Raag g & ar 9T &7 Jifeq
AT ¥,
(FFOeT) FHTI A,

FOAT 419 < T &, STelgearerdl, AT+ T aar TN 6t T q9y (A9, 987, diear onfg &
wfer faewor 3) # Raas g F1 a7 Far/FT g, 37 39+ A4 {a #71 F=ae7 Fear &

*%
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7% fa7 81
[fF=r Tt 156 346

TET TR #it AT & 1T e

FOAT Srtert=ae, 2013 FT 9T=T 333 % ATELU | T QM 6 [T ITLh FHAAT 6 (FIAT) THTTF &
qraed T gAATE g ATTRLT F R ... 1 FUUR E IS TR asft "etaa ot
ST i, SFA THTIF & ITH [SFd 1T FIT Sl GHI-HIHT THT I o ITaS(E] a1 TRANT
T AT T Bl [FgT Fufw, 9gT, dfaar snfy 1 d@fereg e aftq siv sa9 o+ & f@q * amar
TR FT Joo1@ HY] TAT AT 0l ANTAT HT TTAeT AT ST

fooqur - gaaTs % a1% RBaas Tl &0 e & (o g9 e a & ST
*IIfa THT AT BT AT g aT aTiHe 3 STo)

w&T faT 82
[ s 156 4]
..................... H o vt s fafer srferereor i =mardis & awer
........................ 1. (9T 7 919 ford) & A

(FAT) SFT FAAT T AHTTH-ATATH
feft o A sreftea s it sgAfa & forg a9 % a9 | e
H, IFA FHIAAT AT HOAAT THTE, GATEST H L F2am g oY T Fgdl -
1. SYIFT TR FT FUAT [THF d18 FOAT & w7 § [fEee Gy @ 8] #1200 afeswr F arig

............... 20................ o ST FIT F& FLA 7 AT TIT AT AT, 3T A THF TRAATIA
& 32 & TorT FaTIH g o T om)

2. TF AT F T, T AL T T FHAAT o6 ST A EOREakiy
TET ZTRT 3Th HTAT Tl ST H gEaraa AT T [T GO sy #7 Soora
FIA U ST ST U o gfvEe & gt Fawer 3] 3 9gT e &7 T @7 7 S
frfrea 2 T2 T =T 8
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3. FUAT T AT FohU T IfRET 396 gIT (S %) & I29T o forw IuaRT § form aro o
172 SO 20........ H FHOAT FIRT ATAFT AT ITINT | Tl (0 ST 7 8, (3Mha, A7 v off
HTHAT 21) 31T IHH HIAT o0l e aeq AT FA-HIT q5l gl

4. B IH 9T F T=4 F 779 RATAST AT 81 3Ee 3 TR Sl orat #7 3@d gu ag ugt
ATETIS Al gl A gEarafed TET F7 Feol forar/agt form g a7 30 day | Ty Ty
F (I ST Y T 21) S F A BT 2

5. I UET AT THE AAGNN AT AT 6 (T ATHIIS gl &, A AL TR, AT
ST forsame & a3 T8 H AT e TETRTAT, STET T SU% wgr = g (AT
STET AT HTHAT BT) & AATaT FIS 977 <k TogF Tal gl

6. (TME “SEATHI” I TTETHRIO H G0, T2 & 9¥ g BF 9¢ Afeawor &1 997 qg2+ & o
faferad &7 & F37 AT &, T IHHT Ioeid F1)

7. A e 1 P DR E IR q UF qIfed I o g s g@e 1@
AT & T AT 36 TART AT TEA 1A FLA A7 AT ST AT AT Ti| 39 AI1SH & TTH 21 6 Aed &
& ffae, A, & (AT AT ATIFT FRT AT T AFaR w7 3 747 8 91 7Y g0 S

Tifew & wite ¥ egred &9 =dia g 9 F aresE, SfaEr fi Aqatd grT Sier ) #
A T ATAFIT F THE g ATGTA FA 6 AT AT FT AMSH adT gl I AI1SH T T(q Hl
T ST =fRa & gow #% f&ar @ 81 d@9 afgweor &1 7 areed #9 & fom
S5 DU T TUEAT Arted AT I Alfed AT TF Td T8 A1 FAT § e, EDl
fafEa fr 72 2

8. FOAT T SATTEqAT AFGT (AT ST ST ATHAT 1) F ITAT I T A o6 (o7 SATATH &

9. 39 URREATAAT |, § I Tg % I I AEA L HIA 0l ATATT AT § 3T I, T AT
ATIIT ATET I SAEATHI o FILT g3 BT &l (Hg e i FqATT &7 S0

qAfasT ¥ I i)

T

*feoqur: =5 9 &t g 71 UF s g sega i S

T&q fa7 83
[ =T 159 3]
..................... H o v s fafer srferereor i =mardis & awer

(et erfafaT, = et Rrfea )
20..ccn... T AT FCAT.ccooee
.......................... RUEEIEXI]
Tafa ¥ I T IR F &g SaeT & a9 | Faag 7ot i Jifeq
TAEETT A gi=d a1 STar 8 3 STad F9T o G . % g I F TN i
AR % o0 ITAFT FOeT & (FIT) THTTE 6 €T § T GRT ATARIT Hl 60 T0 e (AT S4r
ot 7THAT 2T) 9 AT 7 U qitew F o srfgeer F ard.. T HTHA T TR FT

T T 8
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T Fir oft orar-ud, o o =T ® WA AT AR 8, ATE § qEw AT S AR i
ST T T T TR qHaTs i arg ¥ g2l & &A1 & fiae J&=qa #:7

THA T T T S Ik 0T § T /0 T AL o0y 97 it U Wi 80 977 At o[ W51 2
(BFATE)

g&q faT 84
[fF=re TeaT 160 346

IFT FYAT T (FIAT) THTTF-3TIEH

sraae Ht afeaa e f T B ST F T80T e, FT TR F S AT IURAT TR
T T HAATE ¥ TAT, WY G, F IHT FAAT FRT AR F TEA U,
AT T e, EOlCI D N F TTL-TF, AT D e 20, F UTHATIA T IFd g99-
AT § FHACT: [HTEET T 9ET AT SET | ATHAT 1, g 6 HI0 TAF Ifedted TT0-07 H ..o
T fa@TT U SH0T* 3@ % TETq

g sAraer T Srar § & ST FAAT 6 (FAAT) THIIF, SAGGH, T 0F T & o T AL 7
FT ITFT FAAT F S AT o ; T TR0 T STaET (AT I AT 9T AT e ", SrET ot
qTHAT g foree sA1e (Tt |ieaT AT 98T AT QI 317 §Oi , ST ot GTHaAT 81, F Y1 7 Giered §
Il FY) TH ALAT | Ifodatad g, Meaferiad ordt a2 §iaaT 7 am&r TR F@ & o @69+ g,
ERIE

[=f% FE U Megs ue ord ¢ orees FTor J1aT TR 6 STt &1 T2 ¢, a7 ST TgT Iooid F |




[ATT H—&vE 3(i)] T T TSI © TETLTI 119

AT
[ret araT afRenT fit T2 Jaf w1 SR, i T, 7 arfe & o= A1 e
TR AT TET A & % Sfohd GoT b AT HH oo, LT q wad &,
ATt (3T ST A JTHET A |
TG ... 20.....
(arfareor 3m)
T

*feroqur — STET STTEEoT F TR AR AT Sreer fIAT 7, TH AL FT TH AR T wEAraAT # off I
FIAT AT

T&Y faw 85
[ =T 161 <]

........................ 1. (ot =1 9T ford) o Jreer |

(AT ST, % e AeTiera o)

20 i, AT ATTART T

.......................... RUEEIERIT
Tg* & I HT TRETT

FTEFTT F AG 20..cc.. F T AR & A H, §, TeTgearerdy, ST Hudl FT
FIAT FATTF TAGERT AT, & I % qHT AT T TN F2aT g, e 78 ahkEw (Tt
FTET TR T S Aol Sy &1 &Ewor 9).., £ FY FT Aty & forw wia ad (3
T ATE) v %, o foheTT 92 €F ST 9|
TH FTET TN & A .., FTIT AL BN

FIHT FHTIF

* 9 % SATAT U % HIAA § T&9 § I=a g Har [
&Y fa« 86
[ e 161 3]
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TS % FAEH U T Alfeq”

AHFT F TG oo, 20..... & UH AR & A0 § gaa1 & Srr g & &
HLTEEATATHAT, ST AT AT FT FHAAT THTTF L AGAT TG 20 ....... q39 %
ug # et Rt #r are 20......... FT SAETHIT FAT 3 STHH 37 THEL (TT A& 1Fd i
T foaer a) Ao F T & 9 Fd (1 gfqurg) f@ W W
..................... T 7 srafer F foro fRar 5T =96

FHOAT THTTH
g FATAT HAT o HIHA H T& T Al I(od &9 & FeAa A S

g&q fa=r 87
[ =T 162 <]

T, 9. — gfaarar

HENFA T § Togeh Tl ST ATAHIC Gefl straer A7 qgremt aie< F aft Rl & I @ W gg
AT Y AT Haeft swer

1. STafsh ST AT H FH: aG .o 20.c.... T g, 20.......... FT AL T T

F AT T AT, (@i &S ofRER, FOT F . 20 ¥ #T FArT &
L L & g a9 (31 wfa 918) F e u= gearated RT3 om

(@) TG .o ,20......% IT-Tg ST FHOAT U 97 31T 7., Ffdaral go7 967 & a1+, 399 47
T ST ST IHH ATHT ASG 3T aav & AT Bham T o, F9t 9 3% TRET (FW
TF*) 3T A (ARG, ... 20..........  FLFH IT T 30T I T8IF €T F FIT T2 & I
ST TN IH T T e, %, 0 O AR F AT H AT o, gfaera afa ad
T, o TeT H TATIA [T AT 9T) FT gEaiaied w2 (<aT g

CEIER A ERIR DRI

3. A Taf® I HUAT 6 FAAT FHATTH GRT ARG o, 20........ T I Tg I AEA L FLA
FT AT 7 e T =)
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4. 3T S I FYAT B FTAT TATTF T 20........ T 3T UG AT STEATRIT FLA o ST
& FAAT & S, 20.......7 I I FEATAT F I [ ACATH HT QAT T UHT FTEA I
EIRER ICIE RS I AR 20....... EERER LI [ESct: B O 20........ T F.9. ATASF FT AT

W%W%mwﬁﬁmﬁmmwﬁr%ﬁﬁ%ﬁaﬁwwwﬁﬁ ........ (%rcri%ran‘r
oo 3); s @ 2

=& ATARToT T T Areer fRaT Srar & o St o 3k gtaardt ., 39 Ru g9 areer £ qrdfier
F e B 3 T T T AT S 0T A AT a3 o v %
Fefi arfeaat & dae § IR f7 gEara it JE. 20.......... (T 3 T TH
FTEAATS 6 FALTT S IfedArad TgT 39 ... 20, Steafed FaT & TREATT &f arHiE)
FT YT FT T2 AT, F "oy Faag seer F forw srae 981 F3ar 8, a7 3 1.9, Fl I TE § a4t
2t 3T I Tt qraATAl F S8 TET ST

g T, T8 909 S A T TH A< 6T TTHA e 210 R T AETTHT e aF eI
ERIESIGUE]
SAEALC U 20..... (CIEETUE-ES)) LS EALY

AT Tore-ferer Tt T I9-9gT M=o sfrat &1 QAT 74T 8, 7 UH T 981 & e e
Haet ITAET H JE0)

%7 fa 88

[ =T 162 3]
..................... H fRorq Tt s fafer srfareneor & =mardis & awer

T, F. — Tfaarar

Tg % AfHTT el sraer ik =9 7 g o et # arg @
YT 3 87 & IqE (1) & (4)

5. 3T STafeh 3 $.9., % TFIAT 1T =6 SATAGH hl qHare ST JTdaral TH, FRT 3 9g § qreaferd
AEE A T | TR AL AT AT T A T AT FLA o QT F HATHT &, F THTA, ATSHIT o
ARG ............ 20......... T AT fT o7 T3 T a% Ifaarar S<h 1.9, 36 Q9T f qrHie & A28
o & ofiaw S 7g # Sfoafed staer # afvia ot = ofefid I Tg & ATTHT FT AR AeaA Tal
FLAT &, I A, FT I 90Ee | G a7 3 q2eaT | srqatora o ST
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6. T STt I<F .. FT 3<% eer T fAfdaa =0 7 arfie & =iy off, SarfF arig
20 ... AT T e, F TT-TF, F YT grar g

7. 3T A I WA, T 3IH ARy | HIHT R 0 qw F a7 afere sreer gq Areed AT 396
T StreET e & e F7 A1 dgl & g (A7 Sfeatea w.u. 7 Sfeataa ug F aAfesw araer
T smreras # {33 81) g9aTE Tl I ST & THTq T8 AT saer 3T 5

g T3 I A, AT UaegNT T4 Itearead w1 & a4t Zat sfiv qeear & sraatora fFar s (377 98
L1 s TR & ferRTe | off STl @)

(AT TE T FOAT FT o LG R E ER A i I EA L 20.......... * qg | v AT
TAT § T.H. & ATTFRE § g, TAaTal..een AT 0 AT At 9 Ifedatgd ag H IHT A 3T
JTEAATSA o Tl FEATATLT T ST g, ST Toh HRT o Faer § FUAT o6 TEAHATIA & T o STeaid
off [AT 98T SH ARE Al 20....... TREATIT & YTEET 6 a0 & 99 ST #liY
FTEAATAT % el TaT it TS o7
g ... LG IO 20.....
(srferspzoT 3TT)
e

A

* ST UHT &% STAad Uah Had Saer & [of7 GF7 S[Tar &, a7 39 AEad il are o og=1 & oo
ERIES I

&7 faT 89
(Frrr = 169 39)
..................... H fRua wredir st fater stfereror &t =madis & awe
.................. for. (ot =7 A forg) o Ao 7

(AT AT, L, F orefier FARTior o)
20 ...... #T ATHHT AT ...
................ =TT
RIGINEIRISNIE R CE R ERIRE |
T TAAT & AT 8 T %, (FTT H) FT v, FATHTET T T T T g
2| e - FF T TF oo, 20...... EO | g ke = AR ,20.... T FOAT

FHTTS & FEATAT | a7 T S|

T ATh ST o] ATATT § ARG #T 6aTe 8, 39 39 gae § FAAT T gNIT ST UHT T=4T &
T FA 6 TATAT, FIS AT Al (AT STTUATI

FIHT FHTIH

*Tgt “gorw” AT “Faefr” A sifawm” S off AT g, s wariua #@7)

&7 faT 90
(P 169 3F)
..................... H fRorq Tt s fafer srfarenor &t =mardis o |a9er
.................. o1, (9= &7 9 fored) o "reer ®
(=T srferfaer, F el fAeTTera o)
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ATHTL T =T

ATTHRT T FAAT AT SATAT 8 T %o (FTT H) TIXF v, FATHTLT T AT
FT ST T 81 AT AT QT 6T ST ATAT TN L, F EAN ST AL HFATATH oo,
,20..... T 37T TRAT STUAIT 3fiT FeqeTd ..., 20..... FARET TH..coon L AU
T % = 33T Sroem

FETRTT o forw sreres e a7 [t A o, a==-o7 a7 o i 92w Iiasia S e g
TR T ST &, & AT 7 AT Rl Teqd AT ST TS AT TS g (o6 Arerer et o= =qi=e Fr
o TohaT ST, 91 T FUT FHIIE 6 9 [Afed 59 (99 O 91) § e Fii TIUE,
TS X T gl T AT FRETT &7 F ITRAT 987 29 8, T ARl daw &9 57 & afa vd
TTTERTY & HETST 8, I ST Fileh geaTe? i

FIAT THTTE
faroqur ;1. 5 F AT |, THIE A ATIEHRT 9% FH F 919 F gEqreA R AT ST i Hifoa F9+t &
HTH |, FUAT o TATATOT ATARTL G, FEATAT U 70

2. 7f3 g srar fhw S i AT F T B2 /I & WAL TATIE ST ST a7 ATH{T HT IET
Tel Fd g, a7 FHOAT THTIF IfeaAierd T T T TREHTI ATHTT 7 rfaafa sieaat °rd ¥,
AT d | FHOAT Ar=a, 2013 FF T 352(2) F SA=AId TET HT

*AET I “TAT, “Tgd =, AT “srfeam” ST | AIHAT g, sia-eqriaa f&=har s

T

UL HIAT 6 FAAT THTTE oo ATHATI & T H HH/GH T, G F w=TH
........................... T A TAATHEE G, v TAT

<
AITHAT F ZEATAT
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& F forg e
..................... ¥ fRorq Tredg e fafer srfarepor &t =mardis o |J9er
.................. for. (oY =1 7w ford) % mraer §
(et srfarfaerm, F et AT )
.......... 20.... FT ATFHT TEAT ...
R ED 7S IS
1 1< AR
AT e
"R,
FITT ATF v (4T T ATH) [IT T 9% & ST g7 AT TIeed A TS 7Y @9 3T
SEA T AS] Al L 0 PR AT ST OHH T @ IR B
.................................... /
AITHAT o ZEATET
AT H,
FTAT THTTE v (Fa=T)

*feoqur ; 71 ITTAERTE AATSTer T I (= AT AL STAT AT ATHAT 1) F o0 g, i< o7 o7+ Ah &l
a1 Al AT ST e forw s&= (w39 91) &1 =T Rt ST =re )

TgT < “gow”, “fadt=, =t “srfean” ST Y /e g, W

757 faT 91
(== g=aT 170 <@)

HT THTIS GIXT A SA1<h ol ATHIT T&TT B &l TR
AT
d i q .

H TAEETT AT TTieraha ua e wear g o qaw [idse g=ar # avsrer it sErsi
21 I EN I i (e T3AT gearey /= fRu v §) g =4
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FEATEAT
................................. % gAY o oI are
4 e e (FETET)
..................................... GEGIR))
............................................. (vraT)
2. e, (ZFTET)
..................................... GEGIR))
.................................................... (vraT)
SILIRTAT e T g =< 1 e geamee
()
THAT EEATET T TATE
.................................... (ZETET)
..................................... CELIR))
.................................................... (7ra)
TG ... LS - 20.....
w&T faT 92
(e g&aT 172 W)
..................... H fRua wredir st fater srfersror &t =madis & awe
.................. 1. (9T 7 9 ford) & Ao |
(AT AT, L & et fAeTrera o)
.......... 20..... 3T AT §&AT ...,
............. RUEEIEI]

foem | feem | mar | faem |9 | 3«0 | wflwa | Sens | gRwea faa | s sk Ry | feoaoft
ThE | TH Gl T | et & THTAT F & gfawT | % eI
R | Ruwg FPF | A | A | Ahw T ... Tt RIE SRR
g | SrETE AER | A | T | WA | gEOS | 9 R ST AT # Ry
T A e Tfer & R WU 1, =t faa<or
FHET | R
Ty | TS AR
EARCEG]
gt Ret
1 2 3 4 5 6 7 8 9 10 11 12

feoqur : SEfF FuAT F TH AR § 98 AU ¢ % 929 & "eg A7 q9E€ ) A A F A=
fraTfSra it ST ATeft TAfer S&w TAfLr o SAuTd H Ao hr ot 1 S aREHTI i e o
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TET AT ST € AT Tt o= TTaen S arast & TF Fls 30T GAAT 6l aeTHhar af, ar s el
T STrET 910 S 9y v afer #w ve wfer S| artiE T UH "HEEdl A7 9eEdt & a9 & g
AT S % e | 21 AT UH o= 7 ST 97 2|

&7 3793
(R g=aT 172 39)
..................... ¥ fRorq wredg e fafer srfarepeor &t =mardis o J9er

TR o TorT STaae T 92 g GAAT QI THT-T & T TEA 0l ST AT @01 Tf) AT AT
®] ¥ IAEAT Tl 21T &, Al 3T I THTT-IF ATHT FE LI g Tod AT T TIAFE T
AT ITTH TET I AT geareAiid il

AT TATTH

feoqur: sterame T T T S HYn ATHRTRET F el |, TAF T ST HIHa FueT 6 "
o, FOT o STTERTT g forereRt vaT feawer &= s 21, gearatid e st

AU
(1)
e
..................... H foora Tt s fafer sfespeor &t =madis F awer
.................. o1, (9= 7 977 fored) o ATeer |
(ot srfarfee, F el fAeTae o)
20 ...... T AT §&AT ...,

............. PHIEEIET]
H/ZH SULIE FHIAT o AT THTIF T T FHOAT H TL/GAT G G .o, gfer 9
| T /e TARe & a8 H.oeeees T 7] gU
£
qrE
(FEATETY)
1<

I & g i
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..................... T Rorq wreda et fafer srfdereor v =madis & awer
.................. o1, (9T 7 977 fored) & "rer |

(@t srfarfaem, F o7l ARTieT )
20 ...... T AT TEAT ...
............. PHEEIETT]
1 51 AU
LA =

R,

FIAT AT F oo (4T T ATH) [AT GH =% & T ST G007 T T AT AL @9 T

SR 9T 950] &0 THA/EH T %, % T/ a/E T T FT LT HLl

.................... T

AITHAT o ZEATEAT

4T H,

FIAT THTTF ........... (FTT)

feroqur ; g e qIEt F forw wTferer 2, 3w g8y =fn 1 THa Tiawd 3F 981 &
&y faw 94

(R weaT 179 39)
TR HEAT ST AT T A T Ioed |
TR 352 (1) 3% (2) ¥ erefir ot qREwTa= Srwier X sraraTdha @ § e 36 T e
Arwient AT srfaafa snfRaat wr faawr
FOAT T ATH
FTAATET T T
TREHTIT & AH A arE
FOAT TREATI ATATI 3T AT ATed GTd H AT =l qTEE

l. dITETHRG AT Hr EfAfSeT S ot IREHT ATy oY feaa seq @@t |
AT et § T A TS

AMERL AT | AR | G | = & | FoT AT | AT | FoeAr  wHTIE | Foefor
A H | T AR | AT aE A | T | A eifaw | Arwier waE
HqeT IEE] dfaw | AW AT I | S i | AfEatd arteq
ATAT | ST IqT aATAT grd # srar i
T ATATT TE A
aiE | &
1 2 3 4 5 6 7 8 9

. AT THTL % AT TS @ § T /0 T0 srfaated swieaat i f@fafs
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afererfEa | efotamew | SforaTeE | =IOOT £ | arady | srerett | ST froaforaT
T L T | FTAH 7 sifaw | 9 e | e | g
e @A | AT ET e | A siow | @i wd
e | 9 | At
g | = g @ra §
FaT AT TS
7Tty
1 2 3 4 5 6 7 8 9
Bt

AITATHA ATHT T FeT LTI ST FHOeAT TREHATI ATHATET 3 ATAqT AT @Ta § a7 ¥ T2 2
L2

St Tfeaat i1 Fer T ST FHAAT TREATIT ATHIET ST AfAqT e @1 # a7 ¥ T 2
AT of ot o a7a7 & T F Al

T./-FIAT FHTIH
&7 faT 95
(Frar e 184 39)
.............. H oo wrediar et fafer sferepeor it =amardis & awer

o= qo&ht =t g
H 7g U FAT g % 39 6 it I F AT A1 AT ATIFO G A 9T &
AT, % F T F TqH AT & it AT (AT TAR) T GLEAT A2 AT T HT I 00 ot
H, 73 FOet atafeae, 2013 &Y 39 refiq a9 [t F oo # FueT i rfeaai #§ oraew qrai
FT &I | T T@d gU, ATAT SO0 S fEqwor w7 w7 ATAH FRM, AT FAAT A oriEa &
TATAT AT 79 [ TE HT QAT ST

FHOAT THTTH

F TG SAGHTT T TH(A T 3o HEAT § AT ATEawhT, AATH AT Tearial
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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 24th January, 2020

G.S.R. 46(E).—In exercise of the powers conferred by sub-sections (1) and (2) of section 468 and sub-
sections (1) and (2) of section 469 of the Companies Act, 2013 (18 of 2013), the Central Government hereby
makes the following rules, namely:—

Part 1
GENERAL

1. Short title, commencement and application.—
(1) These rules may be called the Companies (Winding Up) Rules, 2020.
(2) They shall come into force on the 1% day of April, 2020.
(3) These rules shall apply to winding up under of Companies Act 2013 (18 of 2013).
2. Definitions.- In these rules, unless the context or subject matter otherwise requires, -
(a) “Act” means the Companies Act, 2013 (18 of 2013);
(b) “Form” means a Form annexed to these rules;

(c) “Registrar” means the Registrar of the National Company Law Tribunal or National Company Law
Appellate Tribunal and includes such other_officer of the Tribunal or Bench thereof to whom the powers and
functions of the Registrar are assigned,;

(d) “Registry” means the Registry of the Tribunal or any of its Benches or of the Appellate Tribunal, as the case
may be, which keeps records of the applications and documents relating thereto;

(e) “Section” means section of the Act;

() words and expressions used and not defined in these rules but defined in the Act shall have the meanings
respectively assigned to them in the Act.

Part 11
WINDING UP BY TRIBUNAL

3. Petition for winding up.- (1) For the purposes of sub-section (1) of section 272, a petition for winding up of
a company shall be presented in Form WIN lor Form WIN 2, as the case may be, with such variations as the
circumstances may require, and shall be presented in triplicate.

(2) Every petition shall be verified by an affidavit made by the petitioner or by the petitioners, where there are
more than one petitioners, and in case the petition is presented by a body corporate, by the Director, Secretary or
any other authorised person thereof, and such affidavit shall be in Form WIN 3.

4. Statement of affairs.- The statement of affairs, as required to be filed under sub-section (4) of section 272 or
sub-section (1) of section 274, shall be in Form WIN 4 and shall contain information up to the date which shall
not be more than thirty days prior to the date of filling the petition or filling the objection as applicable and the
statement of affairs shall be made in duplicate, duly verified by an affidavit, and affidavit of concurrence of the
statement of affairs shall be in Form WIN 5.

5. Admission of petition and directions as to advertisement.- Upon filing of the petition, it shall be posted
before the Tribunal for admission of the petition and fixing a date for the hearing thereof and for appropriate
directions as to the advertisements to be published and the persons, if any, upon whom copies of the petition are
to be served, and where the petition has been filed by a person other than the company, the Tribunal may, if it
thinks fit, direct notice to be given to the company and give an opportunity of being heard, before giving
directions as to the advertisement of the petition, if any, and the petitioner shall bear all costs of the
advertisement.

6. Copy of petition to be furnished.- Every contributory of the company shall be entitled to be furnished by the
petitioner or by his authorised representative with a copy of the petition within twenty four hours of his
requiring the same on payment of five rupees per page.

7. Advertisement of petition.- Subject to any directions of the Tribunal, notice of the petition shall be
advertised not less than fourteen days before the date fixed for hearing in any daily newspaper in English and
vernacular language widely circulated in the State or Union territory in which the registered office of the
company is situated, and the advertisement shall be in Form WIN 6.
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8. Application for leave to withdraw petition.- (1) A petition for winding up shall not be withdrawn after
presentation without the leave of the Tribunal subject to compliance with any order of the Tribunal, including as
to costs.

(2) An application for leave to withdraw a petition for winding up which has been advertised in accordance with
the provisions of rule 7 shall not be heard at any time before the date fixed in the advertisement for the hearing
of the petition.

9. Substitution for original petitioner.- (a) Where a petitioner —
(i) is not entitled to present a petition; or
(i) fails to advertise his petition within the time prescribed by these rules or by order of Tribunal; or

(iii) consents to withdraw the petition, or to allow it to be dismissed, or fails to appear in support of his petition
when it is called on in Tribunal on the day originally fixed for the hearing thereof, or any day to which the
hearing has been adjourned; or

(iv) if appearing, does not apply for an order in terms of the prayer of his petition; or,

(b) where in the opinion of the Tribunal there is other sufficient cause for an order being made under this rule,
the Tribunal may, upon such terms as it may think just, substitute as petitioner any other person who, in the
opinion of the Tribunal, would have a right to present a petition, and who is desirous of prosecuting the petition.

10. Procedure on substitution.- Where the Tribunal makes an order substituting a contributory as petitioner in
a winding up petition, it shall adjourn the hearing of the petition to a date to be fixed by the Bench and direct
such amendments of the petition as may be necessary and such contributory shall, within seven days from the
making of the order, amend the petition accordingly, and file two legible and clean copies thereof together with
an affidavit in duplicate setting out the grounds, on which he supports the petition and the amended petition
shall be treated as the petition for the winding up of the company and shall be deemed to have been presented on
the date on which the original petition was presented.

11. Affidavit-in-objection.- Any affidavit in objection to the petition under sub-section (1) of section 272 shall
be filed within thirty days from the date of order, and a copy of the affidavit shall be served on the petitioner or
his authorised representative forthwith and copies of the affidavit shall also be given to any contributory
appearing in support of the petition who may require the same on payment of five rupees per page within three
working days.

12. Affidavit in reply.- An affidavit in reply to the affidavit in objection to the petition shall be filed not less
than seven days before the day fixed for the hearing of the petition, and a copy of the affidavit in reply shall be
served on the day of the filing thereof on the person by whom the affidavit in objection was filed or his
authorised representative.

LIQUIDATOR
13. Applicability.- Unless specified otherwise, the rules hereinafter shall apply to all types of liquidators.
14. Appointment of provisional liquidator or Company Liquidator-.-

(D) After the admission of a petition for the winding up of a company by the Tribunal, and upon proof by
affidavit of sufficient ground for the appointment of a provisional liquidator, the Tribunal, if it thinks fit, and
upon such terms and conditions as in the opinion of the Tribunal shall be just and necessary, may appoint a
provisional liquidator of the company, pending final orders on the winding up petition, in pursuance of clause
(c) of sub-section (1) of section 273, and where the company is not the applicant, notice of the application for
appointment of provisional liquidator shall be given to the company in Form WIN 7 and the company shall be
given a reasonable opportunity to make its representation unless the Tribunal, for reasons to be recorded in
writing, dispenses with such notice.

(2) The order appointing the provisional liquidator shall set out the restrictions and limitations, if any, on
his powers imposed by the Tribunal in accordance with the sub-section (3) of section 275 and the order shall be
in Form WIN 8, with such variations as may be necessary.

3) An order for the appointment of a provisional liquidator as passed in accordance with clause (c) of sub-
section (1) of section 273 shall also state that it will be the duty of every person, who is in possession of any
property, books or papers, cash or any other assets of the company, including the benefits derived therefrom, to
surrender forthwith such property, books or papers, cash or other assets and the benefits so derived, as the case
may be, to the provisional liquidator.

4) Where an order for the appointment of provisional liquidator or Company Liquidator, as the case may
be, has been made, the Registrar shall, as provided in sub section (1) of section 277 within a period not
exceeding seven days from the date of passing of the order, send intimation to the Company Liquidator or
provisional liquidator in Form WIN 9 by registered post or by speed post or by courier service or by electronic
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means and a copy of the order for the appointment of provisional liquidator or Company Liquidator, as the case
may be, shall also be sent to the Registrar of Companies together with a copy of the petition and the affidavit, if
any, filed in support thereof.

(5) The provisional liquidator or the Company Liquidator, as the case may be appointed by the Tribunal
shall file a declaration in Form WIN 10 disclosing conflict of interest or lack of independence in respect of his
appointment, if any, with the Tribunal within seven days from the date of appointment.

(6) The provisional liquidator or the Company Liquidator, as the case may be shall be appointed by the
Tribunal from amongst the insolvency professionals registered under the Insolvency and Bankruptcy Code,
2016 (31 of 2016) unless the official liquidator is appointed.

15. Rules applicable to provisional liquidator.— The rules relating to Company Liquidators shall apply to
provisional liquidators, so far as applicable, subject to such directions as the Tribunal may give in each case.

16. Costs, etc., of provisional liquidator.- Subject to any order of the Tribunal, all the costs, charges and
expenses incurred by the provisional liquidator shall be paid out of the assets of the company and if the
company does not have sufficient assets or any assets to pay the costs, charges and expenses, the Tribunal may
make appropriate orders in this regard.

WINDING UP ORDER

17. Order to be sent to liquidator and form of order.- (1) For the purposes of sub section (1) of section 277,
the order for winding up shall be in Form WIN 11 with such variations as may be necessary and the order for
winding-up shall be sent by the Registrar after it is signed and sealed within a period not exceeding seven days
from the date of receipt of the order by the Registrar, to the Company Liquidator and the Registrar of
Companies in Form WIN 12 and Form WIN 13, and the copy of the order sent to Company Liquidator shall be
accompanied by a copy of the petition and the affidavit, if any, filed in support thereof if not already sent at the
time of appointment of the provisional liquidator.

(2) The Company Liquidator shall cause a sealed copy of the order to be served upon the company in
accordance with the provisions of section 20, at its registered office or if there is no registered office, at its
principal or last known principal place of business, or upon such other person or persons or in such manner as
the Tribunal may direct.

(3) A copy of the order made by the Tribunal shall also be filed by the liquidator within thirty days of the receipt
with the Registrar of Companies in form INC-28 of the Companies (Incorporation) Rules, 2014.

18. Contents of winding up order.— An order for winding up a company shall inter-alia contain that it will be
the duty of such of the persons as are liable to submit the books of account of the company completed and
audited upto the date of the order, to attend on the Company Liquidator at required time and place and give him
all the information, and it will be the duty of every person who is in possession of any property, books or papers,
cash or any other assets of the company, including the benefits derived therefrom, to surrender forthwith such
property, books or papers, cash or other assets and the benefits so derived , as the case may be, tothe Company
Liquidator.

19. Directions on making winding up order.- At the time of making the winding up order, or at any time
thereafter, the Tribunal shall give directions to the petitioner as to the advertisement of the order and the
persons, if any, on whom the order shall be served and the persons, if any, to whom notice shall be given of the
further proceedings, in the liquidation, and such further directions as may be necessary.

20. Advertisement of order.- Save as otherwise ordered by the Tribunal, the order for the winding up of a
company by the Tribunal shall, within fourteen days of the date of the order, be advertised by the petitioner in a
newspaper in the English language and a newspaper in vernacular language widely circulating in the State or
the Union territory where the registered office of the company is situated and shall be served by the petitioner
upon such person, if any, and in such manner as the Tribunal may direct, and the advertisement shall be in
Form WIN 14.

21. Declaration by Company Liquidator.— The declaration by the Company Liquidator regarding disclosing
conflict of interest or lack of independence, if any, in respect of his appointment as Company Liquidator as
referred to in sub-section (6) of section 275 shall be filed in Form WIN 10 with the Tribunal.

22. Company Liquidator to take charge of assets and books and papers of company.— (1) On a winding up
order being made, the Company Liquidator shall, forthwith take into his custody or under his control all the
properties and effects, actionable claims and the books and papers of the company, and it shall be the duty of all
persons having custody of any of the properties, books and papers, cash or any other assets of the company, to
deliver possession thereof to the Company Liquidator.
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(2) Where the company, its promoters, its key managerial personnel or any other person required to cooperate
with the liquidator does not so cooperate, the liquidator may make an application to the Tribunal for an
appropriate order.

3) The Tribunal, on receiving an application under sub-rule (2), shall by an order, direct such promoters,
key managerial personnel or other person (including contractual counter party, supplier, service provider or
auditor) -

@ to provide the information requested by the liquidator; and

(b) to comply with the instructions of the liquidator and to cooperate with him in collection of information
and taking custody of the assets, properties and books of accounts.

23. Form of proceedings after winding up order is made.- After a winding up order is made or a provisional
liquidator is appointed, every subsequent proceeding in the winding up shall bear the original number of the
winding up petition besides its own distinctive number, but against the name of the company in the cause-title,
the words 'in liquidation' or ‘in provisional liquidation’ as the case may be, shall appear in brackets.

APPLICATION FOR STAY OF SUITS ETC. ON WINDING UP ORDER

24. Application for leave to commence or continue suit or proceeding.- An application under sub-section (1)
of section 279 for leave of the Tribunal to commence or continue any suit or other legal proceeding by or
against the company shall be made in Form WIN 15 upon notice to the Company Liquidator and the parties to
the suit or proceeding sought to be commenced or continued.

REPORTS BY COMPANY LIQUIDATOR UNDER SECTION 281

25. Report by Company Liquidator.— (1) The report to be submitted by the Company Liquidator under sub-
section (1) of section 281 shall be in Form WIN 16 with such variations as may be necessary and the Company
Liquidator may make further report or reports, if he thinks fit, according to the provisions of sub-section (4) of
the said section.

)] It shall be the duty of the promoters, directors, officers, employees and every person who has made or
concurred in making of the statement of affairs, if and when required, to attend on the Company Liquidator and
answer all such questions as may be put to him, give all such further information as may be required from him,
and provide such assistance as may be required by the Company Liquidator.

3) The Tribunal shall, within seven days from the receipt of such report, fix a date for the consideration
thereof by the Tribunal and notify the date on the notice board of the Tribunal and to the Company Liquidator.

26. Inspection of statement of affairs and report.— Every creditor or contributory, by himself, or by his agent,
shall be entitled to inspect the statement of affairs submitted under sub-section (4) of section 272 or sub-section
(1) of section 274 and the report of the Company Liquidator submitted under sub-rule (1) of rule 25, on
payment of a fee of one thousand rupees and to obtain copies thereof or extracts therefrom on payment of a fee
of five rupees per page.

27. Consideration of report by Tribunal.- The consideration of the report made by the Company Liquidator
pursuant to section 281, shall be placed before the Tribunal, and the Company Liquidator shall personally or by
authorised representative attend the consideration of the said report and give the Tribunal any further
information or explanation with reference to the matters contained therein which the Tribunal may require and
on consideration of the aforesaid report, the Tribunal may pass such orders and give such directions as it may
think fit.

SETTLEMENT OF LIST OF CONTRIBUTORIES

28. Provisional list of contributories.— (1) Unless the Tribunal dispenses with the settlement of a list of
contributories, the Company Liquidator shall prepare and file in the Tribunal not later than twenty-one days
after the date of the winding up order a provisional list of contributories of the company with their names and
addresses, the number of shares or the extent of interest to be attributed to each contributory, the amount called
up and the amount paid up in respect of such shares or interest, and distinguishing in such list the several classes
of contributories.

(2) The list shall consist of every person who was a member of the company at the commencement of the
winding up or his representative, and shall be divided into two parts, the first part consisting of those who are
contributories in their own right, and the second part, of those who are contributories as being representatives of,
or liable for the debts of others, as required under sub-section (1) of section 281, and the list shall be in Form
WIN 17.

29. Notice to be given of date of settlement.- (1) Upon the filing of the provisional list of contributories
mentioned in rule 28, the Company Liquidator shall obtain a date from the Tribunal for settlement of the list of
contributories and shall give notice of the date appointed to every person included in such list, stating in such
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notice in what character and for what number of shares or extent of interest such person is included in the list,
the amount called up and the amount paid up in respect of such shares or interest, and informing such person by
such notice that if he intends to object to his being settled as a contributory in such character and for such
number of shares or interest as mentioned in the list, he should file in Tribunal his affidavit in support of his
contention and serve a copy of the same on the Company Liquidator not less than two days before the date
fixed for the settlement, and appear before Tribunal on the date appointed for the settlement in person or by
authorised representative and such notice shall be in Form WIN 18 , and shall be sent in the mode set out in
section 20 so that it reaches the contributories not less than fourteen days before the date fixed for the
settlement.

(2) The person who posted the notice shall swear by an affidavit in Form WIN 19 relating to the dispatch
thereof, and file the same in the Tribunal not later than two days before the date fixed for the settlement of the
list.

30. Settlement of list.- On the date appointed for the settlement of the list referred to in rule 29, the Tribunal
shall hear any person who objects to being settled as a contributory or as a contributory in such character or for
such number of shares or extent of interest as is mentioned in the said list, and after such hearing, shall finally
settle the list in accordance with sub-section (1) of section 285 and the aforesaid list when settled shall be
certified by the Tribunal under its seal and shall be in Form WIN 20.

31. Notice of settlement to contributories.- (1) Upon the receipt of the settled list of contributories, as
certified by the Tribunal interms of rule 30 , the Company Liquidator shall within a period of 7 days issue
notice to every person placed on the said list of contributories, stating in what character and for what number of
shares or interest he has been placed on the said list, what amount has been called up and what amount paid up
in respect of such shares or interest and in the notice he shall inform such person that any application for the
removal of his name from the aforesaid list or for a variation of the said list, must be made to the Tribunal
within fifteen days from the date of service on the contributory of such notice, and such notice shall be in Form
WIN 21 and shall be sent to each person settled on the said list by pre-paid registered post or speed post at the
address mentioned in the said list.

(2) An affidavit of service relating to the dispatch of the notice to the contributories under this rule shall be
sworn by the person who dispatched the said notice and shall be filed in Tribunal within seven days of the said
dispatch of notice and such affidavit shall be in Form WIN 22.

32. Supplemental list of contributories.- The Tribunal may add to the list of contributories by a supplemental
list or lists and any such addition shall be made in the same manner in all respects as the settlement of the
original list.

33. Variation of list.- Save as provided in rule 31, the list of contributories shall not be varied, and no person
settled on the list as a contributory shall be removed from the list, or his liability in any way varied, except by
order of the Tribunal and in accordance with such order.

34. Application for rectification of list.- If after the settlement of the list of contributories, the Company
Liquidator has reason to believe that a contributory who had been included in the provisional list has been
improperly or by mistake excluded or omitted from the list of contributories as finally settled or that the
character in which or the number of shares or extent of interest for which he has been included in the list as
finally settled or any other particular contained therein, requires rectification in any respect, he may, upon notice
to the contributory concerned, apply to the Tribunal for such rectification of the list as may be necessary, and
the Tribunal may on such application, rectify or vary the list as it may think fit.

35. List of contributories consisting of past members.- It shall not be necessary to settle a list of
contributories consisting of the past members of a company, unless so ordered by the Tribunal and where an
order is made for settling a list of contributories consisting of the past members of a company, the provisions of
these rules shall apply to the settlement of such list in the same manner as they apply to the settlement of the list
of contributories consisting of the present members.

ADVISORY COMMITTEE

36. Meeting of creditors and contributories.- The meeting of the creditors and contributories in accordance
with the provisions of sub-section (3) of section 287 to determine the persons who may be the members of the
advisory committee, shall be convened, held and conducted in the manner hereinafter provided in these rules for
the holding and conducting of meeting of creditors and contributories.

37. Company Liquidator to report result of meeting.— (1) As soon as possible but not later than seven days
after the holding of the meeting of the creditors and contributories, the Company Liquidator shall report the
result thereof to the Tribunal and such report shall be in Form WIN 23.

(2) Where the creditors and contributories have agreed upon the constitution and compaosition of the advisory
committee and the persons who are to be members thereof, an advisory committee shall, subject to the
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provisions of sub-section (2) of section 287, be constituted in accordance with such decision, and the Company
Liquidator shall set out in his report the names of the members of the committee so constituted.

(3) After being directed by the Tribunal to constitute an advisory committee where the creditors and
contributories have not agreed upon the composition of the advisory committee and the persons who are to be
members thereof, the Company Liquidator shall, at the time of making his report as aforesaid, apply to the
Tribunal for directions as to what shall be its composition, and who shall be the members thereof, and the
Tribunal shall thereupon fix a date for the consideration of the report of the Company Liquidator and the notice
of the date so fixed shall be advertised by the Company Liquidator in such manner as the Tribunal shall direct
not less than seven days before the date so fixed, and the advertisement shall be in Form WIN 24,

(4) On the date fixed for hearing of the said application for directions, the Tribunal may, after hearing the
Company Liquidator and any creditor or contributory who may appear, decide as to who would be the members
of the said advisory committee or pass such orders or give such directions in the matter, as the Tribunal may
think fit.

38. Filling —up of vacancy in advisory committee.— (1) On a vacancy occurring in the advisory committee, the
Company Liquidator shall forthwith summon a meeting of creditors or of contributories, as the case may
require, to recommend for filling the vacancy and the meeting may, by resolution, recommend for re-
appointing the same, or propose for appointing another creditor or contributory, as the case may to fill the
vacancy:

Provided that if the Company Liquidator, having regard to the position in the winding up, is of the opinion that
it is unnecessary for the vacancy to be filled, he may apply to the Tribunal and the Tribunal may make an order
that the vacancy shall not be filled, or shall not be filled except in such circumstances as may be specified in the
order.

(2) The continuing members of the advisory committee, if not less than two, may act notwithstanding any
vacancy in the said committee.

(3) Where the creditors or contributories, as the case may be, fail to fill the vacancy for whatever reason, the
Company Liquidator shall forthwith report such failure to the Tribunal and Tribunal may, by order, fill such
vacancy.

39. Company Liquidator and members of advisory committee dealing with company's assets.- Neither the
Company Liquidator nor any member of the advisory committee shall, while acting as such liquidator or
member of such committee in any winding up, either directly or indirectly, by himself or through his employer,
partner, clerk, agent, servant, or relative, become purchaser of any part of the company's assets, except by leave
of the Tribunal and any such purchase made contrary to the provisions of this rule may be set aside by the
Tribunal on the application of the said liquidator or of a creditor or contributory, as the case may be, and the
Tribunal may make such order as to costs as it may think fit.

40. Advisory committee not to make profit.- No member of the advisory committee shall, except under the
order of the Tribunal, directly or indirectly, by himself or through his employer, partner, clerk, agent, servant or
relative, be entitled to derive any profit from any transaction arising out of the winding up or to receive out of
the assets any payment for services rendered by him in connection with the administration of the assets, or for
any goods supplied by him to the Company Liquidator for or on account of the company and where any profit
or payment has been made contrary to the provisions of this rule, such payment shall be disallowed or the profit
shall be recovered, as the case may be, on the audit of the such liquidator's accounts or otherwise.

41.Cost of obtaining order of Tribunal.- In any case in which an order of the Tribunal is obtained under rule
39 or rule 40, the costs of obtaining such order shall be borne by the person in whose interest such order is
obtained and shall not be payable out of the companies' assets.

42. Order sanctioning payment to advisory committee.- Where the order of the Tribunal to a payment to a
member of the advisory committee for services rendered by him in connection with the administration of the
company's assets is obtained, the order of the Tribunal shall specify the nature of the services, and such order
shall only be given where the service performed is of a special nature, and except by the express order of the
Tribunal, no remuneration shall be paid to a member of the advisory committee for services rendered by him in
the discharge of the duties attached to his office as a member of such committee.

43. Meetings of advisory committee.— (1)The advisory committee shall meet at such times as it may from time
to time appoint and the Company Liquidator or one-third of the total number of members of the said committee
may also call a meeting of that committee as and when they think necessary.

(2)The quorum for a meeting of the advisory committee shall be one-third of the total number of the members,
or two, whichever is higher.
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(3)The advisory committee may act by a majority of its members present at a meeting, but shall not act unless a
quorum is present.

(4)A member of the advisory committee may resign by notice in writing signed by him and delivered to the
Company Liquidator.

(5)If a member of the advisory committee is adjudged as an insolvent, or compounds or arranges with his
creditors, or is absent from five consecutive meetings of the said committee without the leave of those members
who, together with himself, represent the creditors or contributories, as the case may be, his office shall become
vacant.

(6)A member of the advisory committee may be removed, subject to the directions of the Tribunal, at a meeting
of creditors if he represents creditors, or at a meeting of contributories if he represents contributories, by an
ordinary resolution of which seven days' notice has been given, stating the object of the meeting.

MEETINGS OF CREDITORS AND CONTRIBUTORIES

44. Application of rules to meetings.- Subject to any directions given by the Tribunal, rules as hereinafter set
out shall apply to meetings of creditors and contributories as may be convened in pursuance of sub-section (3)
of section 287 and sub-section (3) of section 292.

45. Notice of meeting.— (1) The Company Liquidator shall summon meetings of creditors and contributories by
giving not less than fourteen days’ notice by sending individually to every creditor of the company a notice of
the meeting of creditors, and to every contributory of the company a notice of the meeting of contributories,
by sending notice by registered post or speed post or by electronic means so as to reach such person in not
less than fourteen days before the date fixed for the meeting:

Provided that where the number of creditors or contributories, as the case may be, exceeds five hundred, the
Company Liquidator shall also give a fourteen days’ notice of the time and place appointed for the meeting by
advertisement in one daily newspaper in the English language and one daily newspaper in the principal regional
language circulating in the State or Union territory concerned.

(2) The notice to each creditor shall be sent to the address given in his proof as referred to in rule 101 or, if he
has not so proved, to the address given in the statement of affairs, or, to the address given in the books of the
company, or to such other address as may be known to the person summoning the meeting, and the notice to
each contributory shall be sent to the address mentioned in the books of the company as the address of such
contributory or to such other address as may be known to the person summoning the meeting.

(3) The notices shall be in Forms WIN 25 to 29 as may be applicable.

46. Place and time of meeting.- Every meeting shall be held at such place and time as the Company Liquidator
considers convenient for the majority of the creditors or contributories or both and different times or places or
both may, if thought fit, be appointed for the meeting of the creditors or contributories or both.

47. Notice of first or other meeting to officers of company.- (1) The Company Liquidator shall also give, to
each of the officers of the company, who in his opinion ought to attend the first or any other meeting of creditors
or contributories, fourteen days' notice in Form WIN 30 of the time and place appointed for such meeting and
the notice may either be delivered by hand or sent by registered post or speed post or by electronic means as
may be convenient, and it shall be the duty of every officer who receives notice of such meeting to attend if so
required by the Company Liquidator, and if any such officer fails to attend, the Liquidator may report such
failure to the Tribunal and the Tribunal may issue such directions to such person as it thinks fit.

(2) The Company Liquidator, if he thinks fit, may instead of requiring any of the officers of the company to
attend the meeting as aforesaid, require such officer to answer any interrogatories or to furnish in writing any
information that he may require for purposes of such meeting, and if such officer fails to answer the
interrogatories or furnish such information, the liquidator shall report such failure to the Tribunal and the
Tribunal may issue such directions to such officer as it may think fit.

48. Proof of notice.- An affidavit by any person who sent the notice, that such notice has been duly sent, shall
be sufficient evidence of the notice having been sent to the person to whom the same was addressed and the
affidavit shall be filed in the Tribunal in Form WIN 31.

49. Costs of meeting.- The cost of convening and conducting the meeting of the creditors or contributories shall
be met out of the assets of the company.

50. Chairman of meeting.— The Company Liquidator or some person nominated by him shall be the Chairman
of the meeting and the nomination shall be in Form WIN 32.

51. Resolution at creditors' meeting.- At a meeting of creditors, a resolution shall be deemed to be passed,
when a majority in value of the creditors present personally or by proxy and voting on the resolution have voted
in favour of the resolution and in a winding up by the Tribunal, the value of a creditor, shall, for the purposes of
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a first meeting of the creditors meeting held under section 287, be deemed to be the value as shown in the books
of the company, or the amount mentioned in his proof as referred to rule 101, whichever is less and for the
purposes of any other meeting, the value for which the creditor has proved his debt or claim.

52. Resolution of contributories' meeting.- At a meeting of the contributories, a resolution shall be deemed to
be passed when a majority in value of the contributories present personally or by proxy and voting on the
resolution have voted in favour of the resolution and the value of the contributories shall be determined
according to the number of votes to which each contributory is entitled as a member of the company under the
provisions of the Act, or the articles of the company, as the case may be.

53. Copies of resolution to be filed.- The Company Liquidator shall file in the Tribunal a copy certified by him
of every resolution passed at a meeting of the creditors or contributories and the Registry shall keep in each
case a file of such resolution.

54. Non-receipt of notice by creditor or contributory.- Where a meeting of creditors or contributories is
summoned by notice, the proceedings and resolution at the meeting shall, unless the Tribunal otherwise orders,
be valid notwithstanding that some creditors or contributories may not have received the notice sent to them.

55. Adjournments.- The chairman of the meeting may, with the consent of the creditors or contributories
present in the meeting, as the case may be , adjourn it from time to time, but the adjourned meeting shall be
held at the same place as the original meeting unless in the resolution for adjournment another place is
specified or unless the Tribunal otherwise orders.

56. Quorum.- A meeting may not act for any purpose except for adjournment thereof unless there are present or
represented thereat in the case of a creditors' meeting at least three creditors entitled to vote or in the case of a
meeting of contributories at least three contributories or all the creditors entitled to vote or all the contributories
if the number of creditors entitled to vote or the number of contributories, as the case may be does not exceed
three.

57 Procedure in absence of quorum.- If, within half an hour from the time appointed for the meeting, a
quorum of creditors or contributories, as the case may be, is not present or represented, the meeting shall be
adjourned to the same day in the following week at the same time and place and if at such adjourned meeting,
the quorum is not present, at least two creditors or contributories present in person shall form the quorum and
may transact the business for which the meeting was convened:

Provided that if at the adjourned meeting also two creditors or contributories, as the case may be, are not
present, the chairman of the meeting shall submit his report to the Tribunal for such directions as the Tribunal
may deem fit.

58. When creditor can vote.- In the case of a meeting of creditors held under section 287 or of any
adjournment thereof, a person shall not be entitled to vote as a creditor unless he has duly lodged with the
Company Liquidator not later than the time mentioned for that purpose in the notice convening the meeting, a
proof of the debt which he claims to be due to him from the company and in the case of other meeting of
creditors, a person shall not be entitled to vote as a creditor unless he has lodged with the Company Liquidator a
proof of the debt which he claims to be due to him from the company and such proof has been admitted wholly
or in part before the date on which the meeting is held:

Provided that this rule and rules 59 to 62 shall not apply to a meeting of creditors held prior to the meeting of
creditors under section 287:

Provided further that this rules shall not apply to any creditors or class of creditors who by virtue of these rules
or any directions given thereunder are not required to prove their debts.

59. Case in which creditors may not vote.- A creditor shall not vote in respect of any unliquidated or
contingent debt or any debt, value of which is not ascertained, nor shall a creditor vote in respect of any debt
secured by a current bill of exchange or promissory note held by him unless he is willing to treat liability to
him thereon of every person who is liable thereon antecedently to the company, and against whom no order of
adjudication has been made, as a security in his hands, and to estimate the value thereof, and for the purposes of
voting, but not for purposes of dividend, to deduct it from his proof mentioned above.

60. When secured creditor can vote.- For the purposes of voting at a meeting, in a winding up by the
Tribunal, a secured creditor shall, unless he surrenders his security, state in his aforesaid proof, the particulars of
his security, the date when it was given and the value at which it is assessed by a registered valuer, and shall be
entitled to vote only in respect of the balance due to him, if any, after deducting the value of his security.

61. Effect of voting by a secured creditor.- If a secured creditor votes in respect of his whole debt he shall be
deemed to have surrendered his security, unless the Tribunal, on an application by such creditor, is satisfied that
the omission to value the security was due to inadvertence.



[ATT H—&vE 3(i)] T T TSI © TETLTI 137

62. Procedure when secured creditor votes without surrendering security.- The liquidator may within
fifteen days from the date of the meeting at which a secured creditor voted on the basis of his valuation of the
security, require him to give up the security for the benefit of the creditors generally on payment of the value so
estimated by him, and may, if necessary, apply to the Tribunal for an order to compel such creditor to give up
the security:

Provided that the Tribunal may, for good cause shown, permit the said creditor to correct his valuation before
being required to give up the security, upon such terms as to costs as the Tribunal may consider just.

63. Admission or rejection of proof for purposes of voting.- The chairman of the meeting shall have power to
admit or reject a proof for the purposes of voting, but his decision shall be subject to appeal to the Tribunal, and
if he is in doubt whether a proof shall be admitted or rejected, he shall mark it as objected to and allow the
creditor to vote subject to the vote being declared invalid in the event of the objection being sustained.

64. Minutes of proceedings.- (1) The chairman of the meeting shall cause minutes of the proceedings at the
meeting to be drawn up and fairly entered in the Minute Book within 30 days and the minutes shall be signed
by him or by the chairman of the next meeting.

(2) A list of creditors and contributories present at every meeting shall be made and kept in Form WIN 33.

65. Report to Tribunal.— The Company Liquidator shall, within seven days of the conclusion of the meeting,
report the result thereof to the Tribunal in Form No. WIN 34.

PROXIES IN RELATION TO MEETINGS OF CREDITORS AND CONTRIBUTORIES

66. Voting by proxies.- A creditor or contributory may vote either in person or by proxy, and where a person is
authorised in the manner provided by section 113 to represent a body corporate at any meeting of creditors or
contributories, such person shall produce to the Company Liquidator or and chairman of the meeting, as the
case may be, a copy of the resolution so authorising him and such copy must be certified to be a true copy by a
director, manager, secretary or other officer of the company duly authorised in that behalf, who shall certify that
he is so authorised.

67. Form of proxies.- A creditor or contributory may give a general proxy or a special proxy to any person, and
a general proxy shall be in Form WIN 35 and a special proxy in Form WIN 36.

68. Proxies to Company Liquidator or chairman of meeting.- A creditor or contributory in a winding up by
the Tribunal may appoint the Company Liquidator or if there is no such liquidator, the chairman of the meeting,
to actas his general or special proxy.

69. Use of proxies by deputy.— Where a Company Liquidator who holds any proxies cannot attend the meeting
for which they are given, he may in writing depute some person under his official control to use the proxies on
his behalf and in such manner as he may direct.

70. Forms to be sent with notice.- Forms of proxies shall be sent to the creditors and contributories with the
notice summoning the meeting and no name shall be inserted or printed in the form before it is sent.

71. Proxies to be lodged.- A proxy shall be lodged not later than 48 hours before the meeting at which it is to
be used, with the Company Liquidator in a winding up by the Tribunal.

72. Holder of proxy not to vote on matter in which he is financially interested.- No person acting either
under a general or special proxy, shall vote in favour of any resolution which would directly or indirectly place
himself, his partner or employer in a position to receive any remuneration out of the assets of the company
otherwise than as a creditor ratably with the other creditors of the company.

73. Minor not to be appointed proxy.- No person shall be appointed as a general or special proxy who is a
minor.

74. Filling in proxy where creditor or contributory is blind or incapable .-The proxy of a creditor or a
contributory who is blind or incapable of writing may be accepted if such creditor or contributory has attached
his signature or mark thereto in the presence of a witness who shall add to his signature his description and
address:

Provided that all insertions in the proxy shall be in the handwriting of the witness and such witness
shall have certified at the foot of the proxy that all such insertions have been made by him at the request and in
the presence of the creditor or contributory before he attached his signature or mark.

75. Proxy of person not acquainted with English.- The proxy of a creditor or contributory who does not know
English may be accepted if it is executed in the manner provided in rule 74 and the witness certifies that it was
explained to the creditor or contributory in the language known to him, and gives the creditor's or contributory's
name in English below the signature.
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76. Submission of periodical reports to the tribunal.- The Company Liquidator shall make quarterly reports,
referred to in sub-section (1) of section 288, to the Tribunal in Form WIN 37 with respect to the progress of
winding up of the company.

77. Employment of additional or special staff by Official Liquidator.- Where the Official Liquidator is of the
opinion that the employment of any special or additional staff is necessary in any liquidation, he shall apply to
the Tribunal for sanction, and the Tribunal may sanction such staff as it thinks fit on such salaries and
allowances as the Tribunal may deem appropriate.

78. Declaration by professional.— The professional, referred to in section 291, appointed by the Company
Liquidator with the sanction of the Tribunal shall file a declaration in Form WIN 38 disclosing any conflict of
interest or lack of independence in respect of his appointment with the Tribunal forthwith.

REGISTERS AND BOOKS OF ACCOUNT TO BE MAINTAINED BY COMPANY LIQUIDATOR

79. Record book to be maintained by Company Liquidator.- The Company Liquidator shall maintain a
record book for each company in which shall be entered minutes of all the proceedings and resolutions passed at
any meeting of the creditors or contributories or of the advisory committee, the substance of all orders passed by
the Tribunal in the liquidation proceedings, and all such matters other than matters of account as may be
necessary, to furnish a correct view of the administration of the company's affairs.

80. Registers and books to be maintained by Company Liquidator.- (1) The Company Liquidator shall
maintain the following books of accounts, so far as may be applicable, in respect of the company under winding

up:

@). Register of Liquidations in Form WIN 38 A,

(b). Central Cash Book in Form WIN 38 B;

(©). Company’s Cash Book in Form WIN 38 C;

(o). General Ledger in Form WIN 38 D;

(e). Cashier's Cash Book in Form WIN 38 E;

(. Bank Ledger in Form WIN 38 F;

(9). Register of Assets in Form WIN 38 G;

(h). Securities and Investment Register in Form WIN 38 H;

(). Register of Book Debts and Outstanding’s in Form WIN 38 -I;
(). Tenants Ledger in Form WIN 38 J;

(k). Suits Register in Form WIN 38 K;

. Decree Register in Form WIN 38 L;

(m). Sales Register in Form WIN 38 M;

(n). Register of Claims and Dividends in Form WIN 38 N;
(0). Contributories Ledger in Form WIN 38-O;

(p). Dividends Paid Register in Form WIN 38 P;

(). Suspense Register in Form WIN 38 Q;

0. Documents Register in Form WIN 38 R;

(s). Books Register in Form WIN 38 S;

®. Register of unclaimed dividends and undistributed assets, deposited into the companies liquidation
account in the Bank, in Form WIN 38 T,

and in maintaining the registers and books mentioned above, the Company Liquidator shall follow the
instructions contained in the respective forms provided for the said books and registers.

(2) The Company Liquidator shall, in addition to the registers and books referred to in sub-rule (1), maintain
such other books as may be necessary for the proper and efficient working of his office such as petty cash
register, correspondence register, despatch register, daily register of money orders and cheques received for
accounting of transactions entered into by him in relation to the company.

(3) Where the accounts of the company are incomplete, the Company Liquidator shall, with all convenient
speed, as soon as the order for winding up is made, have them completed and brought up-to-date.
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(4) (@) Where the Company Liquidator is authorised to carry on the business of the company he shall keep
separate books of account in respect of such business and such books shall, as far as possible, be in conformity
with the books already kept by the company in the course of its business, and the Company Liquidator shall
incorporate in the winding up cash book and in the company's cash book, the total weekly amounts of the
receipts and payments on such trading account.

(b) The trading account shall, from time to time not less than once in every month, be verified by affidavit,
and the Company Liquidator shall thereupon submit such account to the advisory committee (if any) or such
member thereof as may be appointed by the said committee for that purpose, who shall examine and certify the
same.

(5) The Company Liquidator shall keep proper vouchers for all payments made or expenses incurred by him,
and the vouchers shall be serially numbered.

BANKING ACCOUNT OF COMPANY LIQUIDATOR

81. All money to be paid into special bank account in a scheduled bank.— (1) The Company Liquidator shall
deposit into a special bank account in his official name opened in any scheduled bank or any other bank as may
be permitted by the Tribunal (hereinafter referred to as the bank) , all moneys including cheques and demand
drafts received by him as the Company Liquidator of the company, and the realisations of each day shall be
deposited in the bank without deduction, not later than the next working day of the bank and the Company
Liquidator may maintain a petty cash of five thousand rupees or such higher amount as may be permitted by the
Tribunal to meet day to day expenses, and all payments out of the aforesaid account by the Company
Liquidator above two thousand rupees shall be made by cheque drawn against the said account.

(2) The Company Liquidator shall make quarterly reports to the Tribunal regarding the funds, including filing
the bank statements of the special bank account.

82. Bills, cheques, etc. to be deposited with bank.- All bills, cheques, hundies, notes and other securities
payable to the company or to the Company Liquidator thereof shall, as soon as they come into the hands of the
Company Liquidator, be deposited by him with the bank for the purpose of being presented for acceptance and
payment or for payment only, as the case may be and the proceeds when realised shall be credited by the bank to
the special bank account.

83. Payments into Bank.- Where the Tribunal makes an order directing any person to pay any money due to the
company into the special bank account maintained by the Company Liquidator, the person so directed shall, at
the time of making the payment, produce to the bank a certified copy of the order or a payment in challan
endorsed by the Company Liquidator under his signature and the person making the payment shall give notice
thereof to the Company Liquidator and produce before him the bank receipt relating thereto.

84. Company Liquidator's Dividend Account.- The Company Liquidator shall also open a separate dividend
account for the company under liquidation with the sanction of the Tribunal, in any scheduled bank, under the
name 'the Dividend Account of............. (name of the company) in liquidation’ into which account he shall,
upon a declaration of dividend being made in the winding up of the company, deposit by transfer from special
bank account, the total amount of the dividend payable upon such declaration and there shall be a separate such
account in respect of each declaration of dividend and all payments of dividend shall be made from the said
Company Liquidator's dividend account and any unpaid balance in the said account shall be transferred to the
Company Liquidation Dividend and Undistributed Assets Account referred to in sub-section (1) of section 352,
and all payments of dividends shall be made by cheques or through Electronic Clearing System drawn against
the said account.

85. Where the company has no available assets.— (1) Where a company against which a winding up order has
been made has no available assets, the Company Liquidator may, with the leave of the Tribunal, incur any
necessary expenses in connection with the winding up, out of any permanent advance or other fund provided by
the Central Government, and the expenses so incurred shall be recouped out of the assets of the company in
priority to the debts of the company:

Provided that where any money has been advanced to the Company Liquidator by the petitioner or other creditor
or contributory for meeting any preliminary expenses in connection with the winding up, the Company
Liquidator may incur any necessary expenses out of such amount, and the money so advanced shall be paid out
of the assets of the company in priority to the debts of the company:

Provided further that if the Official Liquidator maintains any Common Pool Fund or Establishment Fund under
order of the court prior to the date of the commencement of these rules, he shall continue to use such fund for
the purpose for which the fund was originally created.

(2) The Official Liquidator shall reimburse the amount availed out of the said Common Pool Fund or
Establishment Fund for the purpose of meeting the expenditure of the company in liquidation which does not
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have sufficient funds to its credit from the amounts of the company in liquidation on priority basis as and when
any amount comes to its credit.

INVESTMENT OF SURPLUS FUNDS

86. Investment of surplus funds.— (1) All such money for the time being standing to the credit of the Company
Liquidator at the bank as is not immediately required for the purposes of winding up, shall be invested in
Government securities or in interest bearing deposits in any scheduled bank in the name of the company in
liquidation or provisional liquidation represented by Company Liquidator of the company to which the funds
belong and such funds so invested shall be monitored regularly by the Company Liquidator and the returns also
containing the details of fixed deposit receipts shall be submitted to the Tribunal.

(2) Where the fixed deposit has matured, it shall not be automatically renewed but the Company Liquidator shall
carry out the due diligence to assess whether a higher rate of interest is available in any other scheduled bank
and the said Liquidator shall report the conclusion of such due diligence to the Tribunal, and in the event a
higher rate of interest is available in any other scheduled bank, the said Liquidator shall apply for the leave of
the Tribunal to invest the surplus funds in such other scheduled bank offering higher rate of interest.

87. Company Liquidator to examine accounts for purposes of investment.- The Company Liquidator shall,
at the end of every month, examine account of liquidation to ascertain what moneys are available for
investment, and shall make an entry at the end of every month in the record book relating to the company of his
having examined the account for the purpose and of the decision taken by him regarding the investment, and in
case he decides not to invest any surplus funds, the reasons for such decision.

88. Investments to be made by Bank.- All investments shall be made by the bank upon the written request of
the Company Liquidator but the securities shall be retained in the bank in the name and on behalf of the
Company Liquidator, and  shall not be sold except by the bank and under the written instructions of the
Company Liquidator, and when the securities are sold, the proceeds shall be credited by the bank to the account
of the Company Liquidator.

89. Dividend and interest to be credited.- All dividends and interest accruing from any securities or
investments shall from time to time be received by the bank and placed to the credit of the account of the
Company Liquidator and intimation thereof shall be given to the Company Liquidator, who shall thereupon
credit such dividend or interest in his account to the company to which the security or the investment relating
thereto belongs.

90. Refunds of taxes.- The Company Liquidator shall claim such refunds of income-tax or other taxes as may
be due.

FILING AND AUDIT OF COMPANY LIQUIDATOR'S ACCOUNT

91. Half-yearly accounts to be filed.- For the purposes of sub-section (2) of section 294, unless otherwise
ordered by the Tribunal, the Company Liquidator shall file his accounts to Tribunal twice a year and such
accounts shall be made up to the 31st of March and 30th of September every year, the account for the period
ending 31st March being filed not later than the 30th of June following, and account for the period ending 30th
September, not later than the 31st of December following:

Provided that the final accounts of the Company Liquidator shall be filed as soon as the affairs of the company
have been fully wound up, irrespective of the period specified above:

Provided further that the Tribunal may permit the Company Liquidator to straight away forward completed
accounts of the company in liquidation in respect of relevant period to the auditor for the purpose of audit in
Form WIN 42 requesting that the accounts may be audited, and the certificate of audit shall be submitted to the
Tribunal not later than one month from the date of receipt of the copy of the accounts as required under sub-
section (3) of section 294

Provided also that the accounts need not be got audited where the transaction during the period is for ten
thousand rupees or less.

92. Form of account.- The account shall be a statement of receipts and payments in Form WIN 39 and shall be
prepared in accordance with the instructions contained in the said form and three copies thereof shall be filed,
and the account shall be verified by an affidavit of the Company Liquidator in Form WIN 40 and the final
account shall be in Form WIN 41.

93. Nil account.- Where the Company Liquidator has not, during the period of account, received or paid any
sum of money on account of the assets of the company, he shall file an affidavit of no receipts or payments on
the date on which he shall have to file his accounts for the period.

94. Registry to send copy of account to auditor.- As soon as the accounts are filed, the Registry shall forward
to the auditor one copy thereof for purposes of audit with a requisition in Form WIN 42 requesting that the
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accounts may be audited and a certificate of audit be submitted to the Tribunal not later than one month from the
date of receipt of the copy of the account as required under sub-section (3) of section 294:

Provided that the accounts need not be got audited where the total transaction during the period is for ten
thousand rupees or less.

95. Audit of Company Liquidator's accounts.- The accounts shall be preferably audited by one or more
Chartered Accountants appointed by the Tribunal from out of the panel to be maintained by the Tribunal, the
audit shall be a complete check of the accounts of the Company Liquidator and the Company Liquidator shall
produce before the auditor all his books and vouchers for the purposes of the audit, and shall give the auditor all
such explanations, information and assistance as may be required of him in respect of the accounts.

96. Audit certificate to be filed.- After the audit of the accounts of the Company Liquidator filed in Tribunal,
the auditor shall forward to the Registry a certificate of audit relating to the account with his observations and
comments, if any, on the account, together with a copy thereof and shall forward another copy to the Company
Liquidator, and the Company Liquidator shall file copy of the audit certificate together with a copy of audited
accounts with the Registrar of Companies and the Registry shall file the original audit certificate with the
records of the Tribunal.

97. Audit fees.- The audit fees shall be fixed by the Tribunal from time to time having regard to the nature and
complexity of the case..

98. Inspection of account and certificate of audit.- Any creditor or contributory shall be entitled to inspect the
accounts and the auditor's certificate in the office of the Tribunal on payment of fees of one hundred rupees and
to obtain a copy thereof on payment of the charges at the rate of five rupees per page.

99. Account and auditor's report to be placed before Tribunal.- Upon the audit of the account, the Registry
shall place the statement of account and the auditor's certificate before the Tribunal for its consideration and
orders.

Part 111
WINDING UP BY TRIBUNAL (OTHER THAN SUMMARY WINDING UP)
DEBTS AND CLAIMS AGAINST COMPANY

100. Notice for proving debts.— (1) Subject to the provisions of the Act and directions of the Tribunal, the
Company Liquidator in a winding up by the Tribunal shall, within a period of thirty days from the date of order
of winding up, fix a certain day, and give a notice of fourteen days thereof -

0] by advertisement in Form No. WIN 43 in one issue of a daily newspaper in the English language
and one issue of a daily newspaper in the regional language widely circulating in the State or
Union territory where the registered office is situated concerned to the creditors of the company to
prove their debts or claims and to establish any title they may have to priority under section 326
or327, or to be excluded from the benefit of any distribution made before such debts or claims are
proved, or, as the case may be, from objecting to such distribution;

(i) by such mode of communication as is permitted under section 20 to every person mentioned in the
statement of affairs, as a creditor, who has not proved his debt and to every person mentioned in
the statement of affairs as a preferential creditor, whose claim to be a preferential creditor has not
been established or is not admitted, or where there is no statement of affairs, to the creditors as
ascertained from the books of the company and, to each person who, to the knowledge of the
Company Liquidator, claims to be a creditor or preferential creditor of the company and whose
claim has not been admitted, to the last known address or place of residence of such person.

(2) All the rules hereinafter set out as to the admission or rejection of proofs shall apply with necessary
variations to any claim to priority as a preferential creditor.

101. Proof of debt.— (1) In a winding up by the Tribunal, every creditor shall, subject as hereinafter provided,
prove his debt, unless the Tribunal in any particular case directs that any creditors or class of creditors shall be
admitted without proof.

(2) Formal proof of the debts mentioned in clause (d) of sub-section (1) of section 327 shall not be required,
unless the Company Liquidator in any special case otherwise directs.

102. Mode of proof and verification thereof.- A debt may be proved by delivering or sending to the Company
Liquidator by such mode as set out in section 20, an affidavit verifying the debt made by the creditor or by some
person authorised by him and if the affidavit is made by a person authorised by the creditor, it shall state the
authority and means of knowledge of the deponent and a creditor need not attend upon the examination unless
required so to do by the Company Liquidator.
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103. Contents of proof.- An affidavit proving a debt shall contain or refer to a statement of account showing the
particulars of the debt, and shall specify the vouchers, if any, by which the same can be substantiated and the
affidavit shall state whether the creditor is a secured creditor, or a preferential creditor, and if so, shall set out the
particulars of the security or of the preferential claims, and the affidavit shall be in Form WIN 44,

104. Workmen's dues.— In any case where there are numerous claims for wages or any accrued remuneration
by workmen and others employed by the company, it shall be sufficient if one proof in Form WIN 45 for all
such claims is made either by a foreman or some other person on behalf of all such creditors and such proof
shall be annexed thereto as forming part thereof, setting forth the names of the workmen and others and the
amounts severally due to them in the schedule in the said form, and any proof made in compliance with this rule
shall have the same effect as if separate proofs had been made by each of the said workmen and others.

105. Production of bills of exchange and promissory notes.- Where a creditor seeks to prove in respect of a
bill of exchange, promissory note or other negotiable instrument or security of a like nature on which the
company is liable, such bill of exchange, note, instrument or security shall be produced before the Company
Liquidator and be marked by him before the proof is admitted.

106. Value of debts.- The value of all debts and claims against the company shall, as far as is possible, be
estimated according to the value thereof at the date of the appointment of the Provisional Liquidator or the order
of the winding up of the company, whichever is earlier:

Provided that where before the presentation of the petition for winding up, a resolution has been passed by the
company for winding up, the date for estimation of debts and claims shall be the date of the passing of such
resolution.

107. Discount.- A creditor proving his debt shall deduct therefrom all trade discounts, if any.

108. Interest.- On any debt or certain sum payable at a certain time or otherwise, whereon interest is not
reserved or agreed for, and which is overdue at the date of the winding up order, or the resolution, as the case
may be, the creditor may prove for interest at a rate not exceeding six per cent. per annum or as decided by the
Tribunal up to that date from the time when the debt or sum was payable, if the debt or sum is payable by virtue
of a written instrument at a certain time, and if payable otherwise, then from the time when a demand in writing
has been made, giving notice that interest will be claimed from the date of demand until the time of payment.

109. Periodical payments.- When any rent or other payment falls due at the time referred to in rule 108, and the
order or resolution to wind up is made at any time other than one of those times mentioned in rule 108, the
persons shall be entitled to the rent or payments for a proportionate part thereof up to the date of winding up
order or resolution accrued due from day to day:

Provided that where the Company Liquidator remains in occupation of the premises demised to a company
which is being wound up, nothing in this rule shall prejudice or affect the right of the landlord of such premises
to claim payment by the company, or the liquidator, of rent during the period of the company's or liquidator's
occupation.

110. Proof of debt payable at future time.- A creditor may prove for a debt not payable at the date of the
winding up order, as if it were payable presently, and may receive dividends equally with the other creditors,
deducting only thereat a rebate of interest at the rate of six per cent. per annum computed from the date of
declaration of the dividend to the time when the debt would have become payable according to the terms on
which it was contracted.

111. Examination of proof.- The Company Liquidator shall, as soon as possible but not later than thirty days or
within such time as may be allowed by the Tribunal on an application by the liquidator, examine every proof of
debt lodged with him and the grounds of the debt and he may call for the production of the documentary proof if
any referred to in the affidavit of proof or require further evidence in support of the debt, and if he requires
further evidence, or requires that the creditor should attend the investigation in person, he shall fix a day and
time at which the creditor is required to attend or to produce further evidence and send a notice to such creditor
in Form WIN 46 by pre-paid registered post or speed post so as to reach him not later than seven days before the
date fixed.

112. Company Liquidator's right to call any person in connection with investigation.- The Company
Liquidator may call upon any person whom he may deem capable of giving information respecting the debts to
be proved in liquidation and may require such person to produce any documents in his custody or power
relating to such debts and shall tender with the call such sum as appears to the Company Liquidator sufficient to
defray the traveling and other expenses of the person called for attendance and where the person so called fails
without lawful excuse to attend or produce any documents in compliance with the call or avoids or evades
service, the Company Liquidator may report the same to the Tribunal and apply for appropriate orders, and the
Tribunal may pass any order as it may think fit.
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113. Affidavit.- For the purpose of his duties, in relation to the admission of proof of debts, where applicable,
the Company Liquidator may take affidavits and the Company Liquidator may at his discretion dispense with
this requirement and he may also permit the taking of an affidavit or undertaking in lieu of an oath.

114. Costs of proof.- Unless otherwise ordered by the Tribunal, a creditor shall bear the costs of proving his
debt.

115.Acceptance or rejection of proof to be communicated.- As soon as possible, but not later than fourteen
days, from the date of conclusion of the examination referred to in rule 111, the Company Liquidator shall, in
writing admit or reject the proof in whole or in part, every decision of the liquidator accepting or rejecting a
proof, either wholly or in part, shall be communicated to the creditor concerned by means permitted under
section 20 when the proof is accepted or rejected, provided that it shall not be necessary to give notice of the
admission of a claim to a creditor who has appeared before the liquidator and the acceptance of whose claim has
been communicated to him or his agent in writing at the time of acceptance and where the liquidator rejects a
proof, wholly or in part, he shall state the grounds of the rejection to the creditor in Form WIN 47, and notice of
admission of proof shall be in Form WIN 48.

116. Appeal by creditor.— (1) If a creditor is dissatisfied with the decision of the Company Liquidator in
respect of his proof, the creditor may, not later than twenty-one days from the date of service of the notice upon
him of the decision of the liquidator, appeal to the Tribunal against the decision.

(2) The appeal shall be made in Form WIN 49, supported by an affidavit which shall set out the grounds of such
appeal, and notice of the appeal shall be given to the Company Liquidator and on such appeal, the Tribunal shall
have all the powers of an appellate court under the Code of Civil Procedure, 1908 (5 of 1908).

117. Procedure where creditor appeals.- (1) The Company Liquidator shall, upon receiving notice of the
appeal against a decision rejecting a proof wholly or in part, file with the Registry such proof with the order
containing the grounds of rejection.

(2) It shall be open to any creditor or contributory to apply to the Tribunal for leave to intervene in the appeal,
and the Tribunal may, if it thinks fit, grant the leave subject to such terms and conditions as may be just, and
where such leave has been granted, notice of the hearing of the appeal shall be given to such creditor or
contributory.

118. Company Liquidator not to be personally liable for costs.- The Company Liquidator shall in no case be
personally liable for costs in relation to an appeal from his decision rejecting any proof wholly or in part.

119. Proofs and list of creditors to be filed in Tribunal.— The Company Liquidator shall, within thirty days
from the date fixed for the submission of proofs under rule 100 or such further time as the Tribunal may allow,
file in the Tribunal a list of the creditors, in Form WIN 50, who submitted to him proofs of their claims in
pursuance of the advertisement and the notice referred to in rule 100, mentioning the amounts of debt for which
they claimed to be creditors, distinguishing in such list the proofs admitted wholly, the proofs admitted or
rejected in part, and the proofs wholly rejected, and the proofs, with the memorandum of admission or rejection
of the same in whole or in part, as the case may be, endorsed thereon, shall be filed in Tribunal along with the
certificate.

120. List of creditors not to be varied.— The list of creditors filed in Tribunal shall be the list of the creditors of
the company, and shall not be added to or varied except under the order of the Tribunal and in accordance with
such orders and where an order is made adding to or varying the list of creditors, the Company Liquidator shall
amend the list in accordance with such order.

121. Notice of filing list and inspection of same.— Upon the filing of the list of creditors as settled by the
Company Liquidator, the Registry shall notify the filing thereof on the Tribunal’s notice board and on the
website of the Tribunal, and the list of creditors as settled and the proofs relating thereto shall be open to the
inspection of every creditor or contributory on payment of fee of one thousand rupees.

122. Expunging of proof.— (1) If after the admission of a proof, the Company Liquidator has reason to believe
that the proof has been improperly admitted or admitted by a mistake, he may immediately apply to the Tribunal
upon notice to the creditor who made the proof, to expunge the proof or reduce its amount, as the case may be.

(2) Any creditor or contributory may, within ten days of the admission of the proof, also apply to the Tribunal
to expunge the proof or reduce the amount thereof, if the Company Liquidator declines to move in the matter,
and on such application, the Tribunal may pass such order as it may think just.

123. Procedure on failure to prove debt within time fixed.- If any creditor fails to file proof of his debt with
the Company Liquidator within the time specified in the advertisement referred to in rule 100, such creditor may
apply to the Tribunal for relief within fifteen days from the time specified in such advertisement, and the
Tribunal may, thereupon, adjudicate upon the debt or direct the liquidator to do so.
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124. Right of creditor who has not proved debt before declaration of dividend.- Any creditor who has not
proved his debt before the declaration of any dividend or dividends shall be entitled to be paid out of any
money for the time being in the hands of the Company Liquidator available for distribution of dividend, any
dividend or dividends which such creditor may have failed to receive before that money is applied to the
payment of any future dividend or dividends, but he shall not be entitled to disturb the distribution of any
dividend declared before his debt was proved by reason that he has not participated therein.

125. Payment of subsequent interest.- In the event of there being a surplus after payment in full of all the
claims admitted to proof, creditors whose proofs have been admitted shall be paid interest from the date of the
winding up order or of the resolution, as the case may be, up to the date of the declaration of the final dividend,
at a rate not exceeding six per cent. per annum or such other rate as may be decided by the Tribunal, on the
admitted amount of the claim, after adjusting against the said amount the dividends declared as on the date of
the declaration of each dividend.

ATTENDANCE AND APPEARANCE OF CREDITORS AND CONTRIBUTORIES

126. Attendance at proceedings.— (1) Save as otherwise provided by these rules or by an order of the
Tribunal, every person for the time being on the list of contributories of the company and every creditor whose
debt has been admitted by the Company Liquidator wholly or in part shall be at liberty at his own expense to
attend the proceedings before the Tribunal or before the Company Liquidator and shall be entitled upon
payment of the costs occasioned thereby to have notice of all such proceedings as he shall, by request in
writing addressed to the Company Liquidator, desire to have notice of; but if the Tribunal shall be of opinion
that the attendance of any such person has occasioned any additional costs which ought not to be borne by the
funds of the company, it may direct such costs or a gross sum in lieu thereof to be paid by such person and such
person shall not be entitled to attend any further proceedings until he had paid the same.

(2) No contributory or creditor shall be entitled to attend any proceedings before the Tribunal, unless and until
he or an authorised representative on his behalf has filed an appearance with the Registry and the Registry shall
keep an "Appearance Book" in which all such appearances shall be entered.

127. Representation of creditors and contributories before Tribunal.-The Tribunal may, if it thinks fit,
appoint from time to time any one or more of the creditors or contributories to represent before the Tribunal at
the expense of the company, all or any class of creditors or contributories upon any question or in relation to any
proceedings before the Tribunal, and may remove any person so appointed, if more than one person is appointed
under this rule to represent one class, and the persons so appointed, shall employ the same authorised
representative to represent them, and where they fail to agree as to the authorised representative to be employed,
the Tribunal may nominate an authorised representative for them.

COLLECTION AND DISTRIBUTION OF ASSETS IN WINDING UP BY TRIBUNAL

128. Powers of Company Liquidator.- The duties imposed by sub-section (1) of section 290 with regard to the
collection of the assets of the company and the application of the assets in discharge of the company's liabilities
shall be discharged by the Company Liquidator subject to the control of the Tribunal.

129. Company Liquidator to be in position of receiver.- For the discharge by the Company Liquidator of the
duties imposed by sub-section (1) of section 290, the Company Liquidator shall, for the purpose of acquiring
and retaining possession of the property of the company, be in the same position as if he were a Receiver of the
property appointed by the Tribunal, and the Tribunal may on his application enforce such acquisition or
retention accordingly.

130. Company’s property to be surrendered to Company Liquidator on requisition.- Any contributory for
the time being on the list of contributories, trustee, receiver, banker, agent, officer or other employee of a
company which is being wound up under order of the Tribunal, shall on notice from the Company Liquidator
and within such time as he shall by notice require, pay, deliver, convey, surrender or transfer to or into the hands
of the Company Liquidator any money, property or books and papers in his custody or under his control to
which the company is or appears to be entitled and where the person so required fails to comply with the notice,
the Company Liquidator may apply to the Tribunal for appropriate orders and the notice shall be in Form WIN
51.

CALLS IN WINDING UP BY TRIBUNAL

131. Calls by Company Liquidator.- Subject to the provisions of sub-sections (2) of section 465, the Tribunal
may by order grant leave to the Company Liquidator to make calls referred to in section 296.

132. Company Liquidator to realise uncalled capital.- Notwithstanding any charge or encumbrance on the
uncalled capital of the company, the Company Liquidator shall be entitled to call and realise the uncalled capital
of the company and to collect the arrears, if any, due on calls made prior to the winding up, but shall hold all
moneys so realised subject to the rights, if any, of the holder of any such charge or encumbrance.
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133. Application for leave to make call.- (1) The Company Liquidator shall not make any call without
obtaining the leave of the Tribunal for the purpose.

(2) Within seven days of the settlement of the list of contributories, the Company Liquidator may apply to the
Tribunal for leave to make a call on the contributories and the application shall state the proposed amount of
such call and shall be in Form WIN 52which shall be supported by the affidavit of the Company Liquidator
which shall be in Form WIN 53.

134. Notice of application.- (1) Notice of an application for leave to make a call shall be served on every
contributory proposed to be included in such call, by post under certificate of posting so as to reach such
contributory, in the ordinary course of post not less than seven clear days before the date appointed for the
hearing thereof, or if the Tribunal so directs, notice of the application may be given by advertisement in Form
WIN 54 , in newspapers as the Tribunal may direct, not less than seven clear days before the date appointed for
the hearing, without a separate notice to each contributory.

(2) The affidavit of service relating to the dispatch of notice to each contributory, or to the advertisement, as the
case may be, shall be filed in the Tribunal three days before the date fixed for the hearing.

135. Order granting leave to make call and document making call.-The order granting leave to make a call
shall be in Form WIN 55, and shall contain directions as to the time within which such calls shall be paid and
when an order has been made granting leave to make a call, the Company Liquidator shall file in Tribunal,
document making the call in Form WIN 56 with such variations as circumstances may require.

136. Service of notice of call.- Immediately after filing the document making the call as referred to in rule 135,
the Company Liquidator shall serve by registered post or speed post or in electronic mode, a copy of the order
granting leave to make the call upon each of the contributories included in such call together with a notice in
Form WIN 57 specifying the amount or balance due from such contributory in respect of such call and the order
granting leave to make a call need not be advertised unless the Tribunal otherwise orders for any special reason.

137. Order for payment of call.- The Company Liquidator may apply to the Tribunal for an order against any
contributory or contributories for payment of moneys due on the calls made by him and the application shall be
made in Form WIN 58 supported by an affidavit in Form WIN 59 and notice of the application together with a
copy of the affidavit shall be served on the contributory by registered post or speed post not less than seven days
before the date fixed for the hearing of the application, and the order for payment shall be in Form WIN 60.

138. Other moneys due by contributories.- When any money is due to the company from a contributory or
from the estate of the person whom he represents, other than moneys due on calls made subsequent to the
winding up but including moneys due on calls made prior to the winding up the Company Liquidator may make
an application to the Tribunal supported by an affidavit for an order against such contributory for the payment of
such moneys and the notice of the application shall be given to such contributory by registered post or speed
post not less than seven days prior to the date fixed for the hearing of the application.

EXAMINATION UNDER SECTIONS 299 AND 300

139. Application for examination under section 299.— (1) An application for the examination of a person
under section 299 may be made ex-parte, provided that where the application is made by any person other than
the Company Liquidator, notice of the application shall be given to the Company Liquidator.

(2) The application referred to in sub-rule (1) shall be in Form WIN 61 and where the application is by the
Company Liquidator, it shall be accompanied by a statement signed by him setting forth the facts on which the
application is based, and where the application is made by a person other than the Company Liquidator, the
application shall be supported by an affidavit of the applicant setting forth the matters in respect of which the
examination is sought and the grounds, relied on in support of the application.

140. Directions at hearing of application.- Upon the hearing of the application referred to in rule 139, the
Tribunal may, if satisfied that there are grounds for making the order, make an order directing the issue of
summons against the person named in the order for his examination or for the production of documents or both,
and unless the Tribunal otherwise directs, the examination of such person shall be held in Chambers and the
order shall be in Form WIN 62.

141. Service of summons.- The summons issued in pursuance of the order of the Tribunal shall be in Form
WIN 63 and shall be served, in the mode as referred to in section 20, on the person to be examined not less than
seven days before the date fixed for the examination, and when the summons are served in person, there shall be
paid or tendered to the person summoned along with the summons a reasonable sum for his expenses to be
fixed by the Tribunal or Registry with due regard to the scale of fees in force in the Tribunal and when the
summons are served by registered post, such sum shall be sent to such person by postal money order.

142. Conduct of examination.— (1) The Company Liquidator shall have the conduct of an examination under
section 299, provided that the Tribunal may, if for any reasons it thinks fit so to do, entrust the conduct of the
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examination to any contributory or creditors and where the conduct of the examination is entrusted to any
person other than the Company Liquidator, the Company Liquidator shall nevertheless be entitled to be present
at the examination in person or by authorised representative, and may take notes of the examination for his own
use and put such questions to the person examined as the Tribunal may allow.

(2) Save as provided in sub-rule (1), no person shall be entitled to take part in an examination under section
299 except the Company Liquidator and his authorised representative, but any person examined shall be entitled
to have the assistance of his authorised representative, who may re-examine the witness :

Provided that the Tribunal may permit, if it thinks fit, any creditor or contributory to attend the examination
subject to such conditions as it may impose.

(3) Notes of the examination may be permitted to be taken by the witness or any person on his behalf on his
giving an undertaking to the Tribunal that such notes shall be used only for the purpose of the re-examination of
the witness and on the conclusion of the examination, the notes shall, unless otherwise directed by the Tribunal,
be handed over to the Tribunal for destruction.

143. Notes of deposition.- (1) The notes of the deposition of a person examined under section 299 shall be
signed by such person and shall be lodged in the office of the Registry, but the notes shall not be open to the
inspection of any creditor, contributory or other person, except the Company Liquidator, nor shall a copy
thereof or extract therefrom be supplied to any person other than the Company Liquidator, save upon orders of
the Tribunal.

(2) The Tribunal may from time to time give such general or special directions as it shall think expedient as to
the custody and inspection of such notes and the furnishing of copies thereof or extracts therefrom.

144. Order for examination under section 300.- (1) Where an order is made for the examination of any person
or persons under section 300, the examination shall be held before the Tribunal:

Provided the Tribunal may direct that the whole or any part of the examination of any such person or persons be
held before any person or authority as may be mentioned in the order and where the date of the examination has
not been fixed by the order, the Company Liquidator shall take an appointment from the Tribunal, or the person
or authority before whom the examination is to be held as to the date of the examination, and the order directing
examination shall be in Form WIN 64.

(2) The Tribunal may, if it thinks fit, either in the order for examination or by any subsequent order, give
directions as to the specific matters on which such person is to be examined.

145. Notice of examination.- Not less than seven clear days before the date fixed for the examination, the
Company Liquidator shall give notice thereof to the creditors and contributories of the company by
advertisement in Form WIN 65 in such newspapers as the Tribunal shall direct, and shall within the same
period, serve, either personally or by registered post or by speed post, on the person or persons to be examined,
a notice in Form WIN 66 of the date and hour fixed for the examination and the officer before whom it is to be
held, together with a copy of the order directing the examination and where the examination is adjourned, it
shall not be necessary to advertise the adjournment or serve notice thereof unless otherwise ordered by the
Tribunal.

146. Adjournment of examination for orders of Tribunal.- Where on an examination held before the person
or authority appointed by the Tribunal, such person or authority is of the opinion that the examination is being
unduly or unnecessarily protracted or, for any other sufficient cause, he is of the opinion that the examination
should be held before the Tribunal, such person or authority may adjourn the examination of any person, or any
part of the examination, to be held before the Tribunal and submit his report to the Tribunal, and the Tribunal
may thereupon hold the examination itself or pass such orders as it may think fit.

147. Procedure for contumacy.- (1) If a person examined before the person or authority appointed by the
Tribunal refuses to answer to the satisfaction of such the person or authority any question which he may put or
allow to be put, such the person or authority shall forthwith report such refusal to the Tribunal and upon such
report being made, the person in default shall be in the same position and be dealt with in the same manner as if
he had made default in answering before the Tribunal.

(2) The report shall be in writing and shall set forth the question or questions put and the answer or answers
given, if any, by the person examined, and the person or authority shall notify the person examined of the date
when he should attend before the Tribunal, and the report shall be in Form WIN 67 and upon receiving the
report, the Tribunal may take such action thereon as it may think fit.

148. Notes of examination. -The notes of every examination shall, after being signed as required by sub-section
(7) of section 300, form part of the records of winding up and the Company Liquidator, the person examined or
contributory of the company, shall be entitled to obtain a copy thereof from the Tribunal on payment of five
rupees per page.
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149. Application under sub-section (5) of section 300. - An application under sub-section (5) of section 300
by any person ordered to be examined to be exculpated from any charges made or suggested against him, shall
be made upon notice to the Company Liquidator and to such other persons as the Tribunal may direct.

150. Warrant of arrest of contributory. - (1) If the Tribunal is satisfied as referred to in section 301 and that
notice of the date and hour fixed for the examination was duly served on such contributory, the Tribunal may,
issue without any further notice, a warrant in Form WIN 68 for the arrest of the said contributory.

(2) Every warrant of arrest of the contributory issued under this rule shall remain in force until it is cancelled
by the Tribunal which issued it or by the Appellate Tribunal to which appeals ordinarily lie from the decisions
of such Tribunal, or until it is executed.

151. Prison to which contributory arrested on warrant is to be taken.-Where the Tribunal issues a warrant
for the arrest of the contributory as referred to in section 301, the prison in which such contributory shall be
detained, shall, unless the Tribunal otherwise orders, be specified in the order of the Tribunal in the exercise of
its powers under the Act, and the warrant for keeping the said contributory in prison shall be in Form WIN 69
and the order of releasing him on bail shall be in Form WIN 70.

152. Execution of warrant of arrest outside jurisdiction of Tribunal. - (1) Where a warrant has been issued
by the Tribunal under these rules for the arrest of a contributory who is or is believed to be outside the
jurisdiction of the Tribunal, the Tribunal issuing the warrant may send the warrant of arrest for execution to the
District Court or, to the Court of Small Causes at Bombay, Calcutta or Madras (if the warrant has to be
executed in any of these places) within the ordinary jurisdiction of which such contributory shall then be or be
believed to be, with a requisition in Form WIN 71 annexed thereto under the seal of the Tribunal requesting
execution of the warrant by the Court to which it is sent and the last mentioned Court shall seal the warrant with
its seal and shall cause the arrest to be made by its own officers or by a Court subordinate to it and the
concerned police officers shall aid and assist within their respective jurisdiction in the execution of such
warrant.

(2) The Court making the arrest shall send the contributory arrested in proper custody to the Tribunal by which

the warrant of arrest was originally issued, unless he furnishes the required security to the satisfaction of the
Court for his appearance before the Tribunal, in which case the Court shall release him on such security and
inform the Tribunal by which the warrant of arrest was originally issued.

APPLICATION AGAINST DELINQUENT DIRECTORS,
PROMOTERS AND OFFICERS OF THE COMPANY

153. Application under section 339 or section 340.- An application under sub-section (1) of section 339 or
under sub-section (1) of section 340, shall be made by a summons returnable in the first instance in chambers
and the summons shall state the nature of the declaration or order for which the application is made, and the
grounds of the application, and shall be served on every person against whom an order is sought not less than
seven days before the day named in the summons for the hearing of the application, and it shall not be necessary
to file any affidavit or report before the return of the summons and the summons shall be in Form WIN 72 or
Form WIN 73 with such variations as may be necessary.

154. Directions at preliminary hearing of summons. -On the return of the summons, the Tribunal may give
such directions as it shall think fit as to whether points of claim and defence are to be delivered, as to the taking
of evidence wholly or in part by affidavit or orally, as to the cross-examination, on the hearing, before the
Tribunal or of any deponents to affidavits in support of or in opposition to the application, as to any report, the
Tribunal may require the liquidator to make, and generally as to the procedure on the summons and for the
hearing thereof, and points of claim to be delivered shall be in Form WIN 74 or Form WIN 75 with such
variations as may be necessary.

155. Liberty to apply for further directions. - Where the Tribunal has directed that points of claim and
defense shall be delivered, it shall be open to either party who wishes to apply for any further direction as to any
interlocutory matter, to apply, by restoration of the summons, before the summons has been set down for trial,
for such direction, upon giving two clear days' notice in writing to the other party stating the grounds of the
application and a copy of the notice shall be filed with the Registry, two clear day’s before the day fixed for the
hearing of the application.

DISCLAIMER

156. Application for disclaimer. - (1) An application for leave to disclaim any part of the property of a
company pursuant to sub-section (1) of section 333 shall be made by an application supported by an affidavit
setting out the full facts relating to the property, the parties interested, the nature of their interests, and stating
whether the company is solvent and whether any notice has been served on the liquidator by any person
referred to in sub-section (4) of the said section requiring him to elect whether or not he will disclaim.
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(2) The notice and application referred to in sub-rule (1) shall be in Forms WIN 76 to 82 with such variations
as may be necessary.

157. Preliminary hearing of application. - The application referred to in rule 156 shall be posted before the
Tribunal ex-parte in the first instance for directions as to the persons on whom notice of the application should
be served, and the Tribunal shall thereupon fix a date for the hearing of the application and give such directions
as may be necessary as to the persons on whom notice of the application should be served.

158. Claimant to furnish statement of his interest. -Where a person claims to be interested in any part of the
property of the company which the Company Liquidator wishes to disclaim, such person shall, if so required by
the liquidator, furnish a statement of the interest claimed by him.

159. Service of notice. - Notice of the date fixed for the hearing of the application referred to in rule 156 shall
be in Form WIN 83 and shall be served not less than seven days before the date fixed for the hearing, together
with a copy of the application and of the affidavit filed in support thereof, and the notice shall require that any
affidavit-in-opposition to the application shall be filed in Tribunal and a copy thereof served on the Company
Liquidator not later than two days before the date fixed for the hearing.

160. Order granting leave to disclaim. -On the hearing of the application referred to in rule 156, the Tribunal
may after hearing the Company Liquidator and such parties as may appear in response to the notices issued, and
such other persons appearing and interested as the Tribunal may think fit to hear, grant leave to the liquidator
and to disclaim on such terms and conditions if any, as to the Tribunal may deem just and the order granting
leave to disclaim shall be in Form WIN 84.

161. Disclaimer to be filed in Tribunal. -Every disclaimer shall be filed in Tribunal by the Company
Liquidator and shall not be operative until it is so filed and where the disclaimer is in respect of a leasehold
interest, it shall be filed in Tribunal forthwith; the notice of the filing of the disclaimer shall be given to the
persons interested in the property; the disclaimer shall contain particulars of the interest disclaimed and a
statement of the persons to whom notice of the disclaimer has been given; a disclaimer shall be in Form WIN
85, and a notice of disclaimer in Form WIN 86, and where a disclaimer has been filed in Tribunal, the Company
Liquidator shall file a copy thereof with the Registrar of Companies.

162. Vesting of disclaimed property. — (1) Where the disclaimed property is a leasehold interest and an
application is made under sub-section (6) of section 333 for an order vesting the property in any person and it
appears that there is an under- lessee or mortgagee or holder of a charge by way of demise in respect of such
property, claiming under the company, the Tribunal may direct that notice shall be given to such under-lessee,
mortgagee or holder of charge, that if he does not elect to accept and apply for a vesting order upon the terms
required by the abovementioned sub-section and such other terms as the Tribunal may think just, within a time
to be fixed by the Tribunal and stated in the notice, he will be excluded from all interest in and security upon
the property and the Tribunal may adjourn the application for such notice to be given and for such under-lessee,
mortgagee or holder of charge, to be added as a party to and served with a copy of the application, and to make,
if he deem fit, such election and application as is mentioned in the notice, and if at the expiration of the time so
fixed by the Tribunal, such under-lessee, mortgagee or holder of charge, fails to make such election and
application, the Tribunal, may make an order vesting the property in the applicant or other person who, in the
opinion of the Tribunal, may be entitled thereto, and excluding such under-lessee, mortgagee or holder of
charge, from all interest in or security upon the property.

(2) An order requiring parties interested in a disclaimed lease to apply for a vesting order or to be excluded from
all interest in the lease shall be in Form WIN 87, and an order vesting lease and excluding persons who have not
elected to apply, shall be in Form WIN 88.

COMPROMISE OR ABANDONMENT OF CLAIMS

163. No claim to be compromised or abandoned without sanction of Tribunal. -In a winding up by the
Tribunal, no claim by the company against any person shall be compromised or abandoned by the Company
Liquidator without the sanction of the Tribunal upon notice to such person as the Tribunal may direct.

164. Application for sanction of compromise. -Every application for sanction of a compromise or arrangement
referred to in clauses (ii) and (iii) of sub- section (1) of section 343 shall be accompanied by a copy of the
proposed compromise or arrangement and shall be supported by an affidavit of the Company Liquidator, along
with final report of the Advisory committee, stating that for the reasons set out in the affidavit he is satisfied that
the proposed compromise or arrangement is beneficial to the company.

SALE BY COMPANY LIQUIDATOR

165. Sale to be subject to sanction and to confirmation by Tribunal. - Unless the Tribunal otherwise orders,
no property or asset belonging to company which is being wound up by the Tribunal shall be sold by the
Company Liquidator without the previous sanction of the Tribunal, and every sale shall be subject to
confirmation by the Tribunal.
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166. Procedure at sale. - Every sale shall be held by the Company Liquidator, or, if the Tribunal shall so
direct, by an agent or an auctioneer approved by the Tribunal, and subject to such terms and conditions, if any,
as may be approved by the Tribunal and all sales shall be made by public auction or by inviting sealed tenders or
by electronic bidding or in such manners as the Tribunal may direct.

167. Expenses of sale. - Where property forming part of a company's assets is sold by the Company Liquidator
through an auctioneer or other agent, the gross proceeds of the sale shall, unless, the Tribunal otherwise orders,
be paid over to the liquidator by such auctioneer or agent and the charges and expenses connected with the sale
shall afterwards be paid to such auctioneer or agent in accordance with the scales, if any, fixed by the Tribunal.

DIVIDENDS AND RETURNS OF CAPITAL IN WINDING UP BY TRIBUNAL

168. Declaration of dividend or return of capital. - No dividend to creditors or return of capital to
contributories shall be declared by the Company Liquidator without the sanction of the Tribunal.

169. Notice of declaration. -The Company Liquidator shall give notice of the declaration of dividend not less
than fifteen days prior to the date fixed for the payment thereof and unless otherwise directed by the Tribunal,
such notice shall be given by advertisement in such newspapers as the Tribunalshall direct and by sending by
registered or speed post and electronic mode if any, a notice to every person whose name appears in the list of
creditors as on such date and the advertisement shall be in Form WIN 89 and the notice to creditor in Form WIN
90.

170. Form of authority to pay dividend. -A person to whom dividend is payable may lodge with the Company
Liquidator an authority in writing to pay such dividend to another person named therein and such authority
shall be in Form WIN 91.

171. Transmission of dividends, etc. by post. -Dividends and returns of capital may, at the request and risk and
cost of the person to whom they are payable, be transmitted to him by money order, or to his bank account
through electronic means as may be appropriate.

172. Form of order directing return of capital. -Every order by which the Company Liquidator is authorised
to make a return to contributories of the company, shall, unless the Tribunal otherwise directs, contain or have
appended thereto a schedule or list (which the Company Liquidator shall prepare) setting out in a tabular form
the full names and addresses of the persons to whom the return is to be paid, and the amount of money payable
to each person, and particulars of the transfers of shares (if any) which have been made or the variations in the
list of contributories which have arisen since the date of the settlement of the list and such other information as
may be necessary to enable the return to be made and the schedule or list shall be in Form WIN 92 with such
variations as circumstances shall require and the Company Liquidator shall send a notice of return to each
contributory by registered or speed post and electronic mode if any in Form WIN 93.

173. Payment of dividend or return of capital due to deceased creditor or contributory. - Where a claim
made in respect of a dividend due to a deceased creditor or a return of capital due to a deceased contributory is
one lakh rupees or less, the Company Liquidator may, upon satisfying himself as to the claimant's right and
title to receive the dividend or the return, as the case may be, apply to the Tribunal for sanctioning the payment
of such dividend or return to the claimant without the production of a succession certificate or like authority,
however, in respect of the claim mentioned above, pertaining to a deceased creditor or contributory where the
claim amount is one lakh rupees or less, in lieu of succession certificate, the claimant shall produce Family
Member Certificate issued by competent authority in the State Government or Union territory, as the case may
be, and where the Tribunal sanctions the payment, the Company Liquidator shall make the payment upon
obtaining a personal indemnity as well as an affidavit duly stamped from the payee.

TERMINATION OF WINDING UP

174. Company Liquidator to apply for dissolution. - After the affairs of the company have been fully wound
up and final accounts thereof are audited, the Company Liquidator shall apply to the Tribunal within ten days
along with audited final accounts and auditors certificate thereon for orders as to the dissolution of the company.

175. Dissolution of company. - Upon the hearing of the application, the Tribunal may, after hearing the
Company Liquidator and any other person to whom notice may have been ordered by the Tribunal, upon
perusing the account as audited, make such orders as it may think fit as to the dissolution of the company, the
application, subject to the provisions of the Act, of the balance in the hands of the Company Liquidator or the
payment thereof into the Company Liquidation Dividend and Undistributed Assets Account, and the disposal
of the books and papers of the company and of the liquidator.

176. Liquidator to pay the balance into Company Liquidation Dividend and Undistributed Assets
Account. -Upon an order for dissolution being made, the Company Liquidator shall forthwith pay into the
Company Liquidation Dividend and Undistributed Assets Account any unclaimed dividends payable to creditors
or undistributed assets refundable to contributories in his hands on the date of the order of dissolution, and such
other balance in his hands as he has been directed by the Tribunal to deposit into the Company Liquidation
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Dividend and Undistributed Assets Account and every order of dissolution shall direct that the Company
Liquidator shall forward a certified copy of the order to the Registrar of Companies not later than seven days
from the date of the order, and along with the copy of the order shall be filed with the Registrar of Companies, a
statement signed by the Company Liquidator that the directions of the Tribunal regarding the application of the
balance as per his final account have been duly complied with.

177. Conclusion of winding up. - The winding up of a company shall, for purposes of section 302, be deemed
to be concluded at the date on which the order dissolving the company has been reported by the Company
Liquidator to the Registrar of Companies unless any fund or assets of the company remaining unclaimed or
undistributed in the hands or under the control of the Company Liquidator, have been distributed, or paid into
the Company Liquidation Dividend and Undistributed Assets Account as provided in section 352.

178. Application to declare dissolution void.-An application under section 356 shall be made upon notice to
the Central Government and the Registrar of Companies and where the Tribunal declares the dissolution to have
been void, the order shall direct that the applicant shall file a certified copy of the order with the Registrar of
Companies not later than twenty-one days from the date of the order.

PAYMENT OF UNCLAIMED DIVIDENDS OR UNDISTRIBUTED ASSETS INTO THE COMPANY
LIQUIDATION DIVIDEND AND UNDISTRIBUTED ASSETS ACCOUNT IN A WINDING UP

179. Statement to accompany payment. — (1) The statement to be furnished, under section sub-section (3) of
352 to the Registrar of Companies, by the liquidator when making any payment of unclaimed dividends or
undistributed assets into the Company Liquidation Dividend and Undistributed Assets Account in a scheduled
bank under sub-sections (1) and (2) of the said section, shall be in Form WIN 94,

(2) The liquidator shall, whenever called upon by the Registrar of Companies so to do , certify whether a person
claiming payment from the Company Liquidation Dividend and Undistributed Assets Account under sub-
section (7) of section 352 is or is not entitled to the whole or any part of the amount claimed.

180. Unclaimed dividends or undistributed assets under investment.-For purposes of payment of unclaimed
dividends and undistributed assets into the Company Liquidation Dividend and Undistributed Assets Account,
money invested or deposited at interest by the liquidator shall be deemed to be money in his hand, and when
such money forms part of the unclaimed dividends or undistributed assets of the company, the liquidator shall
realise the investment or withdraw the deposit and shall pay the proceeds into the Company Liquidation
Dividend and Undistributed Assets Account.

181. Application by person for payment of money paid into the Company Liquidation Dividend and
Undistributed Assets Account.-An application under sub-section (6) of section 352 by any person claiming to
be entitled to any money paid into the Company Liquidation Dividend and Undistributed Assets Account for
payment of such money shall state whether the applicant had made an application to the Central Government for
the payment, and, if so, the result of the application.

182. Cost and expenses payable out of the assets in a winding up by Tribunal. - (1) The assets of a
company in a winding up by the Tribunal remaining after payment of the fees and expenses properly incurred in
preserving, realising or getting in the assets shall, subject to any order of the Tribunal and to the rights of
secured creditors if any, be liable to the following payments which shall be made in the following order of
priority, namely :-

First- the taxed costs of the petition including the taxed costs of any person appearing on the petition, whose
costs are allowed by the Tribunal;

Next-the costs and expenses of any person who makes, or concurs in making, the company's statement of
affairs;

Next-the necessary disbursements of the Company Liquidator other than expenses properly incurred in
preserving, realising or getting in the properties of the company;

Next-the cost of any person properly employed by the Company Liquidators;
Next-the cost, charges and expenses incurred by the liquidator;

Next-the actual out of pocket expenses necessarily incurred by the members of the advisory committee, and
sanctioned by the Tribunal.

(2) Save as otherwise ordered by the Tribunal, no payments in respect of bills of authorised representatives,
shall be allowed out of the assets of the company without proof that the same have been considered and allowed
by the taxing officer of the Tribunal and the taxing officer shall before passing the bills or charges of an
authorised representative, satisfy himself that the appointment of an authorised representative to assist the
liquidator in the performance of his duties has been duly sanctioned.
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(3) Nothing contained in this rule shall apply to or affect costs which, in the course of legal proceedings by or
against the company which is being wound up by the Tribunal, are ordered by the Tribunal in which such
proceedings are pending, to be paid by the company or the liquidator, or the rights of the person to whom such
costs are payable.

PART IV
COSTS, ETC.

183. Costs in the discretion of Tribunal. - Costs shall be in the discretion of the Tribunal and no costs of, or
incidental to, a proceeding shall be allowed between party and party, unless the same are expressly awarded by
an order of the Tribunal.

184. Bill of costs by authorised representative, etc. employed by Company Liquidator.- Every authorised
representative, accountant, auctioneer or other person employed by the Company Liquidator in a winding up by
the Tribunal, shall, on request by the Company Liquidator (to be made in sufficient time before the declaration
of a dividend) deliver his bill of costs or charges to the Company Liquidator, and if he fails to do so within four
weeks of the receipt of the request or such extended time as the Tribunal may allow, the Company Liquidator
shall declare and distribute the dividend without regard to such person's claim and the claim shall be forfeited :

Provided that the Tribunal may, at any time before the declaration of the final dividend, for good cause shown,
restore the claim and order the bill to be received without prejudice to the distribution of dividends declared
prior to the making of the order, and the request by the Company Liquidator shall be in Form WIN 95 and shall
be served personally or by registered post or speed post.

185. Fees in misfeasance proceeding.-In a proceeding against the persons referred to in sections 339 or 340,
the fees to authorised representatives shall be allowed as decided by the Tribunal having regard to the nature and
complexity of the case.

186. Fees when proceeding is compromised.-Where a proceeding is compromised prior to its being set down
for hearing, the fees to be allowed to authorised representatives of the parties shall be as decided by the Tribunal
having regard to the nature and complexity of the case.

187. Costs of parties having common interest.- (1) Where two or more petitions or applications raise a
common issue and are heard together and decided by a common judgment, unless the Tribunal otherwise orders,
only one set of costs shall be allowed to all the parties together in the said petitions or applications who have a
common interest.

(2) Where different parties in the same proceeding have a common interest, only one set of fees shall be allowed
to all of them together, though they may be represented by different authorised representatives, unless the
Tribunal otherwise orders.

188. Tribunal's power to fix a fee. - (1) Nothing in these rules shall be deemed to prevent the Tribunal from
fixing a fee for any matter if in any particular case the Tribunal considers it necessary to do so in the interest of
justice.

(2) In any case where the contest has not been of a substantial nature, the Tribunal may direct that the costs
shall be on the uncontested scale.

189. Allowance to witnesses.-The allowances to be made to witnesses shall be on the scales as determined by
the Tribunal.

PART V
SUMMARY PROCEDURE FOR LIQUIDATION

190. Powers and functions of Official Liquidator. - (1) The Official Liquidator shall exercise the powers and
perform the duties as specified in the Act and these rules.

(2) For the purpose of clause (ii) of sub-section (1) of section 361 , the class of companies shall be as under,
based on the latest audited Balance Sheet:-

@ the company which has taken deposit and total outstanding deposits is not exceeding
twentyfive lakh rupees; or

(b) the company of which the total outstanding loan including secured loan does not exceed fifty
lakh rupees; or

(c) the company of which turnover is upto fifty crore rupees; or

(d) the company of which paid up capital does not exceed one crore rupees.

(3) The Official Liquidator shall maintain the Registers and books of accounts in the manner provided in rules
79 and 80.

(4) For the purpose of filing and audit of the Official Liquidator’s accounts, the procedure laid down in the
preceding rules 91 to 99 shall be followed with the modification that wherever the word Tribunal is mentioned,
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it shall be read as Central Government and with further directions issued by the Central Government as may be
necessary, from time to time.

(5) The Official Liquidator shall dispose of all the assets in the manner as described in preceding_rules 165 to
167 with the modification that wherever the word Tribunal is mentioned, it shall be read as Central Government
and with further directions issued by the Central Government as may be necessary, from time to time.

(6) The monies received by the Official Liquidator as referred to in section 349 shall be paid by him into the
public account of India in the Reserve Bank of India as mentioned in that section not later than the next working
day of the said Bank.

(7) For the purposes of section 363, the creditors of the company shall prove their claim in the manner as
provided under rules 100 to 125, with the modification and directions by Central Government as mentioned in
sub-rule (4).

(8) In the absence of any rules under this Part, on any subject for conduct of liquidation proceeding by the
Official Liquidator, the relevant rules in the other Parts of these rules shall be followed with necessary
modifications as directed by the Central Government.

PART VI.
MISCELLANEOUS

191. Inspection of file. - (1) Every duly authorised officer of the Central Government and, save as otherwise
provided by these rules, every person who has been a director or officer of a company which is being woundup,
shall be entitled, free of charge, at all reasonable times to inspect the file of proceedings of the liquidation, and
to take copies or extracts from any document therein on payment at the rate of five rupees per page, to be
furnished with such copies or extracts.

(2) Save as otherwise provided by these rules, every contributory and every creditor, whose claim or proof has
been admitted, shall be entitled, at all reasonable times to inspect the file of proceedings on payment of one
hundred rupees and to be furnished with copies and extracts from any document therein at the rate of five rupees

per page.

FORM WIN 1
[See rule 3(1)]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCHAT................

IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,_ )
Petition No........ of 20.....

................ Petitioner

Petition for winding-up
The petition of (full name, description, occupation and address of petitioner) showeth:-
1. The address of the petitioner above named for the service of all notices, processes, etc., is that of his

representative Shri............c.co....... Al
2. The company above named, viz.,............. (hereinafter referred to as ‘the company’) was incorporated in
the month of.......... 19..../20....., under the (Companies Act, ) as a public (private) company limited

by shares/limited by guarantee/as an unlimited company.
3. The registered office of the company is situated at...........

4. The nominal capital of the company is Rs......... divided into......... shares of Rs........ each. The amount of
capital paid up or credited as paid-up is Rs.......... (or as the case may be.)

5. The objects for which the company was incorporated are (herein set out the main objects) and any matter
considered necessary for furtherance thereof set forth in the memorandum of association thereof.

6,7,8, etc. [Here set out in numbered paragraphs, as may be necessary, the facts on which the petitioner
relies in support of the petition. Where the petitioner is a contributory, the petition should state whether the
conditions of sub-section (2) of section 272 are satisfied. Where the petition is presented by the Registrar
of Companies or by a person authorised by the Central Government, the order of sanction or authorisation
of the Central Government should be annexed to the petition. After setting out the facts conclude as
follows:-]
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PRAYER

The petitioner, therefore, prays as follows:—

(1) That the............. Co., [Ltd.] be wound up by the Tribunal under the provisions of the Companies Act,
, and

(2) Such other order may be made in the premises as shall be just.
Representative of Petitioner
Petitioner
Note: It is intended to serve this petition on........
ENCLOSURES-

1. Where the petition is presented by the Registrar of Companies or a person authorized by the Central
Government, the order of sanction or authorisation of the Central Government.

2. Statement of affairs in FORM WIN4...... in case winding up petition is being filed by the company.

FORM WIN 2
[See rule 3(1)]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act, )
Petition No........ of 20.....
............... Company Limited - Petitioner
Petition by company
The petition of.......Co. Ltd., the petitioner herein, showeth as follows:—

(Paragraphs 1 to 5 as in FORM WINL1).

6. Where the company is already being wound-up voluntarily or by the Tribunal, the facts showing that the
voluntary winding-up or winding-up by the Tribunal, as the case may be, cannot be continued with due regard to
the interests of the creditors or contributories or both, should be set out.

7. By a special resolution of the company duly passed in accordance with section 271 of the Companies Act,
2013, at a general meeting thereof, held on the............. day of 20...., after due notice as provided in the Act, it
was resolved unanimously (or, by a majority of.......votes against......... votes) as follows:—

(Here set out the resolution)

[Here set out in paragraphs the facts relating to the financial position of the company and the circumstances that
have led to the passing of the special resolution.]

8. The petitioner therefore prays as follows:—

(1) That the........... Co., [Ltd.], may be wound-up by the Tribunal under the provisions of the Companies Act,
,and

(2) Such other order may be made in the premises as shall be just.

Representative for the Petitioner

Petitioner
ENCLOSURES-
1. Copy of notice calling the meeting in which resolution is passed.
2. Copy of resolution passed.

3. Copy of statement of affairs.
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FORM WIN 3
[See rule 3(2)]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCHAT................
IN THE MATTER OF-------- LTD (give the name of the company)
(Company incorporated under Companies Act,......... )

............... Petitioner

1. I, AB., son of ... aged ... residing at
............................................................... do hereby solemnly affirm and state as
follows:-

( Note . To be filled in by the petitioner other than a company)

1 | amadirector/secretary/................... Jof i Ltd., the petitioner in the above
matter and am duly authorised by the said petitioner to make this affidavit on its behalf.

[Note- To be filled in cases where the petitioner is the company.)

2  The statements made in paragraphs ........................... of the petition herein now shown to me and
marked with letter ‘A’, are true to my knowledge, and the statements made in paragraphs ............ are
based on information, and | believe them to be true.

Solemnly affirmed at ..................... onthis......... dayof......... 20......
Deponent
FORM WIN 4
[See rule 4]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act, )
Petition No........ of 20.....
................ Petitioner
Statement of affairs under section 274(1)
Statement of affairs of the above named company as on the .............. day of... 20 ....,
/We ... Of v, do solemnly affirm and say that the statement made herein and the

several lists hereunto annexed marked 'A' to 'I' are to the best of my/our knowledge and belief a

full, true and complete statement as to the affairs of the above-named company, on the ............. day of ..........
20 ....., and that the said company carries/carried on the following business:-

[Here set out nature of company's business]
Signature( s)
Solemnly affirmed at .............. this..............day of ............ 20......
Before me.

Commissioner for Oaths.

The Commissioner is particularly requested, before swearing the affidavit, to ascertain that the full name,
address and description of the deponent are stated, and to initial any crossing out or other alterations in the
printed form. A deficiency in the affidavit in any of the above respects will entail its refusal by the Tribunal, and
will necessitate its being re-sworn.

Note - The several lists annexed are not exhibits to the affidavit.
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STATEMENT OF AFFAIRS AND LISTS TO BE ANNEXED

Statement as to the affairs of ............ Ltd ., on the ............day of ............... 20...... , showing assets at
estimated realisable values and liabilities expected to rank :-

Estimated
Realisable
Values
Rs.
Assets not specifically pledged (as per List ‘A")
Balance at bank
Cash in hand
Marketable Securities
Bills Receivable
Trade Debtors
Loans and Advances
Unpaid Calls
Stock in Trade

Work in progress

Freehold property, Land & Buildings
Leasehold property

Plant & Machinery

Furniture, Fittings, Utensils, etc.
Investments other than marketable securities
Livestock

Vehicle etc.

Other Property, viz., ...

*Asset specifically
pledged (as per list 'B")

(a) (b) (© (d)
Surplus

Estimated Due to Deficiency carried
Realisable secured ranking as to last
Values creditors  unsecured column

Rs Rs. Rs Rs.

Freehold property
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Estimated surplus from assets specifically pledged

Estimated total assets available for preferential creditors,
debenture-holders secured by a floating charge, and

unsecured creditors (brought forward)

Summary of Gross Assets Rs.

Rs.
Gross realisable value of assets specifically pledged

Other assets ...

Gross Assets Rs.

*Note : All assets specifically mortgaged, pledged or otherwise, given as security should be included under this
head. In the case of goods given as security, those in possession of the company and those not in possession

should be separately set out.

Estimated total assets available for preferential creditors,

debenture-holders secured by a floating charge, and unsecured
creditors (brought forward).

(e)
Gross
Liabilities
Rs.

Liabilities
(to be deducted from surplus or added to deficiency as the case may

be.)

Secured creditors (as per List 'B') to extent to which claims are
estimated to be covered by assets specifically pledged [item (a) or (b)
on preceding page, whichever is the less]

[Insert in 'Gross Liabilities' column only]

Preferential creditors (as per List 'C")...

Estimated balance of assets available for debenture-holders secured
by a floating charge and unsecured creditors Rs.

Debenture-holders secured by a floating charge ( as per list
‘D")Estimated Surplus/Deficiency as regards debenture holders.
Rs.

Unsecured Creditors (as per List 'E")
Estimated balance of claims of creditors*
partly secured on specific assets, brought

from preceding page.

Rs.
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Bills Payable ........cooiviiiii i
Outstanding EXPenses .........c.oovvviiiiiniiiinninieinnennnn,

Contingent liabilities (state nature) .......................

Rs.
Estimated Surplus/Deficiency as regards
creditors being difference between Gross
Assets brought from preceding page (d)
and Gross Liabilities as per column (e)
Rs.

Issued and Called-up Capital:#
....................... Preference shares of .....each
....................... Called-up (as per List 'F")
....................... equity shares of ......each

....................... Called-up (as per List 'G")

Estimated Surplus/Deficiency as regards Rs.
Members (as per list ‘H”)

# These figures must be read subject to the following notes:-
(1) (f) there is no unpaid capital liable to be called up, or

(9) the nominal amount of unpaid capital liable to be called up is
Rs........... estimated to produce Rs........which is/is not charged in
favour of debenture holders [ strike out (f) or (g) ]

(2) The estimates are subject to costs of the winding up and to any
surplus or deficiency on trading pending realisation of assets.

LIST 'A' - ASSETS NOT SPECIFICALLY PLEDGED
Statement of Affairs : List A’

Full particulars of every description of property not specifically pledged and not included in any other list are to

be set forth in this list.

Full statement and nature of property Book Value
Rs.

State name of  Balance at Bank

bankers

Cash in hand
Marketable Securities. Viz.,...

Estimated to
produce

Rs.
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Bills Receivable (as per Schedule I)
Trade Debtors (as per Schedule IT)
Loans & Advances (as per Schedule III) ...
Unpaid calls (as per Schedule IV)
State nature ...Stock in Trade (as per Schedule V) ...
State nature ...Work in Progress
Freehold property, viz,

Leasehold property. viz

Plant and Machinery, viz.,

Furniture, Fittings, Utensils, etc.
Patents, Trade Marks, etc ., viz.,

Investments other than Marketable Securities
viz.,

Livestock, Vehicles, etc.

Other Property, viz.,

Signature: Dated .......... 20 .....

SCHEDULEI
BILLS OF EXCHANGE, PROMISSORY NOTES, ETC., ON HAND AVAILABLE AS ASSETS
Statement of Affairs: Schedule I to List ‘A’
The names to be arranged in alphabetical order and numbered consecutively.

No. Name of Acceptor Address,etc.  Amount of  Date when due Estimated to Particulars of any property
Of bill or note bill or note produce held as security for payment
of bill or note
Rs. Rs.

Signature: Dated .......... 20 .....
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SCHEDULE Il
TRADE DEBTORS
Statement of Affairs: Schedule Il to List ‘A’

The names to be arranged in alphabetical order and numbered consecutively.

Note: If the debtor to the company is also a creditor, but for a less amount than his indebtedness, the gross
amount due to the company and the amount of the contra account should be shown in the third column, and the

balance only be inserted under the heading '"Amount of debt' thus :

Rs.
Due to the Company
Less Contra Account

No such claim should be included in the List 'E'

No. Name Residence Amount of Debt Folio of ledger ~ When Estimated Particulars
& . or other book contracted to produce of an secu-
Occupation where
Good  Doubtful particulars to be rities held
Bad found for debt
Rs.  Rs. Rs. Month Year
Rs.
Signature: Dated......... 20....
SCHEDULE 11l
LOANS AND ADVANCES
Statement of Affairs: Schedule 111 to List ‘A’
Serial No.  Date of Name and Amount Estimated to Particulars of Folio of ledger
advance Address of due realise security, if any  or other book
Person to where
whom particulars to be
advanced found
Rs

Signature:

20....
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SCHEDULE IV
UNPAID CALLS
Statement of Affairs: Schedule IV to List 'A’
The names to be arranged in alphabetical order and numbered consecutively.

Consecutive  No. in Name of Address No. of Amount of  Total
No. shares shareholder shares held  call per amount due
register share
unpaid
Rs. Rs.
Signature: Dated......... 20....
SCHEDULE V
STOCK IN TRADE

Statement of Affairs: Schedule V to List 'A’

Serial No. Description Quantity Book Value Estimated to
realise
Rs. Rs.
Signature: Dated......... 20
SCHEDULE VI
DEBTS DUE FROM CONTRIBUTORIES
(Other than unpaid calls)

Statement of Affairs: Schedule VI to List 'A’
Consecutive  No. in Name of Address Nature and Amount Securities
No. shares shareholder particulars due held, if any,

register of debt for the debt
Rs.

Signature:

Dated......... 20....

Estimated
to realise

Rs.

Serial
no. in
Schedule
1,1l or
111, as
the case
may be
where
the debt
is
included
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LIST B-ASSETS SPECIFICALLY PLEDGED AND CREDITORS FULLY OR PARTLY SECURED
(Not including debentures-holders secured by a floating charge)

The names of the secured creditors are to be shown against the assets on which their claims are

secured, numbered consecutively, and arranged in alphabetical order as far as possible.
Statement of Affairs: List 'B'

Particulars  Date Estimated No. Name of Address Amount Date Consideration Balance Esimated
of assets when value of creditors and of Debt  when of debt surplus
specifically security security occupation contracted unsecured from
pledged given carried to  security.
list “E”
Rs Rs Rs Rs
Signature: Dated .......... 20..

*All assets specifically mortgaged, pledged, or otherwise given as security should be set out: goods given as security but in
possession of the company and goods not in possession should be separately set out.

LIST 'C' - PREFERENTIAL CREDITORS FOR RATES, TAXES, SALARIES, WAGES AND OTHERWISE
THE NAMES

TO BE ARRANGED IN ALPHABETICAL ORDER AND NUMBERED CONSECUTIVELY
Statement of Affairs: List 'C'

No Name Address Nature  Period Date  Amount Amount Amount Balance not
of and of during when  ofclaim payable payable as preferential
creditor  occupation  claim which due in full overriding carried to

claim preferential list ‘E’
accrued payments
due

Rs. Rs. Rs.

Signature: Dated .......... 20 ..
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LIST 'D' - LIST OF DEBENTURE HOLDERS SECURED BY A FLOATING CHARGE
The names to be arranged in alphabetical order and numbered consecutively
Separate Lists must be furnished of holders of each issue of Debentures, should more than one issue have been made.
Statement of Affairs: List 'D'
No. Name of holder Address Amount Description of assets
Over which security extends

Rs.

Signature: Dated .......... 20 ....

LIST 'E' - UNSECURED CREDITORS
The names to be arranged in alphabetical order and numbered consecutively
Statement of Affairs: List 'E'

Note:- (1) When there is a contra account against the creditor less than his claim against the company, the amount of
the creditor's claim and the amount of the contra account should be shown in the third

column and the balance only inserted under the heading 'Amount of Debt' thus :-
Rs.
Total amount of claim
Less: Contra account
No such set-off should be included in Schedule I attached to List ‘A’
(2) The particulars of any Bills of Exchange and Promissory Notes held by a creditor should be inserted
immediately below the name and address of such creditor.

No. Name Address & Amount of debt Date when Folio of Consideration
Occupation contacted ledger or
other books
where
particulars to
be found
Rs. Month Year

Unsecured balance of creditors partly secured
- Brought from List ‘B’

Balance not preferential of preferential creditor
- Brought from List ‘C’

Signature: Dated .......... 20 ...
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LIST 'F' - LIST OF PREFERENCE SHAREHOLDERS
The name to be arranged in alphabetical order and numbered consecutively
Statement of Affairs: List 'F'

Consecutive Register Name of Address Nominal No. of Amount Total
no. No. Shareholder amount of shares per share amount
share held calledup  called up
Rs Rs
Signature: Dated. ........ 20 ..

LIST 'G'- LIST OF EQUITY SHAREHOLDERS
The names to be arranged in alphabetical order and numbered consecutively
Statement of Affairs: List 'G'

Consecutive Regi ter Na e of Address Nominal No. of Amount Total
no. No. Shareholder amount of shares per share amount
share held calledup  called up
Rs Rs
Signature: Dated......20...

LIST 'H' -DEFICIENCY OR SURPLUS ACCOUNT

Statement of Affairs: List 'H'

The period covered by this Account must commence on a date not less than 3 years of the date of presentation of
the winding up petition or, if the company has not been incorporated for the whole period, the date of formation of
the company, unless the Tribunal otherwise agrees.

Items contributing to deficiency (or reducing surplus):-
Rs.
1. Excess (if any) of Capital and Liabilities over Assets on the...........
20 ...... as shown by balance-sheet (copy annexed) .....
2. Net dividends and bonuses declared during the period from .........

20...... to the date of the statement.
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3. Net trading losses(after charging items shown in note below) for
the same period.

4. Losses other than trading losses written off or for which provisi-
on has been made in the books during the same period (give-
particulars or annex schedule)

5. Estimated losses now written off or for which provisions have
been made for the purpose of preparing the statement (give par-
ticulars or annex schedule).

6. Other items contributing to Deficiency or reducing Surplus......

Rs

Items reducing Deficiency (or Contributing to Surplus):-

7. Excess (if any) of assets over capital and liabilities on the .......
20.....as shown on the Balance Sheet (copy annexed) ..... Rs.
8. Net trading profits (after charging items shown in note below)
for the period from the....... 20....to the date of statement. Rs.
9. Profits and income other than trading profits during the same
period (give particulars or annex schedule). Rs.
10. Other items reducing Deficiency or contributing to Surplus:- Rs.
Deficiency/Surplus as shown by statement.
Note as to Net Trading Profits and losses:-
Particulars are to be inserted here (so far as applicable) of the items
mentioned below, which are to be taken into account in arriving at
the amount of net trading profits or losses shown in this account:-
Provision for depreciation, renewals, or diminution in value of fixed assets.
Charges for Income-tax and other taxation on profits.
Interest on debentures and other fixed loans.
Payment to directors made by the company and required by law
to be disclosed in the accounts.

Exceptional or non-recurring expenditure:

Less Exceptional or non —recurring receipts:

Balance, being other trading profits or losses Rs.

Net trading profits or losses as shown in Deficiency or
Surplus Account above Rs.

Signature: Dated........ 20......
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LIST 'I'
Statement of Affairs: List 'l
In substitution for such of the Lists ‘A' to 'H' as will have to be returned blank

List Particulars Remarks

Where no entries are made on anyone or more of
list ‘A’ to ‘H’ the word ‘Nil” should be inserted
in this column opposite to the list or lists thus left

blank.

Assets not specifically pledged. ...
B. Assets specifically pledged and creditors fully

or partly secured (not including debenture-

holders secured by a floating charge).
C. Preferential creditors for Rates, Taxes,

Salaries, Wage and overriding preferential

payments and otherwise.
D. Debenture-holders secured by Floating

Charge. .
E. Unsecured creditors. ...
F. Preferential shareholders. ...
G. Equity shareholders. ...
H. Deficiency or Surplus Account. ...
Signature: Dated...... 20.....

FORM WIN 5
[See rule 4]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................
IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,......... )
Petition No........ of 20.....
................ Petitioner

I/\We,.......... [name(s), description(s) etc.] do solemnly affirm and say as follows :—

That I/we have perused the statement of affairs lodged herein by.....and that to the best of my/our information,
knowledge and belief, such statement contains a full and accurate account of the company’s affairs [except as
stated below].
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[Here state, if necessary, in what respects, if any, the statement of affairs is not concurred in.]
Solemnly affirmed etc.
Signature of deponent

Commissioner for Oaths

FORM WIN 6
[See rule 7]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,........... )

Petition No........ of 20.....

Advertisement of petition

Notice is hereby given that a petition for the winding up of the above-named company by the Tribunal at........
was on the day of... 20 presented to the said Tribunal by the said company [or. where the petition was not
presented by the company, state the name and address of the petitioner and the capacity in which he presents the
petition e.g., contributory, etc.] and that the said petition is directed to be heard before the Tribunal on the day
of ... 20...... Any contributory or other person desirous of supporting or opposing the making of an order on
the said petition should send to the petitioner or his representative notice of his intention signed by him or his
representative with his name and address so as to reach the petitioner or his representative not later than five
days before the date fixed for the hearing of the petition and appear at the hearing for the purpose in person or
by his representative. A copy of the petition shall be furnished by the undersigned to any creditor or contributory
on payment of the prescribed charges for the same. Any affidavit intended to be used in opposition to the
petition should be filed in Tribunal and a copy served on the petitioner or his representative not less than five
days before the date fixed for the hearing.

Representative for Petitioner

FORM WIN 7
[See rule 14(1)]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

............................................................ Applicant.
Before the Hon’ble Member of the Bench.........

Take notice that the application for appointment of provisional liquidator of the company pending final orders
on the winding up petition in pursuance of section 273(1)(c) was presented by........ ( here mention whether it is
a contributory or contributories , the Registrar of Companies or person authorised by the Central Government or
the Central Government or the State Government, and admitted on the ....... day of 20............, and that the
said application is fixed for hearing before the Tribunal on the.....day of.....20.......
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If you desire to support or oppose the application at the hearing, the notice thereof in writing should reach the
Tribunal not later than.......days before the date fixed for the hearing of the application, and appear at the
hearing in person or by your representative. If you wish to oppose the application, the grounds of opposition or a
copy of affidavit should be furnished with the notice. A copy of the application is enclosed herewith*

[This notice should be served on or before the.......... day of.......... 20...]
FORM WIN 8
[See rule 14(2)]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

Company Application No ....... 20 ....
................................ Applicant.

Order appointing provisional liquidator

Upon the application of............... and upon hearing Shri........... , representative for the applicant, and Shri
................... (name , designation, postal address, email id , land line phone number or mobile phone number)
representative for the company and upon reading the petition and affidavit filed the day of... 20..... , and the
affidavit of the applicant herein filed the ....day of... .20 ....

This Tribunal doth appoint the Shri , resident of to be provisional liquidator of the
above-named company;

And the Tribunal doth hereby limit and restrict the powers of the said provisional liquidator to the following
acts, that is to say:-

[Here describe the acts which the provisional liquidator is authorised to do.]

And the Tribunal doth order that the provisional liquidator do forthwith take charge of all the property and
effects of the company’;

And that the costs of this application shall be costs in the petition.
(By the Tribunal)
Registrar

Note: It will be the duty of such of the persons as are liable to submit the books of account of company
completed and audited upto the date of order to liquidator under section 274(3) to attend on the provisional
liquidator at such time and place as he may appoint and to give him all information he may require.

*Where the Tribunal directs that the provisional liquidator is to take possession of any specific properties, the
clause should be suitably modified, and the particulars of such properties should be set out in a schedule to the
order.

FORM WIN 9
[See rule 14(4)]
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

Company Petition No ....... 0/20.
Application No ......... 0/20 .
............ Petitioner (Applicant)
Notice of appointment of provisional liquidator
To
The provisional liquidator
................ (Address)

Order pronounced this day by the Hon'ble Mr. for appointment of the provisional
liquidator of the under-mentioned company:

1. Name of company:

2. Registered office of the company:

3. Petitioner's representative:

4. Date of presentation of petition:

A copy each of the petition and the affidavit filed in support is herewith enclosed.

Tribunal............

Note.- It will be the duty of such of the persons as are liable to submit the books of account of company
completed and audited upto the date of order to liquidator under section 274(3), to attend on the provisional
liquidator at such time and place as he may appoint and to give him all information he may require.

Copy to Registrar of Companies.

FORM WIN 10
[See rules 14(5) and 21]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act, )
Petition No........ of 20.....

Disclosure of interest or lack of independence by provisional liquidator or
by Company Liquidator
To

Registrar/Deputy Registrar

Disclosure is hereby given that I,........................ appointed as the provisional liquidator or company
liquidator of the above mentioned company by an order dated the ............... dayof ........ 20......... , have no
interest in the above named company and, am in no way so concerned with the company to affect my
independence in the discharge of my duties as provisional liquidator or Company Liquidator of the said
company.

[I have the following interests in the above nhamed company which may affect my independence in discharge of
my duties as the provisional liquidator or Company Liquidator of the said company (set out the interest)]
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Dated this.......... dayof......... 20
(Sd.)Provisional Liquidator

or Company Liquidator

FORM WIN 11
[See rule 17(1)]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,.............. )

Company Petition No..... / 20 ........

.............................. -Petitioner
Before the Hon'ble Mr.
Dated ..........
Winding up Order
Upon the petition of..........ccccoeunee presented on the ............... day of...... 20.... , upon hearing Shri ..............
representative for the petitioner Shri.......... representative for the creditors (or contributories) supporting the
petition, Shri ....... representative for the creditors (or contributories) opposing the petition, and Shri ..........
representative for the company, upon reading the said petition, the affidavit of A.B., filed the ............ day
(o) S 20...., verifying the said petition, the affidavit of x.y., filed the ....... day of ...... 20....., the (state or

union territory) , paper publication of the advertisement of the said petition, this Tribunal doth order:
*(1) That the said company be wound up by this Tribunal under the provisions of the Companies Act, 2013; and

(2) That the provisional liquidator or Company Liquidator , as the case may be, as liquidator of the company
aforesaid, forthwith take charge of all the property, effects, actionable claims and books and papers of the said
company;

**(3) That the provisional liquidator or Company Liquidator shall cause a sealed copy of this order to be served
on the company by pre-paid registered post;

(4) That the petitioner do advertise within fourteen days from this date a notice in the prescribed form of the
making of this order in one issue (each) of... (here enter the newspaper or newspapers in which the order is to be
advertised);

(5) That the said petitioner do serve a certified copy of this order on the Registrar of Companies not later than
one month from this date; and

(6) That the cost of the said petition shall be paid out of the assets of the said company.
Dated this ....day ....20 .
(By the Tribunal)
Registrar

*Where the company ordered to be wound up is a Banking Company, or an Insurance Company, add at the end
of clause (1) "and the Banking Companies Act, 1949' or 'and the Insurance Act, 1938", as the case may be.

** To be inserted only where the company is not the petitioner.
Note:

1. It will be the duty of such of the persons as are liable to submit the books of account of company
completed and audited up to the date of order under section 274(3) to attend on the Company Liquidator at such
time and place as he may appoint and to give him all information he may require.

2. It will be the duty of every person who is in possession of any property, books or paper, cash or any
other assets of the company including the benefits derived therefrom, such person shall forth with surrender
such property, books, papers, etc.

FORM WIN 12
[See rule 17(1)]
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCH AT................

IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,.......... )
Petition No........ of 20.....

................ Petitioner

Notice to Company Liquidator of winding up order
To
The Company Liquidator,

......... (Address)

Order pronounced this day by the Hon'ble Mr. ......................... for winding up the under-mentioned
company under the Companies Act,2013

1. Name of company:

2. Registered office of the company:

3. Petitioner's representative:

4. Date of presentation of petition:

* A copy each of the petition and the affidavit filed in support is herewith enclosed.
Dated...... Tribunal...........

*Strike out, where copies of the petition and the affidavit have been sent to the Company Liquidator along with
notice of an order appointing provisional liquidation, if any.

Note: It will be the duty of such of the persons as are liable to submit the books of accounts of company
completed and audited upto the date of order of liquidator under section 274(3) to attend on the Company
Liquidator at such time and place as he may appoint and to give him all information he may require.

FORM WIN 13
[See rule 17(1)]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

Notice to Registrar of Companies Winding up order
To
The Registrar of Companies,
............ (Address)

Order pronounced this day by the Hon'ble Mr. .......................... for winding up the under-mentioned
company under the Companies Act, 2013

1. Name of company:
2. Registered office of the company:
3. Petitioner's representative:

4. Date of presentation of petition:

* A copy each of the petition and the affidavit filed in support is herewith enclosed.
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Dated...... Tribunal.............

*Strike out, where copies of the petition and the affidavit have been sent to the Registrar of Companies along
with notice of an order appointing provisional liquidator, if any.

Note:

1 It will be the duty of such of the persons as are liable to submit the books of accounts of company
completed and audited upto the date of order of liquidation under section 274(3) to attend on the Company
Liquidator at such time and place as he may appoint and to give him all information he may require.

2 In case of a listed company, the Registrar shall send intimation of such order to the Stock Exchange,
where the Securities of the company are listed.

FORM WIN 14
[See rule 20]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,.....)
Petition No........ of 20.....

Company Petition No ..... 20
............................ Petitioner
Notice of winding up order

By an order made by the Tribunal in the above matter dated the ....... day of ...... .20 .....it was ordered that the
above-named company be wound-up under the provisions of the Companies Act, 2013.

Dated.........ccceuenene Representative for the Petitioner
FORM WIN 15
[See rule 24]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................
IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,.....)
Company Petition No......... of 20.....
Application No......... of 20.....
......................... —Applicant

Application for leave to commence or continue any suit or proceeding under section 279(1) of the
Companies Act, 2013

The application of (full name, description, occupation and address of applicant) showeth:-
1. The address of the applicant/his representative for the service of all notices, processes etc., is

2. The company named, viz.,............. (hereinafter referred to as ‘the company’) was incorporated in the month
o) ISP 19..../20....., under the (Companies Act, ) as a public (private) company limited by
shares/limited by guarantee/as an unlimited company.

3. The registered office of the company is situated at...........

4. The nominal capital of the company is Rs......... divided into......... shares of Rs........ each. The amount of capital
paid up or credited as paid-up is Rs.......... (or as the case may be.)
5. The order for the winding up the company or for appointment of provisional liquidator dated ......... has been

passed by the Tribunal.
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6. The applicant hereby applies for the leave to commence [or continue] the suit [or proceeding] under section
279(1) of the Companies Act 2013, the details of which are as mentioned below:

Dated this......... day of.......... 20....

Applicant

FORM WIN 16
[See rule 25(1)]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCHAT................

IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,........ )
Petition No........ of 20.....

................ Petitioner

Report of the Company Liquidator under section 281(1)

The Company Liquidator, in pursuance of section 281(1) of the Companies Act, 2013 hereby submits his Report
to the Tribunal as follows :-

1. Capital: The nominal capital of the company is Rs...... divided into ....shares of Rs ..... each.

The number of shares issued is .........cccceee. and comprises .......... shares allotted as fully paid and
.......... shares subscribed for cash and fully called up (or on which Rs .... per share has been called up.) The
unpaid calls amountto Rs ...........

2. Assets: The assets of the company located at........... , are estimated by the registered valuer (or as the case
may be) to be of the value of Rs .... and they comprise the following :-

Assets not specifically pledged:

(1) Cash on hand RS...
Cash at Bank RS...
Negotiable Securities RS...

(2) Debts due from contributories RS...

(3) Debts due to the company: (name, addresses and occupation of person from whom they are due and the
amount likely to be realised on account thereof)

(a) Secured RS...
Securities available:
(give particulars of the properties given as security, whether security given by company or
an officer ,their value and dates on which they were given)

(b) Unsecured RS...

(4) Guarantee, if any, extended by company RS...
(5) Movable & Immovable properties:

(a) Movable properties: RS...

(i) Stock in trade RS...

(i) Other movables (give particulars) RS...

(b) Immovable properties: (give particulars) RS...

(6) Unpaid Calls RS...

(7) List of contributories and dues, if any, payable by them RS...

(8) Details of Trade Marks and intellectual property, if any, owned by the company
(9) Other assets
Assets specifically pledged: RS...
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(1) Assets held by fully secured creditors (give particulars) RS...

(2) Assets held by partly secured creditors (give particulars) RS...

3. Liabilities : The liabilities of the company are returned as amountingto Rs. __and include the
following :-

(1) Fully secured creditors RS ... .. .

(2) Partly secured creditors RS ..cc. .. :

(3) Preferential creditors RS ... .. :

(4) Debenture holders RS ... .. :

(5) Unsecured creditors RS ..cc.. .. .

4. Details of subsisting contracts, joint venture and collaboration, if any.
5. Details of holding and subsidiary companies, if any.
6. Details of legal cases filed by or against the company, if any.
7. Causes of failure: The company was formed to carry on the business of ..........
The failure of the company is in the opinion of the company Liquidator due to ...............

8. Any other information which Tribunal may direct or Company Liquidator may consider necessary to
include.

9. The manner in which the company was promoted or formed and the Company Liquidator is of the
opinion that fraud has been/has not been committed by any person in its promotion or formation.

Dated this .....day of ..... 20 ...

Company Liquidator

FORM WIN 17
[See rule 28(2)]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

Provisional list of contributories

The following is a list of members of the above-named company liable to be placed on the list of contributories
of the said company made out by me from the books and papers of the said company, together with their
respective addresses and the number of shares [or extent of interest] to be attributed to each, and the amount
called up and the amount paid up in respect of such shares [or interest] so far as | have been able to make out or
ascertain the same.

In the first part of the list are set forth the persons who are contributories in their own right.

In the second part of the list are set forth persons who are contributories as being representatives of or liable for
the debts of others.

First Part
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Contributories in their own right

Sl Name & Description Address No. of | Amount called | Amount paid up at
No. shares or | up at date of | date of
extent  of | commencement | commencement of
interest of winding up winding up
1 2 3 4 5 6

Second Part
Contributories as being representatives of or liable for the debt of others

Sl Name and | Address In what No. of | Amount called up | Amount paid up
No. | Description character | shares or | at date of | at date  of
included extent of | commencement of | commencement
interest winding up of winding up
1 2 3 4 5 6 7
Sd/-

Company Liquidator

FORM WIN 18
[See rule 29(1)]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,.....)

Petition No........ of 20.....

To

Take notice that I......... the Company Liquidator of the above company, have fixed .....day the ..... day of....20

.. at... ..o'clock in the ..... noon at my office, to settle the list of contributories of the above named company
which has been made out by me, pursuant to the Companies Act, 2013 and the rules made thereunder, and that
you are included in such list. The character and the number of shares [or extent of interest] in and for which you
are included, and the amount called up and the amount paid up in respect of such shares [or interest] are stated
below. If no sufficient cause is shown by you to the contrary at the time and place aforesaid, the list will be
settled including you therein as set forth in the said list.

No.of ‘ Name & | Address In what No. of | Amount called up at | Amount paid up
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list Description character shares or | date of | at date of
included extent of | commencement of | commencement
interest winding up of winding up
1 2 3 4 5 6 7
Dated this................ dayof.......... 20........
(Sd.)

Company Liquidator

Notes:

1. Contributories are under no obligation to attend before the Company Liquidator if they are satisfied that the
particulars contained in the notice are correct.

2. A shareholder's name cannot be omitted from the list of contributories on account of his inability to pay calls;
this question will be dealt with when application is made for payment of the calls.

3. A change of address may be notified by giving notice by post before the date fixed for the settlement of the
list.

FORM WIN 19
[See rule 29(2)]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,...... )
Petition No........ of 20.....

Affidavit as to the posting of notices fixing a date for the
settlement of the list of contributories
... (name and description) do solemnly affirm and say as follows:-

1. That I did on the .......... day of... 20......... , send to each contributory mentioned in the provisional list of
contributories made out by the Company Liquidator on the ...... day of... .. 20 , and now on the file of
proceedings of the above-named company, at the address appearing in such list, a notice of the time and place
fixed to settle the list of contributories, in the form hereunto annexed marked 'A', except that in the tabular form
at the foot of such copies respectively | inserted the number, name and description, address, in what character
included, the number of shares (or extent of interest), the amount called up and the amount paid up in respect of
the shares (or interest), of the person to whom such copy of the said notice was issued.

2. That | sent the notices by putting the same pre-paid into the post office/by speed post at... before the hour of
..... o'clock in the ..... noon on the said day, and | obtained from the post office the certificate of posting relating
thereto, which is herewith annexed*.
Solemnly affirmed, etc.

Deponent

*To be annexed

FORM WIN 20
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[See rule 30]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

List of contributories as settled by Tribunal

The result of the settlement of the list of contributories of the above company, made out and filed in Tribunal by
the Company Liquidator of the said company on the ................ day of 20....,

so far as the said list has been settled up to the date of this certificate, is as follows :-

1. The several persons whose names are set forth in the second column of the First Schedule hereto have been
included in the said list of contributories as contributories of the said company in respect of the number of
shares [or extent of interest] set opposite the names of such contributories respectively in the said Schedule.

2. In the first part of the said Schedule are set forth such of the said several persons as are contributories in their
own right.

3. In the second part of the said Schedule are set forth such of the said several persons as are contributories as
being representatives of or liable for the debts of others.

4. The several persons whose names are set forth in the second column of Second Schedule hereto, were
included in the provisional list of contributories, and have been excluded from the said list of contributories.

5. In the fifth column of the first part and the sixth column of the second part of the First Schedule, and in the
sixth column of the Second Schedule, are set forth, opposite the name of each of the several persons
respectively, the date when such person was included in or excluded from the said list of contributories.

6. In the sixth and seventh columns of the first part, and the seventh and eighth columns of the second part, of
the First Schedule, are set forth opposite the names of each of the said persons respectively the amount called up
at the date of the commencement of the winding-up and the amount paid up at such date in respect of their
shares [ or interest].

THE FIRST SCHEDULE ABOVE REFERRED TO
First Part
Contributories in their own right

Sl Name and | Address No. of shares | Date when | Amount called | Amount paid
No. | Description or extent of | included in | up the date of | up at date of
interest the list commencemen | commencemen
t of winding | t of winding
up up
1 2 3 4 5 6 7

Second Part
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Contributories as being representatives of or liable for the debts of others

Sl Name and | Address | In what | No. of | Date when | Amount called | Amount paid
No. | Description character shares | included up the date of | up at date of
included or inthe list | commencemen | commencemen
extent t of winding | t of winding
of up up
interest
1 2 3 4 5 6 7 8
THE SECOND SCHEDULE ABOVE REFERRED TO
SI. No. Names and Address In what No of shares Date when
Description character or extent of excluded from the
proposed to be | interest list
included
1 2 3 4 5 6
Dated the ......... dayof.......... 20.......
Registrar National Company Law Tribunal
FORM WIN 21
[See rule 31(1)]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,............. )
Petition No........ of 20.....
................ Petitioner
Notice to contributory of final settlement of list of contributories
and that his name is included
To

Take notice that I, ............ the Company Liquidator of the above-named company have by certificate dated the
..... day of... ... .20 ...... under my hand, finally settled the list of contributories of the said company, and that you
are included in such list. The character and number of shares [or extent of interest] in and for which you are
included and the amount called up and the amount paid up in respect of such share [or interest] are stated below.

Any application by you to vary the said list of contributories or that your name may be excluded therefrom,
must be made by you to the Tribunal within fifteen days from the date of service on you of this notice. Any
application made after the expiry of the said period will not be entertained.
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The said list may be inspected by you at the office of the Registrar of the National Company Law Tribunal,
............... on any day during office hours.

Dated this .......... dayof........... 20
(Sd.)
Company Liquidator
No. List | Name and | Address In what | No. of shares | Amount Amount  paid
Description character or extent of | called up at | up at date of
included interest date of | commencement
commence of winding up
ment of
winding up
1 2 3 4 5 6 7

Company Liquidator

FORM WIN 22
[See rule 31(2)]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCH AT................

IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,.............. )
Petition No........ of 20.....

................ Petitioner

Affidavit of service of notice on contributory
e (name and description of deponent). of.. solemnly affirm and say as follows :-

1. 1 did on the .. day of.. 20, in the manner hereinafter mentioned serve a true copy of the notice now produced
and shown to me and marked 'A" upon each of the respective persons whose names, descriptions and addresses
appear in the second and third columns of the First Schedule to the list of contributories of the said company
settled by the Company Liquidator of the said company on the............ day of....... 20.......... and now on the
file of the proceedings of the said company. In the tabular form at the foot of such copies respectively | inserted
the number on list, name, description, address, in what character included. the number of shares [or extent of
interest] and the amount called up and the amount paid up in respect of the shares [or interest], of the person on
whom such copy of the said notice was served, in the same words and figures as the same particulars are set
forth in the said Schedule.

2. | served that said respective copies of the said notice duly addressed to such persons respectively according to
their respective names and addresses appearing in the said Schedule by registered post/speed post on ... at the
post office at.. , and the postal receipts and acknowledgements received from the said post office in respect
thereof are annexed hereto. In the following cases, either the notices were returned unserved or the notices have
not been returned nor the acknowledgements received:-

Number on list Name of Person Whether notice was returned
unserved. Whether notices not
returned for acknowledgement
received

Solemnly affirmed, etc.

Deponent
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FORM WIN 23
[See rule 37(1)]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

Report of result of meeting of creditors and contributories under section 287(3)

[ (name), Company Liquidator of the Tribunal, and Chairman of the meetings of the creditors and
contributories held under section 287(3), do hereby report the result of the said meetings :-

1. A meeting of the creditors of the above-named company was summoned by advertisement in
(here enter the newspaper or newspapers) of the date(s) .......... 20...... , and was held on the day
of....... 20 ...... at........ I was the chairman of the said meeting.

2. The said meeting was attended either personally or by proxy by .... creditors whose proofs of debt against the
said company were admitted for voting purposes, amounting in the whole to the value of Rs ... .

3. The question submitted to the said meeting of creditors was, they wished that a advisory committee shall be
appointed to act with the Company Liquidator and so, who are to be the members of the advisory committee.

4. At the said meeting it was resolved unanimously (or as a result of the voting set out below) that there should
be advisory committee consisting of following members:-

(Here set out the names of members)
[or the result of the voting on the said proposition was as set out below]

5. A meeting of the contributories of the above-named company was summoned by advertisement in (here enter
the newspaper or newspapers) of the date(s) ....ccvvriinnn .20 and was held on the
......................................................................... day of .... 20, at... .for the purpose of considering the aforesaid
decision of the creditors' meeting and to express the views of the contributories as to who are to be members of
advisory committee . | was the Chairman of the said meeting.

6. The said meeting was attended either personally or by proxy by contributories holding in the
whole ......... shares of the said company and entitled to.......... votes.
7. At the said meeting it was resolved unanimously (or as a result of the voting as set out below) as follows:-
[Here set out the resolution or resolutions.]
RESULT OF VOTINGS

Voting on resolutions

Resolutions For Against

No. Amount No. Amount

State the substance of any resolutions and give names of
members of Committee (if any) and amount of their proofs if
creditors, or shares,(if contributories).

Creditors: ...........

No. Shares No. Shares/votes

Contributories ...........
vote

Company Liquidator and Chairman
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FORM WIN 24
Form of advertisement
[See rule 37(3)]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,............... )

Company Petition No.......of 20....
Application No. ......20....
Notice to creditors and contributories

Whereas the meeting of the contributories of the above company held under section 287(3) has not accepted the
decision of the meeting of the creditors held regarding the composition of a advisory committee, notice is
hereby given that an application has been made to the Tribunal by the Company Liquidator for directions of the
Tribunal under section 287(3) as to who shall be the members thereof, and that the said application will be
heard by the Tribunal on......... day the......day of.......... 20......, at.....o’clock in the......... noon, when any creditor
or contributory of the above-named company who wishes to be heard may appear and make such
representations to the Tribunal as he wished to make in the said matter.

Dated this.....day of......20......

Company Liquidator

FORM WIN 25
Form of advertisement
[See rule 45(3)]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,...... )
Company Petition No ..... of 20 ...
Notice of meetings of creditors and contributories under section 287(3)
Notice is hereby given that -

(1) A meeting of the creditors of the above-named company will be held at.. ... (place) on ..... day, the ..... day
of.... .20 ..., at.. ... o'clock in the ..... noon, to determine as to who are to be the members of the advisory
committee.

Note :To entitle a creditor to vote at the meeting of creditors aforesaid, his proof must be lodged with the
Company Liquidator not later than ..... o'clock in the ..... noon. on the ..... day of... .. 20 ...

(2) A meeting of the contributories of the above-named company will be held at... .. (place) on ..... day the .....
day of... .. 20- ..., at.. ... o'clock in the ..... noon, to consider the decision of the said meeting of creditors and to
express the views of the contributories as to who are to be the members of the advisory committee.

Forms of proof and of general and special proxies can be had at the office of the Company Liquidator. Proxies
should be lodged with the Company Liquidator not later than ..... o'clock on the ..... day of... .. 20 ...

Dated this ..... day of ..... 20 ...
Company Liquidator

[The company's statement of affairs has not been lodged (or has been lodged and may be inspected at the office
of the Company Liquidator during office hours on payment of the prescribed fee.)]

*The date fixed should be within fourteen days of the creditors' meeting.




[aT H—ave 3(i)] ST 3T TSI ; STETETLOT

181

FORM WIN 26
Form of individual notice to creditors
[See rule 45(3)]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,.......... )

Company Petition No ........ of...... 20 ...
Notice of creditors’ meeting under section 287(5) of the Companies Act, 2013
To

Take notice that a meeting of the creditors of the above-named company will be held at. ........... (place) on .....
day the ..... day of... .. 20 ..., at... .. o'clock in the ..... noon, for the purpose mentioned below:

Agenda
To determine as to who are to be the members of the advisory committee.

To entitle you to vote thereat your proof must be lodged with the Company Liquidator not later than ........
o'clock in the ..... noon on the day of.. .. .20 ...

The company's statement of affairs has not been lodged [or has been lodged and may be inspected at the office
of the Company Liquidator during office hours on payment of the prescribed fee].

Forms of proof and of general and special proxies are enclosed herewith. Proxies to be used at the meeting must
be lodged with the Company Liquidator not later than ..... o'clock in the ..... ....noon on the day of.......... .. 20 .

Dated this day of ..... 20 ...

Company Liquidator
FORM WIN 27
Individual notice to contributories
[See rule 45(3)]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,.....)
Company Petition No ..... of... 20 ...
Notice of contributories' meeting under section 287(5) of the Companies Act, 2013
To

Take notice that a meeting of the contributories of the above-named company will be held at.. ... (place) on .....
day the ..... day of.. .. .20 ..., at... .. o'clock in the ..... noon. for the purpose mentioned below:

Agenda

To consider the decision to be taken at a meeting of the creditors of the said company to be held on the ..... day
of ..... 20 ...,for determining as to who are to be the members of the advisory committee, and to express the
views of the contributories on the said matters.




182 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

The Company's statement of affairs has not been lodged [or has been lodged and may be inspected at the office
of the Company Liquidator during the office hours on payment of the prescribed fee].

Forms of general and special proxies are enclosed herewith. Proxies to be used at the meeting must be lodged
with the Company Liquidator at his office not later than ..... o'clock in the ..... noon on the ..... day of.. 20 ...

Dated this .. day of ... 20 .

Company Liquidator

FORM WIN 28
Form of individual notice
[See rule 45(3)]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................

IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,.....)
Company Petition No ..... of 20 ...

Notice of Meeting (General Form)

.................................................. creditor (or contributory)
.................................................. of the said company

Take notice that a meeting of creditors [or contributories] in the above matter will be held at... .. (place) on the
..... day of.... .20 ..., at... .. o'clock in the ..... noon.

Agenda
[Here insert the purpose for which the meeting is called].

Forms of general and special proxies are enclosed herewith. Proxies to be used at the meeting must be lodged
with the Company Liquidator not later than ..... o'clock in the ..... noon on the ..... day of... .. 20 ...

Dated this .. day of ... 20 .

Company Liquidator

FORM WIN 29
Form of advertisement
[See rule 45(3)]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................

IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act, ...... )
Company Petition No ..... of 20 ...

Notice of meeting (General Form)

Notice is hereby given that a meeting of creditors [or contributories] in the above matter will be held at... ..
(place) on the ..... day of... .. 19 ... at... .. o'clock in the ..... noon.

Agenda [Here insert the purpose for

which the meeting is called].
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Forms of general and special proxies can be had at the office of the Company Liquidator. Proxies to be used at
the meeting must be lodged with the Company Liquidator not later than ..... o'clock in the ... noon on the ..... day
of.....20 ...

Dated this ....... day of ........ 20 ....

Company Liquidator

FORM WIN 30
[See rule 47]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,....)
Company Petition No............. of 20...........
Notice to officers of company to attend meeting of creditors or contributories

Take notice that a [the first] meeting of creditors [or contributories] will be held on the.....day of.....20...,
at.....o’clock in the.....noon at (here insert the place where the meeting is to be held) and that you are required to
attend thereat and give such information as the meeting may require.

Dated this.....day of.....20...

Company Liquidator

FORM WIN 31
[See rule 48]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................
IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,...... )
Company Petition No ..... of 20...
Affidavit as to the posting of notices of meeting
[ (name and description) of etc., solemnly affirm and say as follows:-

1. That I did on the ..... day of .... .20 ..., send to each creditor mentioned in the company's statement of affairs
[and to each contributory mentioned in the Register of Members of the company) a notice of the time and place
of the (respective) meeting(s) of, creditors (and contributories) in the form(s) annexed hereto and marked 'A'
*(and 'B').

2. That the notices for creditors were addressed to the said creditors respectively according to their respective
names and addresses appearing either in their proofs or in the statement of affairs or in the books of the
company, or to the last known addresses of such creditors [and that the notices for contributories were addressed
of the contributories respectively according to their respective hames and addresses appearing in the Register of
the company or to their last known addresses.]

3. That | further sent to each of the officers of the company mentioned below at their respective

addresses a notice of the time and place of the (respective) meeting(s) of creditors (and contributories) in the
Form annexed hereto and marked 'C**
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4. That I sent the notices by putting the same pre-paid into the post office at... .. before the hour of.. ... o'clock in
the ..... noon on the said day.

[5. That the notice was also advertised in (here set out the newspapers) dated ..... and copies of the said
newspapers containing the advertisement are herewith annexed.]

Deponent
Solemnly affirmed, etc.
*Form of the notice(s) sent to be annexed.
Omit what is not required.
**FORM WIN. 32.
To be inserted where the notice of meeting was advertised.

FORM WIN 32
[See rule 50]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................

IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,...... )
Company Petition No ..... of 20 ...

Nomination of Chairman by Company Liquidator

I ... , the Company Liquidator of the above-named company, do hereby nominate ..... (name and description)
of... .. to be chairman of the meeting of creditors (or contributories) in the above matter appointed to be held at...
.. on the ..... day of.... .20 ..., and | depute him to attend such meeting and use, on my behalf, any proxy or
proxies held by me in this matter.

Dated this ..... day of ..... 20 ...

Company Liquidator

FORM WIN 33
[See rule 64(2)]

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,.....)
Company Petition No ..... of 20 ...
List of creditors (or contributories) present at a meeting
Meeting held at... .. this ..... day of .... .20

Consecutive Name of creditor (or contributory present or | Amount of proof (for number of
Number represented shares and votes held by each
contributory)

In person By proxies

Al W N -
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Total number of creditors (or contributories)
present or represented.

Company Liquidator

FORM WIN 34
[See rule 65]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company )

(Company incorporated under Companies Act,.....)

Company Petition No ..... of 20 ...
Report of result of meeting(s) of creditors/ contributories held

under order of Tribunal dated ..... 20 ...

I..... name, Company Liquidator of the Tribunal and Chairman of the meeting(s) of the creditors/ contributories
held in pursuance of the order of the Tribunal dated ..... 20 ..., do hereby report the result of the said meeting(s):

1. In pursuance of the order of the Tribunal dated 20 ...., a meeting of the creditors/ contributories of the above
company was summoned by advertisement in (here enter the newspaper or newspapers) of the date(s) . .20
....,and was held on the day of.. ... 20 ... at.. o'clock in the ..... noon at.. .. .I was the Chairman of the said
meeting.

2. The said meeting was attended either personally or by proxy by ..... creditors of the said company whose
proofs of debts against the company were admitted (or admitted for voting purposes) amounting in the whole (as
admitted) to the value of Rs ... [or by contributories of the said company holding in the whole ........... shares of
the said company] and entitled to .......... votes.

3. The question(s) submitted to the said meeting was (were):

[Here set out the question(s) submitted to the meeting].

4. At the said meeting it was resolved unanimously [or as a result of the voting as set out below] as follows:-
[Here set out the resolution(s) passed at the meeting].

Resolutions Voting on resolutions
For Against
No. Amount No. Amount
State the substance of any
resolution passed......
Creditors,..............
Contributors ........

No. Shares \Votes No. shares Votes

Dated this .....day of....... 20

Company Liquidator
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FORM WIN 35
[See rule 67]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................

IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,....)
Company Petition No ....... of20............

Form of general proxy

I/We ... of... a creditor [or contributory] of the above-named company, hereby appoint.. ....... of..
................... as my/our general proxy to vote for me/us and on my/our behalf at the meeting of creditors [or
contributories] of the said company summoned to be held in the above matter on the ......... day of .......... 20 ....,

and at any adjournment thereof.

Dated this .. day of ........ 20 .
Sd/-. A.B.

Notes:

1. It is open to a creditor or contributory to appoint the Company Liquidator or if there is no liquidator, the
Chairman of the meeting to act as his proxy.

2. If the proxy is given by a firm, sign the firm's trading name and add by A.B.. a partner in the said firm. If the
proxy is given by a corporation, then the form of the proxy must be under its common seal or under the hand of
some officer duly authorised in that behalf, and the fact that the officer is so authorised must be stated.

3. The proxy form when signed must be lodged with the Company Liquidator within the time mentioned in the
notice convening the meeting at which it is to be used.

FORM WIN 36
[See rule 67]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................

IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,....)
Company Petition No........ of 20.....

Form of special proxy

I/We ..o, Of v a creditor [or contributory] hereby appoint......as my/our proxy at the meeting of
creditors [or contributories] to be held on the .......... day of ........ 20...., or at any adjournment thereof, to vote.
[Here insert the word ‘for’ or the word ‘against’, as the case may require, and specify the particular resolution]
the resolution numbered....... in the notice convening the meeting.

Dated this........ day of........... 20...
Sd/- A.B.

Notes :

1. It is open to a creditor or contributory to appoint the Company Liquidator or if there is no liquidator, the
chairman of the meeting to act as his special proxy.

2. If the proxy is given by a firm, sign the firm’s trading name and add ‘by A.B., a partner in the said firm. If the
proxy is given by a corporation, then the form of proxy must be under its common seal or under the hand of
some officer duly authorised in that behalf, and the fact that he is so authorised must be stated.

3. The proxy form when signed must be lodged with the Company Liquidator within the time mentioned in the
notice convening the meeting at which it is to be used.

4. Where the person giving proxy wishes to give instructions regarding voting on any amendments that may be
moved or as the case may be, such instructions may be noted in the proxy if so desired.

FORM WIN 37
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[See rule 76]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCH AT................

IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,........ )
Company Petition No................ of 20..........
Dated............

Quarterly Report with respect to progress of winding up under section 288(1) of the Companies Act, 2013

I (name), Company Liquidator of the above named company , in accordance with section 288(1) of the
Companies Act, 2013, do hereby report the progress of winding up during this quarter:—

1. Details of meetings held during the quarter:-

(a) Number of meetings:

(b) Dates:

(c) Contributory/creditors/members meeting
(d) Agenda

2. Decision taken at the meetings

3. Steps taken by the company liquidator for proceeding to winding up
4. Pending actions for winding up

5. Any other important information needs to reported

(Sd.)
Company Liquidator
FORM WIN 38
[See rule 78]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company)

(Company incorporated under Companies Act,.....)

Company Petition No. .......... of 20.....
Name of Company:........... Limited
Presented by:............... (Professional appointed to assist company liquidator)
Declaration disclosing conflict of interest or lack of independence under section 291 of the Companies
Act, 2013
| IS ,8/0, i, oL T , have been appointed by the Company Liquidator vide letter dated ........

to assist him in the performance of his duties and functions under Companies Act, 2013.

I solemnly affirm and declare that | am not having any conflict of interest / lack of independence in respect of
my appointment as assistant to Company Liquidator of the above named company.

Or

I solemnly affirm and declare that | have the following interest in the above named company which may affect
my independence in respect of my duties.

And | make this solemn declaration believing the same to be true.

Solemnly affirmed and declared at............... the........ day of............ 20...., before me.

Professional appointed

FORM WIN 38 A
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[See rule 80]
Register of Liquidations
Company Petition NO.........cccevenee. of 20......
Name of the Company.................... (in liquidation)

Name of Petitioner............c.cccceue.e..
By representative Shri..........cccccveveriennenn.

Date of  Date of Date of Date of Dates of Date when  Date of Date of Date of
presen- order if Winding- communication taking notice, if submission  filing applications
tation any, up order  to Company possession  any was of reportby  for
appointing Liquidator of of the issued to statement Company  directions
of Provisional orders in booksand officersof  of affairs Liquidator under Rule
. Liquidator columns 2 &3  papers the under 38(3) and
petition -
for and assets  company section date of
of the for 281 (1) order on
winding- company  submission Application
of
up statement
of affairs
@ @ (3) (4) (5) (6) 0] ®) ©9)
If Advisory Date of Date of Date of Date Date of Date of filing Date of Dates
Committee is filing of examination,  misfeasance  fixed for settlement  provisional list  settlement of and
appointed,date  further if any filing of list of of final list of rates of
of appointment  report(s)by S“”."“O”S proofs of  creditors contributories contributories calls
Company against claims made,
Liquidator promoters against if any
under and officers the
section of company,  ¢omnany Date
281(4), if if any Rate
any
(120) (11) (12) (13) (14) (15) (16) a7 (18)
Dates of Dates and Rates of Dates Dates of Date of Date of Date of Date and Remarks
filing dividends (mention and deposit of order for filing the deposit into manner of
Company whether preferential ~ Rates unclaimed dissolution order of the Scheduled  disposal
Liquidator ~ or ordinary ) of dividends or of the dissolution Bank of of the
accounts return undistributed company with the unclaimed books and
into of assets under Registrar of  dividends or papers of
Tribunal share section 352(1) companies undistributed the
capital assets of the company
company
under section
352(2)
(19) (20) (22) (22) (23) (24) (25) (26) 27)
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Assets

A. 1. Cashonhand...................

2. Balance with banks....................

3. Investments :
(a) Government Securities...................
(b) Other investments....................

B. Immovable Properties

*Serial number Description of property

C. Other property
*Serial number Description of property

D. Approximate amount of debts and outstandings to be realised—Rs...................
Approximate amount of debts and liabilities to be paid—RS.........c..cccccevveriiinenne,

E. Amount of debts and outstandings realised (give progressive total)

After 6 months After 12 months After 18 months
1 2 3

F. Costs and expenses in liquidation

After 6 months After 12 months After 18 months
1 2 3
G. Remarks :

Estimated value

Estimated value

After 24 months
4

After 24 months
4

*Note : Where the properties are too many to be entered here, give reference to the Register of Assets and

mention the number of items, and the total estimated value of the properties.
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FORM WIN 38 B
[See rule 80]
Central Cash Book

(Cash Book of the Company Liquidator)

Receipts Payments
Amount Amount
Date Name of  Particulars Number  Cash Bank Date Name Particulars  Number  Cash Bank  Number
Company of of of —mm of
receipt company voucher cheques
or
challan
Rs.P Rs.P Rs.P Rs.P
1 2 3 4 5 6 7 8 9 10 11 12 13

Instructions:

1. This register is common to all the liquidations administered by the Company Liquidator, and the day to day
transactions of the Company Liquidator should be entered in this Register chronologically. Sufficient details
should be entered under the column ‘particulars’ to show clearly the nature of the transaction, the person by
whom or to whom the payment was made, and on what account it was made.

2. All cash and cheques received by the Company Liquidator should, upon their receipt, be entered on the
Receipts Side Under ‘Cash’ and ‘Bank’ respectively. When the cash collections are paid into the Bank by the
Company Liquidator, an entry against cash on the Payments Side should be made, and a corresponding entry
made under Bank on the Receipts Side. Where money is withdrawn from the Bank by cheque, the amount
should be entered as a Payment under ‘Bank’, on the Payments Side and entered as a receipt under ‘Cash’ on the
Receipts Side.

3. Where a cheque paid into the Bank is returned dishonoured, the entries previously made in the account in
regard to it should be reversed by appropriate reverse entries.

4. Cash and cheques should be remitted into Bank under separate challans, and remittances in respect of each
company should be made under a separate challan.

5. Vouchers for payments made by the Company Liquidator should be obtained at the time of making payment,
and they should be numbered consecutively in a separate series for each half year. Receipts for payments made
to the Company Liquidator should be issued out of a counterfoil receipt book, the leaves of which are machine
numbered consecutively.

6. Where the Liquidator carries on a business, only the weekly totals of the Receipts and Payments on the
trading account should be brought into the Central Cash Book and the Company’s Cash Book from the books of
the trading account.

7. Where dividends are paid to creditors, only the total amounts of the dividends paid each day must be entered
in the Central Cash Book and the Company’s Cash Book and the details of individual payments made should be
entered in the Dividends Paid Register.

8. Cash Books should have their pages machine numbered. As far as possible no lines should be left blank, but if
any space on a page of the Cash Book has to be left blank a diagonal line should be drawn to cancel the blank
space, so that it may not be possible to make any subsequent entries therein. Interpolation of entries should be
avoided, but when it becomes necessary to make any entries between two ruled lines or to make any additions
to, or interpolation between, entries already made, such addition or interpolation should invariably be attested
and dated by the Liquidator under his initials.

9. The Cash Book should be balanced at the end of each day and the Cash and Bank Balances carried over to the
following day. The Cash on hand should be verified daily by some responsible officer, and at least once a month
by the Company Liquidator personally. A certificate of verification of Cash by actual count should be recorded
in the Cash Book by the Officer verifying the Cash. The Cash Book should be closed monthly under the
personal attestation of the Company Liquidator. The Bank balances should be reconciled with the Bank
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Statement at the end of each month, after taking into account factors arising out of cheques drawn but not
cashed, or remittances made but adjusted in the Bank’s Books in the accounts of a different month.

10. The total of the Cash and Bank Balances of all the companies should be tallied with the balances in the
Central Cash Book once every month and a certificate should be recorded in the Register that the total of the
balances in the individual companies’ accounts agrees with the consolidated balance in the Central Cash Book.

FORM WIN 38 C
[See rule 80]
Company’s Cash Book
Company Petition No......... of20.......
Name of Company.......... (In liquidation)

Receipts Payments Balance
Date  Parti- Ledger Receipt Cash Bank Total Voucher Cash Bank Total Cash Bank Total

culars Folio number number

1 2 3 4 5 6 7 8 9 10 11 12 13 14

Instructions:
1. There should be a separate Cash Book for each Company.

2. The entries in the Cash Book should be posted from the receipts and vouchers relating to the company and
checked with the corresponding entries in the Central Cash Book.

3. Under ‘particulars’, the head of account to which the entry relates should be indicated so that the entry may
be posted under the proper head in the General Ledger.

4. The instructions regarding the filling up of Bank and Cash columns in the Central Cash Book apply in the
case of this Cash Book also.

5. The total of the Cash and Bank balances of all the companies should be tallied with the balances in the
Central Cash Book once every month.

FORM WIN 38 D
[See rule 80]
General Ledger
Company Petition No............... of 20...
Name of CoOMPanY .......ccccvveveviiiece e (in liquidation)

Date Particulars Dr. Cr. Balance
Rs. P. Rs. P. Rs. P.
1 2 3 4 5

Instructions :

1. A General Ledger should be maintained for each company with such heads of account as the Company
Liquidator may think necessary and appropriate. The following heads of account may be found suitable:—

(1) Property account
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(2) Investments account

(3) Book Debts & Outstandings account
(4) Calls

(5) Rents Collected

(6) Interest on Securities and Deposits
(7) Advances received

(8) Miscellaneous receipts payments
(9) Establishment

(10) Legal charges

(11) Rents, Rates and Taxes

(12) Fees and Commission account
(13) Other expenses

(14) Suspense account

(15) Secured creditors and Preferential
(16) Dividend account.

2. The entries in the General Ledger should be posted from the Company’s Cash Book.

3. The total of the debit balances and the total of the credit balances of the several heads of account in the
General Ledger should agree, after taking into consideration the cash and bank balances as shown in the

Company’s Cash Book. The totals should be tallied once a month.

FORM WIN 38 E
[See rule 80]

Cashier’s Cash Book

Date Particulars Amount received Amount paid
Balance

Rs. P. Rs. P. Rs. P.
1 2 3 4 5
Opening
Balance
Closing
Balance

Instructions:

1. The opening and closing balances should be struck for each day.

2. Under ‘particulars’ it should be shown by whom or to whom and on what account the payment is made.

3. The number of the challan or receipt should also be given.
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FORM WIN 38 F
[See rule 80]

Bank Ledger
Company Liquidator’s account with the Scheduled Bank
Date Particulars
Deposits Withdrawals Balance
Challan Cheque
Number Number Rs. P
Rs.P Rs.P
1 2 3 4 6 7
FORM WIN 38 G
[See rule 80]
Register of assets
Company Petition No.............. of 20..
Name of Company............ (in liquidation)
Serial Description Date of Serial Date of | Date of Amount Remarks
number of assets taking number of | sale realisation
possession Sales
Register
1 2 3 4 5 6 7 8

Instructions:

All the property of the company except the Liquidator’s investments in securities and outstandings to be realised
should be entered in this Register.

FORM WIN 38 H
[See rule 80]
Securities and Investment Register

Serial Company Date of Nature Amount Dividend Date of Remarks
number petition investment and invested or interest  disposal
number particulars received
and name of security with date
of the in which of receipt
company investment
is made
1 2 3 4 5 6 7 8
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FORM WIN 38 1
[See rule 80]
Register of book-debts and outstandings
(Debtors’ Ledger)
Company Petition No........ of 20....

Name of Company.......c.ccoevvvevvevveiverniennens (in liquidation)
Serial Name Particulars Amount Date of Action Amount Date of Reference Remarks
number and of debt due bar by taken  realised realisation to Suits
address limitation Register
of
debtor
1 2 3 4 5 6 7 8 9 10

Instructions :

All debts due to the company, both secured and unsecured, including amounts due for arrears of calls made prior
to the winding-up, should be entered in this Register.

FORM WIN 38 J
[See rule 80]

Tenants Ledger

Company Petition No............... of 20.......

Name of Company.............. (in liquidation)

1. Description of property :

2. Name and address of tenant :

3. Date of tenancy :

4. Period of tenancy :

5. Rent (monthly or annual) :

6. Special terms, if any :

7. Arrears on date of taking charge of property :

8. Advance received, if any :

19/20......... Demand Realisation Balance Remarks
Month Amount Date  Amount Amount
Rs. P. Rs. P. Rs. P.
1 2 3 4 5 6
January

February, etc.
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FORM WIN 38 K
[See rule 80]

Suits Register

Company Petition No............... of 20.........
Name of Company.............. (in liquidation)
Serial Number Nameand Nameand Amount Date Datesof Dateof Nature Amount Costs Reference to  Remarks
number  of address of address of  of of hearing decree of decreed decreed Decree
suit or plaintiff/  defendant/  claim filing or final relief Register
appeal appellant  respondent order  granted
and and his and his
court advocate  advocate
1 2 3 4 5 6 7 8 9 10 11 12 13

Instructions :

1. A single register may be maintained for all the companies in liquidation, but the register should be maintained

company-wise, sufficient number of pages being allotted to each company.

2. Applications made by or against the company which are in the nature of suits should also be entered in this

Register.

FORM WIN 38 L
[See rule 80]

Decree Register

Company Number Name  Amount Date  Action Amount Dateof Reference to

petition of suit and decreed of taken  realised realisa- Suits
number or address decree tion Register
and appeal  of
name of  and judg-
company  court ment
debtor
1 2 3 4 5 6 7 8 9

Instructions :

1. This Register is common to all the liquidations, the purpose of the Register being to enable the Official

Liquidator to keep watch on the progress of the realisation of decrees in favour of the companies in his charge.

2. Every decree or order for payment of money or delivery of property in favour of the company including an

order for payment of costs whether made in a suit, appeal or application, should be entered in this Register.
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FORM WIN 38 M
[See rule 80]
Sales Register

Serial Company Serial Descrip- Esti- Date Method Name Highest Sale price
No. Petition number tion of mated of of sale and bid & date of
number of Assets | property value sale public address confirmation
and name | Register or of pur-
of private) | chaser
company
1 2 3 4 5 6 7 8 9 10
Advance Interest Balance realised Cost of sale Amount Date of Remarks
received realised, paid or payment
with date if any Date Rs. P. Nature of Rs.P adjusted or
expenditure against adjustment
mortgage,
if any
11 12 13 14 15 16 17

Instruction : This Register is common to all the liquidations administered by the Company Liquidator,
and entries in this Register should be made as and when sales of property are held.

FORM WIN 38 N
[See rule 80]
Register of Claims and Dividends

Petition No.............. of 20....
Name of Company.............. (in liquidation)
Claims Dividends declared and paid Remarks

Serial Name Amoun | Nature | Amount | Whether Date | Amount | Date and | Rate | Amount | Date Rate | Amount | Date
Number | and t of admitted | ordinary or Mode of and and

Address | claimed | claim preferential Payment mode of mode of

of payment payment

creditor
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16

Instructions :
1. Only claims admitted either wholly or in part should be entered in this Register.

2. The page on the left side should be reserved for claims and the page on the right side for Dividends.
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FORM WIN 38 O
[See rule 80]
Contributories’ Ledger
Petition No. ............ of 20....
Name of Company..... (in liquidation)

Serial Name and Number Calls Remarks Returns of share capital Remarks
Number | address of of shares : —
contributory | or extent First call 2" call/ Rate of Date of Ar_nount
of 39 call return Payment | paid
interest
held, and | Date of | Amount | (Repeat
amount call paid and | columns
paid and date of as under
thereon amount | payment | first call)
called
1 2 3 4 5 6t09 10 11 12 13 14

Instruction :

Only contributories settled on the list should be entered in this Register and they should be entered in the same order as
in the list.

FORM WIN 38 P
[See rule 80]
Dividends paid register
Petition No............... of 20.....
Name of company.............. (in liquidation)
Date on which dividend is payable :
Total dividend payable in respect of the declaration

Date Number on list of Particulars Receipts Payments
creditor
1 2 3 4 5

Instructions :
1. Separate pages should be set apart for preferential and ordinary dividends.

2. The payments should be entered as and when they are made. Any amount which is returned unpaid should be
re-entered in the account under ‘Receipts’.

3. The number in column 2 should be the number of the creditor in the list of creditors as finally settled.

4. The total amount of unclaimed dividends payable into the Reserve Bank of India, and the amount paid into
the Bank with the date of payment, should be shown at the end of the account.

5. An account on similar lines should, if necessary, be maintained in respect of share capital returned to
contributories.
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FORM WIN 38 Q
[See rule 80]
Suspense Register

Company Petition No. .............. of 20....
Name of company.............. (in liquidation)
Date Particulars Debit Credit Balance
1 2 3 4 5

Instructions :
1. This Register should be kept company-wise.

2. Advances made by the Official Liquidator to any person or made to the Company Liquidator by any person

should be entered in this Register.
3. There should be a separate opening for each person.

FORM WIN 38 R
[See rule 80]
Documents Register

Company Petition No. .............. of 20...
Name of company.............. (in liquidation)
SI. No Description of Date of From whom Reference How Remarks
document receipt received number of disposed of
shelf in which
document is
kept
1 2 3 4 5 6 7

Instruction : All documents of title like title-deeds, shares, promissory notes, etc., should be entered in this

Register.
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FORM WIN 38 S
[See rule 80]
Books Register

Petition No. .............. of 20....
Name of company.............. (in liquidation)
Date From whom  Serial Description of  Shelf How Remarks
received Number books number disposed of
including files
1 2 3 4 5 6 7

Instruction : In this Register should be entered all books and files of the company which come into the hands
of the liquidator.

FORM WIN 38T
[See rule 80]

Register of Unclaimed Dividends & Undistributed Assets Deposited into the Company Liquidation
Dividend and Undistributed Assets Account in the Scheduled Bank by the Company Liquidator

Name of company...........
Date of winding up order.........

Sl. Name of Whether Creditor ~ Number on list of  Date of Rate of Total Last date
No. person or Contributory creditors or declaration of  dividend amount when
entitled to contributories dividend or or return payable payable
the return
dividend Rs. P.
or return
1 2 3 4 5 6 7 8
Date of payment Amount Person by  Date If refunded  Amount Security Remarks
into the paid into whom and person to refunded taken ,if
Companies Bank claim, if nature whom R any
LN . s. P.
Liquidation Rs. P any, for of order  money is
Dividend and o the made on  refunded
Undistributed amountis the
Assets Account in made claim ,if
the Scheduled under any
Bank section
352(6)

9 10 11 12 13 14 15 16




200 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

FORM WIN 39
[See rule 92]
Instructions regarding the preparation of the Statement of Account

The following general instructions shall be observed in preparing the statements of account to be filed in
Tribunal :—

1. The statement should be a detailed account of all the Liquidator’s realisations and disbursements in respect of
the company. Under realisations should be entered all receipts derived from assets existing at the
commencement of the winding-up and subsequently realised, including balance in Bank, Book Debts and Calls
collected, Property sold etc., and under disbursements should be entered all payments for costs and charges, or
to creditors and contributories. Where property has been realised, the gross proceeds of sale must be entered
under realisations, and the necessary payments incidental to sales must be entered as disbursements. The
statement should not contain payments into or out of the Bank (which should be shown by the Bank pass book),
nor the temporary investments by the Liquidator or the proceeds of such investments when realised, which
should be shown separately by a separate detailed statement of moneys invested by the Liquidator and the
investments realised.

Interest allowed or charged by the Bank, Bank Commission etc., and profit or loss upon the realisation of
temporary investments should, however, be inserted in the accounts of realisations or disbursements, as the case
may be. Each receipt and payment must be entered in the account in such a manner as sufficiently to explain its
nature. The receipts and payments must severally be added up at the foot of each sheet, and the totals carried
forward, from one account to another without any intermediate balance, so that the gross totals shall represent
the total amounts received and paid by the Liquidator respectively.

2. Where the Liquidator carries on a business, a Trading Account must be furnished as a distinct account, and
only the totals of receipts and payments on the Trading Account must be brought into the statement.

3. When dividends or instalments of composition are paid to creditors, or a return of surplus assets is made to
contributories, the total amount of each dividend, or instalment of composition, or return to contributories,
actually paid, must be entered in the statement of disbursements as one sum; and the Liquidator must furnish
separate accounts showing in lists the amount of the claim of each creditor, and the amount of dividend or
composition payable to each creditor, and of surplus assets payable to each contributory, distinguishing in each
list the dividends and instalments of composition and shares of surplus assets actually paid and those remaining
unpaid.

4. When unclaimed dividends, instalments of composition or return of surplus assets are paid into the Company
Liquidation Dividend and Undistributed Assets Account, the total amount so paid should be entered in the
statement of disbursements as one sum.

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,....)
Petition No........ of 20.....

Exhibit ‘A’ referred to in the affidavit of ............
Solemnly affirmed this........ day of ............. 20 .....
Before me
Commissioner
Company Liquidator’s Statement of Account
(To be filed under section 294(2) of the Companies Act, 2013)
1. Name of company :
2. Date of winding up order:
3. Date of commencement of winding up:

4. Period of account :
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Realisations Disbursements
Date | Of whom | Nature of | Receipt Amount Date To Nature | Vouc | Amount
received assets No. Rs. nP. whom | of dis- her | Rs.nP.
realised paid burse- No.
ment
1 2 3 4 5 1 2 3 4 5
Brought forward Carried forward Brought forward Carried forward

Notes: 1. The statement should be made out in accordance with Instructions 1 to 4 herein.

2. No balance should be shown on this account, but only the total realisations and disbursements which should
be carried forward to the next statement of account.

3. Only the total amount of dividends paid to creditors or capital returned to contributories should be included
under disbursements, and the details should be given in the Annexure below.

Analysis of Balance
Total realisations Rs P.
Total disbursements
Balance
The balance is made up as follows :— Rs. P.
1. Cash in hands of the Company Liquidator
2. Total payments into Bank including balance
at date of commencement of winding-up as
per Bank Book
Total withdrawals from Bank
Balance at Bank Rs. P.
*3. Amounts invested by Company Liquidator
Less
Amounts received by realisation of investment
Deduct profit or add loss on realisation of investment
(carried into account)
Balance under investment
Total balance as shown above
*Note: Full details of investments made and realisations thereof should be given in a separate statement.
Annexure to the Account
I. Calls made by the Company Liquidator :
Date of call:
Rate of call:
Total amount of call:
Total amount realised on the call:
I1. Dividends declared:
1. Date of declaration :
2. Rate of dividend:
3. If not declared, state reasons, and when declaration may probably be made:
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(Where dividends have been declared and paid the following account should be furnished)

Amount of dividend (or composition)

Name of Amount of Paid Unclaimed
Number on list creditor proof Rs. nP | Rs. nP.
1 2 3 4 5
Total
I11. List of amounts paid and payable to contributories during the period of account
Amount returnable on shares
Number on Name of Number of Paid Unclaimed
list contributory shares Rs. nP. Rs. nP.
1 2 3 4 5
Total

If any actions or other proceedings are delaying the close of the liquidation, state shortly the nature and probable
duration thereof. State also any other circumstances tending to delay the winding up of the company, or
affecting the realised value of the property or the costs of realisation.

IV. Legal proceedings authorised

Date of order

Name of representative

Nature of work

Limit of costs, if

authorising authorised to be any
employment of done
representative
1 2 3 4
V. Liquidator’s Trading Account*
The Company Liquidator in account with the estate
Dr. Receipts Payments Cr.
Date Rs. nP. Date Rs. nP.

Particulars Total

Particulars Total

*To be furnished where the Company Liquidator carries on business.

(Sd.)
Company Liquidator
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FORM WIN 40
[See rule 92]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,.....)
Petition No........ of 20.....

Affidavit verifying account
I, , the Company Liquidator of the above-named company solemnly affirm and say :—

That the account hereunto annexed and marked ‘A’ contains a full and true account of my receipts and payments
in the winding-up of the above-named company from the ........ day of ...... 20 ...... , to the ....... day of ..... 20 ....,
inclusive and that | have not nor has any other person by my order or for my use during such period, received or
paid any moneys on account of the said company other than and except the items mentioned and specified in the
said account.

I further say that the particulars in the annexed account marked ‘A’ with respect to the proceedings in and
position of the liquidation, are true to the best of my knowledge and belief.

Solemnly affirmed by the Company Liquidator at ........ this ........ day of ....... 20 .....
Before me.
Commissioner. Company Liquidator

FORM WIN 41
[See rule 92]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,....)

Petition No........ of 20.....

Company Liquidator’s Final Account
1. Name of company:
2. Date of winding-up order:
3. Date of commencement of winding-up:
4. Period of account:

Realisations Disbursements
Date | Of whom | Nature | Receipt Amount Date To Nature Vou- | Amount
received of number Rs. P. whom | of dis- cher Rs. P.
assets paid burse- num-
ment ber
1 2 3 4 5 1 2 3 4 5
Brought forward
Brought forward Total Total

Note: The statement should be made out in accordance with the directions contained in the Form relating to the
half-yearly statements.
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Analysis of Balance
Rs. P.
Total realisations
Total disbursements
Balance
The balance is made up as follows:—

1. Cash in hands of the Company Liquidator Rs.

2. Total payments into Bank (including balance at date
of commencement of winding-up)
Total withdrawals from Bank
Balance at Bank
Total balance as shown above
(Trading account for the period, if any, to be attached)

Subject to the directions of the Tribunal, it is proposed to pay the balance shown as above into the Company
Liquidation Dividend and Undistributed Assets Account in the Scheduled Bank under section 352(2) of the

Companies Act, 2013.
Company Liquidator’s report to accompany account

1. (i) Assets realised :

Total realised

Assets at com- *Estimated from the
*As per statement mencement of win- value assets
of affairs, or where ding-up Rs. P. Rs. P.

their is no statement
of affairs, according
to the Liquidator’s
estimate

Remarks

Property (as per
register of Assets)
Book Debts &
Outstandings

Surplus from
securities

Unpaid calls (prior
to winding-up)

Capital called up
Total

(ii) Assets which are unrealisable and should be written off: (Give particulars and state reasons why they could

not be realised)

Assets at the commencement

of winding-up

Estimated
value

Reasons why they could
not be realised and should
be written off
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1. Property (as per Register of
Assets)
2. Book Debts & Outstandings
3. Unpaid calls prior to wind-
ing-up
4. Capital not realised
2. Liabilities :
Amount Total amount paid
due by way of dividend
or otherwise
Rs. P. Rs. P.
1. Secured creditors
2. Preferential creditors
3. Debenture holders (secured by a floating
charge)
4. Unsecured creditors
5. Return of capital to contributories
3. Expenses of winding-up RS. o

4. Statement of unclaimed dividends and undistributed assets paid and payable into the Company Liquidation
Dividend and Undistributed Assets Account in the Scheduled bank.

nP.

(a) Total amount of unclaimed dividends and undistributed assets paid into the Company Liquidation Dividend
and Undistributed Assets Account as per previous account. Amount of unclaimed dividends and undistributed

assets paid

into the said account during the period of this account

Total

(b) Unclaimed dividends and undistributed assets pending payment into the Company Liquidation Dividend and
Undistributed Assets Account in the Scheduled Bank.

5. Particulars of unclaimed dividends and undistributed assets paid into the Company Liquidation Dividend and
Undistributed Assets Account in Scheduled Bank during the period of account:

Number on list Name and Amount of divi- Date of payment Remarks
of creditors or addrgss of dend or asset into Company
contributories creditor payable Liquidation Dividend and
or contributory Undistributed Assets
Account

1 2 3 4 5
6. Particulars of unclaimed dividends or undistributed assets pending payment into the said account
Number on list Name and address of Amount of Date when pay- Remarks
of creditors or creditor divi- able to
contributories or contributory dend or asset creditor or

payable contributory
1 2 3 4 5
Dated............ Company Liquidator
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FORM WIN 42
[See rule 94]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act, .....)
Petition No........ of 20.....

To
Sir,
I am to enclose herewith a copy of the statement of account filed by the Company Liquidator relating to the
above company in liquidation for the period from............. ({0 R , and to request that the said account may be

audited with reference to the books and vouchers, kept by the Company Liquidator, under the Companies
(Winding Up) Rules, 2020, and the orders of this Tribunal, and that upon such audit, a certificate of audit may
be issued in regard to the said account and forwarded to this Tribunal with your observations thereon, if any, in
duplicate, within one month from this date. A copy of the certificates of audit may also be forwarded to the
Company Liquidator of this Tribunal for his reference.

Yours faithfully,

Registrar

Company Liquidator

FORM WIN 43
[See rule 100]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,....)
Petition No........ of 20.....
Advertisement of notice to creditors to prove their claim

Notice is hereby given to the creditors of the above-named company that they are required to submit to the
Company Liquidator proofs of their respective debts or claims against the above-named company by delivering
at the office of the Company Liquidator on or before the............... day of........... 20........ , or sending by post to the
Company Liquidator so as to reach him not later than the said date, an affidavit proving the debt or claim in
FORM WIN44 with their respective names, addresses and particulars of debt or claim, and any title to priority
under section 326/327. Any creditor who fails to submit his affidavit of proof within the time limited as
aforesaid will be excluded from the benefit of any distribution of dividend before his debt is proved, or, as the
case may be, from objecting to such distribution.

Any creditor who has sent in his proof, if so required by notice in writing from the Company Liquidator, shall
either in person or by his representative, attend the investigation of such debt or claim at such time and place as
shall be specified in such notice and shall produce such further evidence of his debt or claim as may be required.

Dated this............ day of........ 20
Company Liquidator
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FORM WIN 44
[See rule 103]

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL BENCH AT................
IN THE MATTER OF----------- LTD (give the name of the company )
(Company incorporated under Companies Act, ...)

Petition No........ of 20.....

Affidavit of proof of debt

RPN of, etc. (full name, address and occupation of deponent to be given) do solemnly affirm and state as
follows :—

1. The above-named company was, at the date of the order winding-up the same*, viz., the.............. day
(0] PSP 20...., and still is, justly and truly indebted to me [or to me and C.D., and E.F., my copartners in trade,
or, as the case may be,] in the sum of Rs............... for [here state consideration, e.g., goods sold and delivered by
me/my firm to the said company between the dates of.............. or monies advanced by me/my firm in respect of
the under-mentioned bill of exchange, or as the case may be], as shown by the account in the schedule below.

2. In respect of the said sum or any part thereof, | say I have not, nor have my partners or any of them, nor has
any person, by my/our order, to my/our knowledge or belief, for my/our use, had or received any manner of
satisfaction or security whatsoever, save and except the following :—

[Here state the particulars of all securities held, and where the securities are on the property of the company,
assess the value of the same, and if any bills or other negotiable securities be held specify them in the schedule.]

[If the claim is made as a preferential claim, say so and set out the grounds on which the preference is claimed.]
SCHEDULE
Bills of Exchange

Date Drawer Acceptor Amount Due Date
Rs. P.

Particulars of account referred to
(Credit should be given for contra accounts)

Date Consideration Amount Remarks

Rs. P. The vouchers (if any) by which the account
can be substantiated should be set out here

Before me. Commissioner.

Deponent’s signature
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Notes :
1. Bills of exchange or negotiable securities must be produced before the proof can be admitted.

2. The proof cannot be admitted for voting at the first meeting unless it is properly completed and lodged with
the Company Liquidator before the time named in the notice convening the meeting.

3. Where the affidavit is not by the creditor, but by some person authorised by him, the deponent should state in
a separate paragraph his authority for making the affidavit and the means of his knowledge, and suitable
alterations should be made in paragraphs 1 and 2 above and the name, address and description of the creditor
should be set out in paragraph 1.

*Where before the presentation of the petition for winding-up, a resolution has been passed by the company for
winding-up, the date of the said resolution must be substituted for the date of the winding-up order.

FORM WIN 45
[See rule 104]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act, ....)

Petition No........ of 20.....

Proof of debt of workmen

l,....of etc., (fill in full name, address and occupation of deponent), on behalf of the workmen and others
employed by the above-named company, solemnly affirm and say:—

That the above-named company was, on the.....day of.....20..., and still is justly and truly indebted to the several
persons whose names, addresses and descriptions appear in the Schedule below in sums severally set against
their names in column 7 of the said Schedule for wages due to them respectively as employees or others in the
employees of the company, in respect of services rendered by them respectively to the company during such
periods as are set out against their respective names in column 5 of the said Schedule, and for the accrued
holiday remuneration so due to them in respect of such periods as are so set out in column 6 of the aforesaid
Schedule, for which said sums or any part thereof, | say that they have not, nor has any of them, had or received
any manner of satisfaction or security whatsoever.

Deponent
SCHEDULE
Sl. No. Full name Address Descrip- tion Period over Period over Amount due
of which wages which
workmen due accrued
holiday
remunera-
tion due
Rs. P.
1 2 3 4 5 6 7

Solemnly affirmed, etc.

Deponent’s signature
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FORM WIN 46
[See rule 111]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,....)
Petition No........ of 20.....

Take notice that pursuant to rule 111 of the Companies (Winding Up) Rules, 2020 you are hereby required to
attend before the Company Liquidator at his office in person or by representative on.....day, the.....day
of.....20...., at.....o’clock in the.....noon for the investigation of your debt or claim against the above-named
company and furnish further evidence in support of your proof against the above-named company.

The further evidence required is as follows:—

*k kk kk

And take further notice that unless the above evidence is produced to the Company Liquidator on or before the
said date, your said proof is liable to be rejected.

Dated this.............. day of....ccce. 20.........

Company Liquidator

FORM WIN 47
[See rule 115]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................
IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,1956/2013 having CIN----)
Petition No........ of 20.....

Take notice that as the Company Liquidator of the above-named company, | have this day rejected your claim
against the company [or to the extent of Rs. .......... ]. on the following grounds:—

**% *% *%*

And take further notice that, subject to the power of the Tribunal to extend the time, no application to reverse or
vary my decision in rejecting your proof will be entertained after the expiration of twenty-one days from the
date of the service of this notice.

Dated this................. day of............. 20........

Company Liquidator
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FORM WIN 48
[See rule 115]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act, ....)
Petition No........ of 20.....

Notice of admission of proof

Company liquidator

FORM WIN 49
[See rule 116]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................
IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,...)
Company Petition No. .......... of 20...

Appeal No. ............. of 20...
Creditor—Applicant
Appeal by creditor

The appeal of (full name, description, occupation and address of applicant) showeth :-
1. The address of the appellant for the service of all notices, processes, etc., is

Shricicice, AL
2. The company named, viz.,............. (hereinafter referred to as ‘the company’) was incorporated in the
month of.......... 19...../20....., under the (Companies Act, ......... ) as a public (private) company limited

by shares/limited by guarantee/as an unlimited company.
3. The registered office of the company is situated at...........

4. The nominal capital of the company is Rs......... divided into......... shares of Rs....... each. The amount of
capital paid up or credited as paid-up is Rs.......... (or as the case may be.)
5. The order for the winding up the company has been passed on ................ The order for appointment of

Company Liquidator has been passed by the Tribunal on ........

6. The Company Liquidator has settled the list of creditors and the amount of debts or claims after
following the due procedure of calling all the creditors to prove their claims.

7. The decision of the liquidator accepting or rejecting the proof in whole or in part has been communicated
to the concerned creditors.

8. The appellant has also received the decision in which the whole/ part of the claim has been rejected by
the Liquidator.
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9. The appellant therefore prays that for the reasons ......... (state the reasons), the records be called for, this
appeal be allowed, the decision about the appellant’s debt’s under the list settled by the liquidator be set
aside and quashed, and orders deemed just and proper be kindly passed.

Dated this......... day of.......... 20....
Appellant

FORM WIN 50
[See rule 119]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,.....)
Petition No........ of 20.....

Certified list of proofs tendered to, and admitted or rejected by, the Company Liquidator

S , Company Liquidator of the above-named company, hereby certify that the following is a correct list of
all creditors who submitted their proofs of debts or claims against the said company pursuant to advertisement,
dated the.....day of.....20..., and the notices issued individually to the creditors. | further certify that in the first
part of the said list are set out debts and claims admitted by me in full or in part, and the amounts admitted
altogether amount to Rs..... In the second part are set out the claims which have been wholly rejected by me.

First Part
DEBTS AND CLAIMS ADMITTED WHOLLY OR IN PART
Serial Name, address Particulars Amount Amount Whether
No. and description | of debt or claimed admitted admitted as
of creditor claim preferential
Second Part
CLAIMS WHICH HAVE BEEN WHOLLY REJECTED
Serial Name, address & description of Particulars of debt of Amount
No. creditor claim of claim

Company Liquidator
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FORM WIN 51
[See rule 130]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCHAT................

IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,...... )
Petition No........ of 20.....

................ Petitioner

Notice by Company Liquidator requiring payment of money or delivery
of property, books, etc., to the Company Liquidator

I, the undersigned, the Company Liquidator of the above-named company, hereby require you, the under-
mentioned................ (name of person to whom notice is addressed) to pay to me (or deliver, convey, surrender,
transfer to or into my hands) at my office the sum of Rs. ....... being the amount appearing to be due from you on
your account with the said company [or any money, property*, books or papers] now in your hands and to
which the said company is entitled [or otherwise, as the case may be].

Dated this.......cccceennee day of..ccccoevennne. 20...
Sd./
Company Liquidator

(Name and address of the person to whom
the notice is addressed)
*Property to be specifically described.

FORM WIN 52
[See rule 133]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................

IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,.....)
Application No. ......... of 20....

Company Liquidator—Applicant
leave to make a call

Let the several persons whose names and addresses are set forth in the second column of the Schedule hereto,
being contributories of the above-named company, as shown in the third column of the said Schedule, attend the
Tribunal onthe ............. day of................ 20..., at.......... o’clock in the.....noon, on the hearing of an application by
the Company Liquidator of the above-named company for leave of the Tribunal to make a call to the amount of
Rs. .o per share on all the contributories [or as the case may be] of the said company [and that notice of this
may be given by advertisement without separate notice to each contributory].

Dated this......... day of.......... 20...
Company Liquidator
Registrar
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SCHEDULE

No. on Name and address In what character included
list

[Note : Where a copy of this has to be served on any contributory, only the particulars relating to such
contributory need be set out in the Schedule to the copy to be served on him.]

FORM WIN 53
[See rule 133]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,...... )
Application NO. ........ccccvevnenen. of 20...
Affidavit in support of application for leave to make a call
I, A. B., the Company Liquidator of the above-named company, solemnly affirm and say as follows :—

1. The above-named company was, by the order of the Tribunal dated. .......... day of .....20...., ordered to be
wound up by the Tribunal.

2. The list of contributories of the said company was settled on.....day of .....20...., and.....persons have been
settled on the list in respect of the total number of.......... shares.

3. I have in the Schedule hereunder set forth a statement showing the amount due in respect of the debts proved
and admitted against the said company and the estimated amount of the costs, charges and expenses of and
incidental to the winding up of the affairs thereof which several amounts form in the aggregate the sum of Rs.
........ or thereabouts.

4. | have also in the said Schedule set forth a statement of assets in hand belonging to the said company
amounting to the sum of RS. ................. and no more, out of which | have realised the sum of Rs. ....... | estimate
that the assets still remaining to be collected will realise approximately Rs. ...

There are no other assets belonging to the said company except the amounts due from certain of the
contributories of the said company, and to the best of my information and belief, it will be impossible to realise
in respect of the said amounts more than the sum of Rs. ....... or thereabouts.

5. For the purpose of satisfying the several debts and liabilities of the said company and of paying the costs,
charges and expenses of and incidental to the winding up of the affairs thereof. | believe the sum of Rs. ....... will
be required in addition to the amount | have now on hand and the amount still to be collected by realisation of
the outstanding assets.

6. In order to provide the said sum of Rs. ...... , it is necessary to make a call upon the several persons who have
been settled on the list of contributories as before mentioned, and having regard to the probability that some of
such contributories will partly or wholly fail to pay the amount of such call, | believe that for the purpose of
realising the amount required as before mentioned, it is necessary that a call of Rs. ............... per share should be
made.

SCHEDULE
Solemnly affirmed etc. Company Liquidator
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FORM WIN 54
[See rule 134]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................

IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,...... )
Application No. ............. of 20...
Advertisement of application for leave to make a call

Notice is hereby given that the Tribunal has appointed.....day the......day of.......20...., at......o’clock in the
..... noon, for the hearing of an application by the Company Liquidator of the said company for leave to make a
call to the amount of Rs. .....per share on the contributories of the said company [or as the case may be]. All
persons interested may attend the Tribunal at the said day and hour and offer objections to the making of the
said call.

Dated this......... day of......... 20...
Company Liquidator

FORM WIN 55
[See rule 135]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................
IN THE MATTER OF-----LTD (give the name of the company )

(Company incorporated under Companies Act, ........ )
Application No. ............. of 20...
Company Liquidator—Applicant

Before the Hon 'ble Member of the Bench...

Order giving leave to make a call

Upon the application of the Company Liquidator of the above-named company, and upon reading the order to
wind up the above-named company, the list of contributories of the said company and the Company
Liquidator’s (or, the Tribunals) certificate of the final settlement of the same filed on the day ....of ..20...., the
affidavit of the said Company Liquidator filed on the.......day of........ 20...., and upon hearing, etc.

IT IS ORDERED that leave be given to the Company Liquidator to make a call of Rs. ................ per share on all
the contributories of the said company (or as the case may be);

And it is ordered that each contributory do, on or before the .......... day of............. 20...., pay to the Company
Liquidator at his office or into the scheduled bank to the credit of the special bank account of the said company,
the amount due from such contributory in respect of such call.

Dated this ......c...c..... day Of .o 20........
(By the Tribunal)

Registrar
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FORM WIN 56
[See rule 135]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................

IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,.....)
Application No. ............. of 20...

Document making a call

I, A.B., the Company Liquidator of the above-named company, in pursuance of the order of Tribunal made

herein dated the......... day of............ 20..., hereby make a call of Rs. .............. per share on all the contributories of
the company, which sum is to be paid at the office of the Company Liquidator [or in the scheduled bank to the
credit of the special bank account of the said company], on or before the .................. day of............... 20....

Dated this........... day of.....cccee.e. 20...

Company Liquidator

FORM WIN 57
[See rule 136]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,....)
Application No. .... of 20..

Notice to be served with order sanctioning call

Take notice that the amount due from you, X, Y, in respect of the call made pursuant to the leave given by the
order of the Tribunal dated.......... 20..., a copy of which is attached hereto, is the sum of Rs. ....., and that you
should, on or before the ........... day of.............. 20..., pay the said sum to the Company Liquidator at his office or
into the Scheduled bank to the credit of the special bank account of the said company. If you wish to make the
payment into the scheduled bank, you must produce this notice and the copy of the order hereto attached at the
Bank to enable the Bank to receive payment, and after making the payment you should give forthwith notice
thereof to the Company Liquidator enclosing with such notice the voucher obtained from the said bank in
respect of the payment, in default whereof proceedings will be taken against you to enforce the order.

Dated this............... day of.............. 20...

Company Liquidator
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FORM WIN 58
[See rule 137]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................

IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act, .....)
Application No. ............. of 20...

Company Liquidator—Applicant
Application to enforce call

Let all parties concerned attend the Tribunal on the.....day of................ 20...., at......o’clock in the ......... noon, on
the hearing of an application made by the Company Liquidator of the above named company for an order that
the several persons named in the column 2 of the Schedule to this application, being respectively contributories
of the above company be ordered to pay to the said Company Liquidator at his office or into the scheduled bank
to the credit of the special bank account of the said company, the several sums set opposite their respective
names in the column 6 of the said Schedule hereto, such sums being the amounts due from the said several
persons respectively in respect of the call of Rs.......per share, made by the applicant, with interest thereon at six
per cent per annum from the date of the order, and that the said several persons may be ordered to pay to the
applicant the costs of and incidental to this application.

SCHEDULE
No. Name and Address In what Amount Amount
description character of call due
included
1 2 3 4 5 6
Dated this......day of.....20
Company Liquidator
Registrar
FORM WIN 59

[See rule 137]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCH AT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,........ )
Application No. ............. of 20...

Company Liquidator—Applicant
Affidavit in support of application for payment of call
I, A.B., Company Liquidator of the above-named company, solemnly affirm and say as follows :—

1. The contributories of the said company whose names are set forth in the Schedule to FORM WIN58 herein
marked ‘A’, have not paid the sums set opposite their respective names in the said Schedule, which sums are the
amounts now due from them respectively under the call of Rs....... per share duly made under the Companies
Act, 2013, pursuant to the order of this Tribunal dated......20...., granting leave to make a call.
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2. A copy of the said order dated.......20...., and a notice in FORM WIN57 specifying the amount due from each
of the said contributories were duly served by registered post(or speed post, as the case may be) on such
contributories respectively.

3. The respective amounts set opposite the names of such contributories respectively in the column 6 of the
aforesaid Schedule are the true amounts now due and owing by them respectively in respect of the said call.

Solemnly affirmed etc.
Company Liquidator

FORM WIN 60
[See rule 137]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................

IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,....)
Application No. ............. of 20.....

Company Liquidator—Applicant

Order for payment of call amount due from contributory

Upon the application of the Company Liquidator of the above-named company, and upon reading the order
dated........ 20..., granting leave to make a call, the affidavit of.....filed the .....day of....20..., and the affidavit of
the Company Liquidator filed the .............. day of............ 20..., itis ordered :

That C.D., of etc., (or E.F., the legal representative of L.M., late of.......etc., deceased), one of the contributories
of the said company [or, if against several contributories. That the several persons named in column 2 of the
Schedule to this order, being respectively contributories of the said company] do on or before the
..................... day of........20..., pay to the Company Liquidator of the said company at his office or into the
Scheduled Bank to the credit of the special bank account of the said company, the sum of Rs. .......... (If against
the legal representative add, out of the assets of the said L.M. deceased in his hands as such legal representative
as aforesaid) [or if against several contributories, the several sums of money set opposite to their respective
names in column 5 of the said Schedule ], being the amount(s) due from the said C.D., [or L.M., or the said
several persons respectively] in respect of the call of Rs. ........ per share duly made pursuant to the said order of
this Tribunal .

And it is further ordered that said C.D., [or L.M. or the said several persons] do also pay interest at the rate of
six per cent. per annum on the said amount(s) specified in column 5 of the aforesaid Schedule from this date to
the date of payment.

SCHEDULE
(To be included where there are two or more contributories)
No.on | Name and Description Address In what Amount
list character due
included
1 2 3 4 5
Dated this............... day of.......ccccoc. 20........
(By the Tribunal)

Registrar.
Note : The copy for service of the above order must bear the following endorsement :—

“If you, A, B, neglect to obey this order by the time mentioned therein you will be liable to process of
execution for the purpose of compelling you to obey the same.”
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FORM WIN 61
[See rule 139]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................

IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,.....)
Application No. ....... of 20.....

Company Liquidator (or as the case may be)—Applicant
Application for leave to examine person(s) under section 299

Let all parties concerned attend the Tribunal on....day the ...... day of.......20...., on the hearing of an application
of the Company Liquidator of the above company for an order ........... [Here insert the name(s) of the person(s)
to be examined] be examined by the Tribunal respecting [the property (or books and papers) of the company in
his (their) possession or his (their) indebtedness to the company or the promotion, formation, trade, dealings,
property, books or papers, or affairs of the company] [and/or for the production of all books, papers, writings
and documents in his (their) custody or power relating to the said company] and that a date be fixed for such
examination and summons(es) be issued to the said person(s) for his (their) appearance on the date fixed and
that all necessary directions may be given in the said matter.

(Omit what is not required).
Dated this........... day of.......... 20......
Company Liquidator
Registrar.

Annexure:- In case application filed by Company Liquidator, a statement signed by him setting forth the facts
on which the application is based.

-In case application is made by a person other than Company Liquidator, affidavit of applicant setting forth the
matters in respect of which the examination is sought and grounds, relied on in support of application.

FORM WIN 62
[See rule 140]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................

IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,.....)
Application No............ of 20....

Company Liquidator —Applicant

Order for examination under section 299

Upon the application dated.......... 20...., of the Company Liquidator (or of X, Y, a contributory) of the above-
named company and upon hearing, etc., and upon reading the order to wind up the said company (or, the order

appointing a Provisional Liquidator), dated.............. 20....., and the statement of the Company Liquidator (or, the
affidavit of the said X. Y.) filed............... 20......,

It is ordered :

I I - (name and description)* be summoned to attend the Tribunal on the........ day of .......... 20.....,
ateeeeene o’clock in the........ noon, for the purpose of being examined under section 299 concerning [the property
(or books or papers) of the company in his possession or his indebtedness to the company or the promotion,
formation, trade, dealings, property, books or papers, or affairs of the company ] [and the said.......... be required

to bring with him and produce at the said time and place the documents mentioned in the Schedule hereto, and
all other books, papers, deeds, writings and other documents in his custody or power in any way relating to the
above-named company];
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2. That the Company Liquidator do have the conduct of the examination of the said person(s);
3. That the examination shall be in Tribunal (or as directed by the Tribunal);

**[4. That........... (name) being a creditor (or contributory) of the said company be at liberty to attend (and take
part in) the said examination.]

SCHEDULE
(Of persons to be examined and/or of documents to be produced, as the case may be)
Dated this................. day of...cccoveeine. 20..........
(By the Tribunal)
Registrar.

*Where more than one person is to be examined, say, ‘That the persons mentioned in the afore Schedule be
summoned, and give the names and addresses in the said Schedule to the order’.

**Omit what is not required. To be included where necessary.

FORM WIN 63
[See rule 141]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................

IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,.....)
Application No............ of 20....

Company Liquidator —Applicant

Summons to witness for examination under section 299

Whereas by an order of the Tribunal dated the......day of.....20..., made herein, it was ordered that
you........ (name and description) be examined under the provisions of section 299 touching the affairs of the
above-named company (or as the case may be), you are hereby required to attend the Tribunal on the......... day
of.....20....at....... o’clock in the......... noon to be examined as aforesaid; And you, the said.............. , are hereby
required to bring with you and produce at the time and place aforesaid the (here give the description of the
property or document, etc.) and other documents in your custody or power in any way relating (or belonging) to
the company.

If you fail to attend at the said place and time, having no lawful impediment to be then made known to the
Tribunal and allowed by it, theTribunal may impose appropriate cost.

A sum of Rs............ is herewith tendered (or, sent separately by postal money order) for your expenses in
connection with the aforesaid examination.
Dated this............ day of............ 20....

Company Liquidator.

Registrar
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FORM WIN 64
[See rule 144]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,......
Petition No........ of 20.....

Before the Hon ble Member of the Bench...............
Order directing examination

Upon reading the further report of the Company Liquidator in the above matter dated the........... day
ofeenn. 20...., made under section 281(4), etc. of the Companies Act, 2013, IT IS ORDERED :

1. That the several persons whose names and addresses are set forth in the Schedule hereto do attend before the
Tribunal on the day and hour to be appointed for the purpose, and be examined as to the promotion or
formation or the conduct of the business of the company, or as to their conduct and dealings as officers of the
company.

2. That notice of the date fixed for the examination be advertised in one issue (each) of (here set out the
newspaper or newspapers in which the advertisement is to be inserted) and such notice be served on the persons
to be examined not less than seven days before the date of the examination.

3. That the examination shall be held before (here name the officer* and follow up with any further directions
that may be given relating to the conduct of the examination or the matter on which the persons are to be
examined).

SCHEDULE
SI. No. Name Address Connection with the company
Dated this.......cccoeeenee. day of.....coviiiens 20.....
(By the Tribunal)
Registrar.
FORM WIN 65
[See rule 145]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................
IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,........ )
Petition No........ of 20.....
................ Petitioner
Notice of examination
Notice is hereby given that a examination under section 300 will be held in Tribunal on the.......... day
of........ 20...., at......... o’clock in the......... noon before........ , of . , a director (or other officer) of the above-

named company.
Company Liquidator
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FORM WIN 66
[See rule 145]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCHAT................

IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,...... )
Petition No........ of 20.....

................ Petitioner

Notice to attend examination

Whereas by an order of this Tribunal made on the........ day of.....20...., it was ordered that you, the
undermentioned X.Y., should attend before the Tribunal and be examined as to the promotion or formation of
the company and/or as to the conduct of the business of the company, and/or as to your conduct, and dealings as
(here insert, director or officer, as the case may be);

And whereas it has been directed that the said examination be held before the Tribunal [or the Tribunal has
directed that the said examination be held before (here mention the officer) before whom the examination has
been directed to be held], and whereas the........ day of....... 20...., at......... o’clock in the.......noon has been fixed
as the time for holding the said examination;

Notice is hereby given that you are required to attend at the said time and place and at any adjournments of the
examination which may be ordered, and to bring with you and produce all books, papers, and writings and other
documents in your custody or power in any way relating to the above-named company.

And take further notice that if you fail, without reasonable excuse, to attend at the said time and place and at any
adjournments of the said public examination, a warrant for your arrest will issue, and you will be liable to be
committed to prison without further notice.

Note : A copy of the report of the Company Liquidator on which the order for examination was made will be
furnished to you on payment of the prescribed charges for the same.

Dated this.......... day of.......... 20....
Company Liquidator.
To

FORM WIN 67
[See rule 147]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

Report to the Tribunal where person examined refuses to
answer to satisfaction of the person or authority referred to in rule 147

At the examination of........... (name and description of the person examined) held before me this.......... day
of......... 20....., the following question(s) was (were) put by me (or allowed to be put by me) to the said person
(hereinafter referred to as ‘the witness’).
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Q. [Here state the question(s).]
The witness refused to answer the said question(s) (or) the witness answered the said question(s) as follows:—
[Here insert the answer(s), if any.]

I thereupon intimated the witness that | was reporting his refusal to answer [or his answer(s)] to the Tribunal and
that he should attend the Tribunal on the.......day of.......20...., at......... o’clock in the.......... noon when the report
will be considered by the Tribunal.

Person/ Authority holding the examination

FORM WIN 68
[See rule 150]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,.....)

Petition No........ of 20.....

Warrant against contributory who fails to attend examination
To
X.Y., the Officer of this Tribunal.
(or as the case may be).

Whereas by order of this Tribunal dated....... 20....., A.B., (name of the contributory required to attend) was
ordered to attend before the Tribunal (or the person or authority authorised by the Tribunal as the case may be),
for the purpose of being examined under section 301 on a day and at a time to be appointed; and

Whereas the........ day of......... 20...., at......... o’clock in the........... noon was fixed for the said examination before
the Tribunal (or officer etc.); and

Whereas by evidence taken upon oath (or by affidavit of........... solemnly affirmed) it has been made to appear to
the satisfaction of the Tribunal that notice of the said order and of the said time and place so appointed was duly
served upon the said A. B.; and

Whereas the said A.B., did without good cause fail to attend on the said........ day of......... 20....., for the purpose
of being examined, according to the requirements of the said order of the Tribunal made on the......... day
of.......20....., directing him to attend [or and that the said A.B., has absconded (or that there is reason to believe
that the said A.B. is about to abscond) with a view to avoiding the said examination];

This is to command you to arrest and take the said A.B., into your custody and bring him before the Tribunal
with all convenient speed.

You are further ordered to return this warrant on or before.......20...., with an endorsement certifying the day on
which and the manner in which it has been executed, or the reason why it has not been executed.

Given under my hand and the seal of the Tribunal this.......day of......... 20.....

Tribunal
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FORM WIN 69
[See rule 151]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCHAT................

IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,...... )
Petition No........ of 20.....

................ Petitioner

Warrant for keeping in prison
To
The Officer in charge of the Jail,

Whereas A.B., whose attendance is required before this Tribunal for being examined under section 301, has
been arrested and brought before the Tribunal in custody, and whereas the Tribunal called upon the
Said....cccoviveiennn. to give security for his appearance before the Tribunal for his being examined under the said
section , and the said A.B., has failed to do so.

This is to require you to receive the said A.B., into your custody in the civil prison and produce him before the
Tribunal at......... o’clock in the........... noon on the........ day of........ 20...., and on such other day or days as may

Tribunal
FORM WIN 70
[See rule 151]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................
IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,........ )
Petition No........ of 20.....
................ Petitioner
Order to release prisoner on bail

Upon the application dated....... 20...., of A.B., now a prisoner in civil prison in the Government Jail at........ , Who
was arrested by warrant of this Tribunal dated........... 20....., pursuant to the order of this Tribunal
dated........ 20....., and upon hearing Shri.............. , representative for the applicant, and the Company Liquidator
of the above-named company, and upon reading the order to wind up, etc., and the said A.B., by his counsel
undertaking to attend before the Tribunal (or officer etc.,) on the.......... day of........ 20....., at......0o’clock in
the.......... noon for being examined pursuant to the said order dated........... 20.....,and at any adjournments of the

said examination.
IT IS ORDERED that upon payment into this Tribunal by the said A.B., of Rs........ [or upon the said A.B.,

furnishing two sureties for Rs......... each to the satisfaction (of the Registrar) of this Tribunal for his due
appearance before this Tribunal], the Officer in charge of the Government Jail at............. , do discharge the said
A.B., out of his custody under the said warrant dated........ 20.....

Dated this.........ccoe.een. day of..covrvrinn 20,

(By the Tribunal)

Tribunal or Registrar.
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FORM WIN 71
[See rule 152]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................
IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,....)
Petition No........ of 20.....

Requisition to ... Court in whose jurisdiction the contributory against whom a warrant of arrest has
been issued is believed to be

Whereas the warrant of arrest hereto annexed has been issued by this Tribunal against the contributory named
therein, namely.......... of......., under the provisions of the Companies Act, 2013 and the Companies (Winding
Up) Rules 2020, and

Whereas he is outside the jurisdiction of this Tribunal and is believed to be within the jurisdiction of the Court
Of e (or, the Court of Small Causes at Mumbai, Kolkata or Chennai, as the case may be),

These are to request you to cause the said warrant to be executed .

You are further requested to return this warrant on or before.......20...., with an endorsement certifying the day
on which and the manner in which it has been executed or the reason why it has not been executed.

Should the said contributory on being produced before you, furnish security to your satisfaction in a sum of
Rs........ for his due appearance before this Tribunal for examination under section 301 on such dates and such
times as may be intimated to him by this Tribunal, the said person may be released on such security.

Dated this........ day of.......20....
Seal of the Tribunal from which
the warrant was originally
issued.
Tribunal
Enclosure : Warrant.
To
The Court of........
[or Chief Judge, Court of Small Causes, Mumbai, Kolkata or Chennai, as the case may be]

FORM WIN 72
[See rule 153]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,....... )
Application No............ of 20.....

[Company] Liquidator of the company
[or A.B., a creditor or contributory
as the case may be] —Applicant
Versus
............. —Respondents

Summons under section 339(1) of the Companies Act, 2013

Let all parties attend the Chambers on the........ day of......... 20...., at......o’clock in the.......... noon on the hearing
of an application under section 339(1) of the Companies Act, 2013 on the part of the [Company] Liquidator of
the company aforesaid [or, A.B., of......... a creditor/contributory of the said company] for the following
declarations and orders:—
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1. A declaration that the business of the said company was carried on from the.......... 20....., to the......... 20..., (the
date of the commencement of the winding up of the company), with intent to defraud creditors and for other
fraudulent purposes by reason of the fact that [Here set out the facts showing the fraudulent purposes, e.g., that
the company continued to trade and to obtain goods on credit and to incur other liabilities without any means or
prospect of being able to pay or provide for payment thereof, and further for the purpose of increasing the
amount of assets available for distribution among the debenture holders, including the respondent C.D., etc., or,
as the case may be] and that the respondents as the.......... of the company were knowingly parties to the carrying
on of the business of the said company in the manner aforesaid.

2. A declaration that the respondents......... (Names)........ shall be personally responsible, without any limitation
of liability, for all the debts or other liabilities of the company.

3. A declaration that the said respondents are jointly and severally liable to pay to the [Company] Liquidator
sums amounting to Rs........ being the amount of debts owing by the company in respect of goods supplied to or
services rendered to or other liabilities incurred by the said company during the period aforesaid or such part of
the said sums as to the Tribunal shall seem fit after due inquiry.

4. An order for payment to the [Company] Liquidator by the said respondents of the said sum of Rs............ or
such other sum as to the Tribunal shall seem fit.

5. An order that for the purpose of giving effect to the foregoing declarations, the liability of the
respondent........... (name) shall constitute a first charge on [Here set out the debt, mortgage or interest of the
respondent on which the charge is created under section 339(2)(b)], [and that the liability of the respondent
C.D., thereunder shall be and constitute a first charge on the debenture issued by the said company to him, and
the money secured thereby].

6. An order that the respondents do pay to the applicant costs of and incidental to this application.
7. Such other order in the premises as the Tribunal shall think fit to make.

Dated this .............. day of ............. 20.....
Registrar.
This summons was taken out by Shri .............. representative for the applicant.
To
............................................... (respondents)

Note : If you do not attend, either in person or by your representative, at the time and place above-mentioned,
such order will be made and proceedings taken as the Tribunal may think just and expedient.

FORM WIN 73
[See rule 153]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCH AT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act, ...... )
Application No. .............. of 20...
[in Company Petition No. .............. 0f20...]
[Company] Liquidator of the company
[or A.B., a creditor or contributory
of the said Company] —Applicant
Versus
............. —Respondents
Summons under section 340(1) of the Companies Act, 2013
Let all parties attend the sitting Judge in Chambers on .............. day the ............. day of ............. 20..., at

.............. o’clock in the .............. noon, on the hearing of an application under section 340(1) of the Companies
Act, 2013 on the part of the [Company] Liquidator of the company aforesaid [or A.B., a creditor/contributory of
the above company] for—
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1. A declaration that the respondents, the ...........ccccceveveunnne. (promoters, directors, etc., as the case may be) of the
above company had misapplied, retained or become liable or accountable for the money or property of the
company, or were guilty of misfeasance and breach of trust in relation to the said company in [here set out
briefly the ground on which the declaration is sought, e.g., paying to the shareholders dividend out of capital in
respect of the financial year .............. , or lending without consideration and, without taking any security Rs.
.............. of the said company to .............. on .............. 20...., whereby the same became wholly lost to the said
company on the adjudication of

the said .............. asinsolventon .............. 20..., or as the case may be].

2. An order that all necessary inquiries be made and accounts taken for ascertaining what sums the respondents
are liable to contribute to the assets of the said company by way of compensation for such misfeasance and
breach of trust as aforesaid.

3. An order that the respondents do jointly and severally contribute to the assets of the said company and do pay
to the [Company] Liquidator of the said company all such sums as they may be found liable to contribute to
such assets together with interest on such sums at the rate of .............. per cent per annum as from the several
dates when the said sums were respectively wrongfully paid away until the date of repayment.

4. An order that the said respondents do pay the costs of and incidental to this application.
5. Such other order as in the premises, the Tribunal shall think fit to make.
Dated this .............. day of ............ 20...,
Representative for applicant
Registrar.
[This summons was taken out by Shri .............. representative for the applicant.]
To
.......................................... (respondents)

Note : If you do not attend, either in person or by your representative, at the time and place above-mentioned,
such order will be made and proceedings taken as the Tribunal may think just and expedient.

FORM WIN 74
[See rule 154]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................

IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act, .....)
Application No. .............. of 20...

[ Company Petition No. .............. of 20 ...]

............... —Applicant
Versus
............... —Respondents
Points of claim under section 339(1) of the Companies Act, 2013

1. The above-named company [hereinafter called ‘the company’] was incorporated on the ............. 20...., with a
capital of Rs. ............ divided into ............. shares of Rs. ............. each, of which ............. shares were at all
material times issued and fully paid.

2. By an order made on the ............. 20......... , the company was ordered to be wound up by the Tribunal.
3. The company is insolvent and the estimated deficiency according to [the statement of affairs] is Rs. .............

4. The respondent was a director/managing agent, etc., of the said company (state the position occupied by the
respondent in the company and the period during which he occupied such position, and the salary paid to him).
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5. Etc. [Set out in separate paragraphs, as may be necessary, the nature of the business of the company, the way
in which it was carried on and the facts showing that the business was conducted fraudulently and that the
respondent was knowingly a party to the same.]

The Company Liquidator/Liquidator/A.B., the applicant claims :—

(1) A declaration that the respondent is liable without any limitation of liability for all the debts of the
company amounting to the sum of Rs. ...............

(2) If necessary, an amount of the debts of the company.

(3) Payment by the respondent of the said sum of Rs. ............... or other sum for which he may be found
responsible on the taking of accounts.

(4) Costs.
(5) Further or other relief.

Applicant
Delivered the .... day of .... 20..., by .... Representative for the Applicant.

FORM WIN 75
[See rule 154]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................

IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,........ )
Application No. .............. of 20...

[in Company Petition No. .............. of 20 ...]

............... —Applicant
Versus
............... —Respondents
Points of claim under section 340(1) of the Companies Act, 2013

1. The above-named company (hereinafter called ‘the company’) was incorporated on the ............... 20..., with a
capital of Rs. ............... divided into ............... shares of Rs. ............... each, of which ............... shares were at all
material times issued and stood credited in the books of the company as fully paid.

2. By an order dated the ............... 20..., the company was ordered to be wound-up by the Tribunal.

3. The respondents were at all material times [state the position occupied by each of them, e.g., promoter, past or
present director, managing agent, secretaries and treasurers, manager, liquidator or officer of the company].

4. Etc. [Set out in separate paragraphs as may be necessary the main facts showing the misfeasance or breach of
trust committed by each of the respondents and the amounts which they are jointly and severally liable to make
good to the company in consequence of such misfeasance or breach of trust].

And the Company Liquidator/Liquidator/A.B., the applicant claims :—

(1) A declaration that the respondents and each of them as past (or present) directors [or, as the case may
be] as aforesaid, have been guilty of misfeasance and breach of trust in relation to the company as aforesaid.

(2) An order that the respondents and each of them do repay to the (Company) Liquidator of the said
company the said sums, together with interest at the rate of ............... per cent per annum from ...............
20..., down to the date of payment.

(3) Costs.
(4) Further or other relief.
Applicant.

Delivered the ............... day of ......ccc..... 20.., by .o
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FORM WIN 76
[See rule 156]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................

IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,.....)
Company Petition No. ............... of 20...,

Notice to Liquidator to elect whether he will disclaim

I, the undersigned, give you notice that the above-named company was, at the time of the making of the winding
up order herein [or at the time of the passing of the resolution for winding up], the lessee of the property
described in the Schedule hereto [or as the case may be], and I, as lessor of the said property [or as the case may
be], hereby require you pursuant to the provisions of section 333(4) of the Companies Act, 2013, within twenty-
eight days after the receipt of this notice to decide whether you will disclaim the said lease [or as the case may
be], and if you decide to disclaim as aforesaid, to give me notice within the said twenty-eight days of your
intention to apply to the Tribunal for leave to disclaim accordingly**.

Dated this ............... day of........... 20 ... (Signature)
Address :

(Lessor or representative for the lessor, or as the
case may be)

To
The (Company) Liquidator of
perrenreareanens Co., Ltd. (in liquidation)
SCHEDULE
Here set out particulars of the property, lease, contract, etc.

**n the case of a contract, add at the end “and also disclaim the contract within the said period”.

FORM WIN 77
[See rule 156]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCHAT................

IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,...... )
Petition No........ of 20.....

................ Petitioner

Notice by Liquidator of intention to apply to
Tribunal for leave to disclaim

Take notice that | intend to apply to the Tribunal for leave to disclaim [here specify the property, lease, contract
etc., with short particulars and the interest of the company therein sought to be disclaimed] referred to in the
notice given by you to me as the Liquidator of the above-named company.

(Signature)
(Company) Liquidator of the said company
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FORM WIN 78
[See rule 156]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................

IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,.....)
Application No. ............... of 20 ...,

(Company) Liquidator of the said company — Applicant
Summons for extension of time for giving notice of intention to
apply for leave to disclaim

Let all parties concerned attend the Tribunal on the ............... day of ............ 20..., on the hearing of an
application by the applicant herein for an order that the applicant as the (Company) Liquidator of the above-
named company may be at liberty within ............... days of the order to be made herein to given notice to
............... of ............... of his intention to apply to the Tribunal for leave to disclaim [here specify the property,
lease or contract etc., and the interest of the company therein to be disclaimed, with short particulars thereof].

Dated this ............... day of ............... 20 ...,
(Company) Liquidator
Registrar
This summons as taken out by the (Company) Liquidator of the above-named company.
To

(Insert names of persons to be served, if any)

FORM WIN 79
[See rule 156]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

Order extending time for disclaimer
Upon the application of etc.

IT IS ORDERED that the applicant, as such Liquidator, be and is hereby allowed a further period of ...............
days from the .............. 20..., within which he may give notice to ............... of his intention to apply to the
Tribunal for leave to disclaim the [here specify the property, lease, contract etc., with short particulars and the
interest of the company therein which is to be disclaimed].

Dated this ............... day of ....ccoeiiii 20 .......... ,
(By the Tribunal)

Registrar
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FORM WIN 80
[See rule 156]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

(Company incorporated under Companies Act,...... )

Petition No........ of 20.....

Notice of interest in property sought to be disclaimed
To
The (Company) Liquidator etc,

Take notice that I, the undersigned, claim to be interested in [specify the property, lease, contract etc., with short
particulars] which is sought to be disclaimed by you, and that the nature of my interest therein is as follows:-

** ** **
(Signature)
Address

FORM WIN 81
[See rule 156]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................

IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,........ )
Application No. ............... of 20...,

(Company) Liquidator of the said company — Applicant
Application for leave to disclaim

Let all parties concerned attend the Tribunal on the ............... day of ...ceeee 20 .., At e o’clock in the
............... , hoon, on the hearing of an application of the (Company) Liquidator of the above-named company for
an order pursuant to section 333 of the Companies Act, 2013, that the said Liquidator [notwithstanding that the
time limited thereof by the said section has expired*] may be at liberty to disclaim [here specify property, lease,
contract etc., with short particulars and the interest of the company therein sought to be disclaimed] and that the
costs of the application may be provided for.

Dated this ............... day of ............ 20 ...,
Liquidator of the said company.

Registrar
Note : On the hearing, the summons will be adjourned for notice to interested parties.

*To be included where the time has expired.
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FORM WIN 82
[See rule 156]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................
IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,.....)
Application No. ............... of 20...,
(Company) Liquidator of the said company — Applicant

Affidavit in support of summons for leave to disclaim a lease
I, the (Company) Liquidator of the said company, do solemnly affirm and say as follows:—
1. The above-named company [hereinafter referred to as the company) was ordered to be wound up by this

Tribunal by order dated the ............... , 20..., and | was appointed Liquidator for the purpose of the winding up).
2. By a lease dated the ............... day of .....ccoee.. 20 ..., made between ............... of the one part and the
company of the other part, the said ............... demised unto the company all that (specify shortly the premises

leased and the rent, mentioning any special covenants). The said lease* is now produced and shown to me
marked ‘A’.

3. The premises so demised to the company were used by them for the purposes of (specify what) but have not
been occupied or used by the company since the month of ............... 20 ..., (etc., as the case may be) nor are
there any goods and chattels of the company thereon.

4. | have/have not endeavoured to sell the said lease. Having regard to the rent payable and the terms thereof, the
lease is not a profitable one. | have/have not entered into possession of the premises thereby demised or
exercised any act of ownership in relation thereto (or as the case may be).

5. The said lease is of no benefit to the company, its creditors or shareholders, and to the best of my knowledge,
information and belief there are no persons interested in the said lease except the company and ............... the
lessors as aforesaid (or, as the case may be, and state any advantages sought to be attained by the disclaimer,
how it would affect other people, etc.).

6. (If the ‘disclaimer’ is out of time, facts in explanation on which the Tribunal may be properly asked to extend
the time should be stated).

7.0nthe ..o 20 ..., | received a notice from ............... 0] R , requiring me to say whether or not it
was my intention to disclaim the said contract. The notice is hereto annexed, marked ............... onthe .....c.......
day of ..o 20 ..., within twenty-eightdays of the receipt of the said notice (or if the Tribunal has extended
the time, add, by leave of the Tribunal notwithstanding that twenty-eightdays had elapsed since the receipt by
me of the said notice) | gave notice to the said ............... of my intention to make this application to the Tribunal.
A copy of the said notice is hereto annexed and marked ...............

8. The assets of the company are insufficient to meet the claims of the creditors (or as the case may be).

9. In these circumstances, | ask for leave to disclaim the said lease, and the said ............... should be allowed to
prove for the loss suffered by reason of the said disclaimer along with the other creditors.
Solemnly affirmed etc. Liquidator.

*Note : The original or a certified copy of the lease to be produced.

FORM WIN 83
[See rule 159]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCH AT................

IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,...... )
Petition No........ of 20.....

................ Petitioner

Notice to parties interested in the property in respect of which
the application to disclaim is made

Notice is hereby given that on an application to the Tribunal by me as (Company) Liquidator of the above-
named company for leave to disclaim a lease to the above-named company dated the ............... , 20..., etc., (or as



232 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

the case may be), the Tribunal adjourned the matter until the ............... day of ......cece.e. 20 ..., for notice to be
given to you.

If you desire to be heard on the said application, you should attend the adjourned hearing before the Tribunal on
............... day, the ............... day of .............. 20 ..., at ............... o’clock in the ............... noon, either in person
or by representative.

Any affidavit that you intend to use in opposition should be filed in Tribunal and a copy thereof served on me
not later than two days before the date of the adjourned hearing.

A copy of the summons and a copy of my affidavit filed in support thereof are sent herewith.
(Signature)

Liquidator.
To
FORM WIN 84
[See rule 160]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,....)
Application No. ............... of 20 ...,
(Company) Liquidator of the said company — Applicant
Order giving leave to disclaim
Upon the application by summons dated ............... 20..., of the (Company) Liquidator of the above named
company and upon hearing the applicant in person (or Shri ............... representative for the applicant [and the
representative for ............... (party interested) or no one appearing for or on behalf of ............... a party interested
although he has been duly served with notice of the said application pursuant to the directions of the Tribunal as
appears by the affidavit of ............... filedon .............. 20....... ,], and upon reading the order to wind up the said
company dated the ............... 20 ..., the affidavit of .............. filed the ............... 20 ..., and the affidavit of
............... filed the ............. 20 ..., and the exhibits in the said affidavits respectively referred to [Exhibit

............... to the first mentioned affidavit being the contract or lease or as the case may be].*

IT IS ORDERED that the (Company) Liquidator of the said company, the applicant, be at liberty, on or before
............... 20 ..., to disclaim the contract (or the lease, or the shares or other property as the case may be) dated
the.....ccoco.e.. , 20 ..., made between ............... of the one part, and the said company of the other part, whereby
(set out in brief the nature of the contract or the lease or the shares or other property as the case may be)
particulars of which are set out in the Schedule hereto, upon the following terms, namely:-

[Here set out the terms and conditions if any subject to which leave to disclaim has been granted.]

SCHEDULE
[Here set out the particulars of the property disclaimed e.g., contract or lease dated ............... 20 ...... made
between etc. or shares of the face value of Rs. ......... iN of which Rs. ............... are paid up etc. (or as

the case may be)].

Dated this ............... day of ... 20 ...
(By the Tribunal)
Registrar.

*Note : Where the Tribunal has made an order extending the time, that order should also be mentioned in the
preamble to this order.
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FORM WIN 85
[See rule 161]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,.....)
Petition No........ of 20.....

................ Petitioner

Disclaimer of lease*
Pursuant to an order of the Tribunal dated the ............... day of.......c....... , 20 ... I, the undersigned, the Company
Liquidator of the above-named company, hereby disclaim all interest in the lease dated the............... , 20........ ,
whereby the premises (here insert description of the property disclaimed) were demised to ............... at a rent of
RS. e per annum (or per mensem) for a term of ............... years.
Notice of this disclaimer has been givento ...............
Dated this ............... day of ....ccveeee. 20 ...

Company Liquidator.
*The form to be suitably altered in the case of property other than lease.

FORM WIN 86
[See rule 161]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCH AT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,........ )
Petition No........ of 20.....
................ Petitioner
Notice of disclaimer of lease*

Take notice that pursuant to an order of the Tribunal, dated the.................... day of....ccccevreennen. , 20....... , |, the
undersigned, the Company Liquidator of the above-named company, by writing under my hand bearing date
the.ieee, day of....cccooven. 20....., disclaimed all interest in the lease dated the................... day of
.................... 20........, whereby the premises (here insert description of property disclaimed) were demised
(o JRPT atarentof Rs........cccevvenen. per annum (or per mensem) for a term of.................. years
The above-mentioned disclaimer was filed in Tribunal on the.................... day of......c.coveenn. 20........
Dated this.................... day of.......cccvvenenn. 20........

Company Liquidator.
*Form to be suitably altered in the case of property other than lease.

FORM WIN 87
[See rule162]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCHAT................

IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act, ......... )
Application No............cc....... of 20.........
A.B.—Applicant

C.D.—Respondent

Order requiring parties interested in disclaimed lease to apply for vesting order or to be excluded from
all interest in the leasehold premises
1. Whereas it appears by the affidavit of................... and the affidavit of.................... filed respectively in the
above matter on the.................... , 200, yand the.....ooooeee , 20....... , that :—
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(a) By a lease dated the.................... , 20......, and made between A.B., the applicant herein of the one part and
the above-named company (hereinafter called ‘the company’) of the other part, the premises
COMPIISING..cvereierrnnnn (give particulars) were demised unto the company for a term of.................. years from
the.ieee , 20, ,atarental of RS........cccooeene per annum (or per mensem);

(b) By a sub-lease dated the.................... , 20......., made between the company of the one part and C.D., the
respondent of the other part, in consideration of the payment therein made and the covenants and conditions
therein named, the company demised (part* of) the said premises to the said C.D. [or By a mortgage or charge

dated the......c.ccceuenene. , 20......., and duly registered with the Registrar of Companies, the company charged the
said premises to secure the repayment of a sum of RS.........cccccevenee together with interest at................... per cent.
per annum in favour of the said C.D.].

2. And whereas on the.................... , 20......., an order was made for the winding-up of the company by Tribunal
and Shri.......c..ccovei. was appointed liquidator for purposes of winding up;

3. And whereas the Company Liquidator of the said company was by order dated the.................... , 20.....,. given
leave to disclaim the said lease;

4. And whereas the said Company Liquidator of the above-named company on the................... , 20....., gave
notice of his intention to disclaim the said lease, and by writing under his hand dated the .................... , 20......,
disclaimed the said lease, and filed such disclaimer in these proceedings on the.................... , 20....., and served
notice thereof on or about the .................... , 20....., on the said A.B., the applicant;

Now upon the application by summons dated the.................... , 20....., of the said A.B., of........c......... for an
order that the respondent C.D., do elect whether he will or will not take a vesting order of the disclaimed
property comprised in the said lease, being................... (give particulars of the property);

This Tribunal doth order that unless the said respondent C.D., within fourteen days after the service of this order
on him applies for a vesting order of the said lease subject to the same liabilities and obligations as those to

which the company was subject under the lease in respect of the property on the .................... , 20....., the date of
the commencement of the winding up (or subject to the same liabilities and obligations as if the said lease had
been assigned to him on the................... , 20....., the date of the commencement of the winding up of the said
company), the said C.D., be excluded from all interest in and security upon the said premises.

That this summons do stand adjourned for further orders to the.................... , 20......, for service of this order on
the said C.D.

Dated this.........ccoccu... day of.....ccovevennn. ,20......

(By the Tribunal)
Registrar.
*If different parts have been sub-leased to different persons, repeat the provision to cover all such sub-leases.

FORM WIN 88
[See rule 162]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................

IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,...... )
Petition No. ........ of 20.....

................ Petitioner
A.B.—Applicant
C.D.—Respondent

Order vesting lease and excluding persons who have not
elected
Paragraphs 1 to 4 as in FORM WIN 87

5. And whereas upon the hearing of this application by summons of the said A.B., for an order that the
respondent C.D., do elect whether or not he will take a vesting order of the disclaimed property comprised in the
said lease, the Tribunal on the.................... , 20....., ordered that unless the said respondent C.D., within fourteen
days after the service of the said order on him applied for a vesting order of the said lease subject to the
conditions mentioned in the said order, the said C.D., be excluded from all interest in and security upon the said
premises.
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7. And whereas the said C.D., has not applied or intimated his intention to apply for a vesting order within the
time limited by the said order [*or the said C.D., has applied for a vesting order of the said lease.]

Upon hearing, etc., and upon reading, etc., this Tribunal doth order :

That the said C.D., be and is hereby excluded from all interest in and security upon the premises aforesaid [and
that the property do vest in.................... ]

[or That the company’s interest in the Premises........cocecevveveeerieeririeeenenns more particularly described in the
lease deed dated the..........ccccevveviviennns , 20....., do vest in C.D., the respondent herein, for the residue of the term
OF et years demised by the said lease, subject to the same liabilities and obligations as those to

which the company was subject under the lease in respect of the property at the commencement of the winding
up (or subject only to the same liabilities and obligations as if the lease had been assigned to that person on
111 [T , 20, , the date of the commencement of the winding up]

(By the Tribunal)
Registrar.
*Where such an application for a vesting order is made, the application should be included in the cause-title.

FORM WIN 89
[See rule 169]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,.....)
Petition No........ of 20.....

................ Petitioner
Advertisement as to declaration of dividend
Notice is hereby given that a*................... dividend of.........cceene (in the rupee) has been declared and that the
same will be payable on the.................... day of.....cccevvienns , 20....., and on the subsequent working days upto

the......... day of......... 20, at the office of the Company Liquidator.

Every person entitled to participate in this dividend will receive a notice to that effect and no payment will be
made except upon production of such notice.

Company Liquidator.

*Insert here “first’ or ‘second’ or ‘final’ as the case may be.

FORM WIN 90
[See rule 169]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCHAT................

IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,...... )
Petition No........ of 20.....

................ Petitioner

Notice of dividend
(Please bring this dividend notice with you)
Dividend of.........c.o...... (in the rupee)
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Take notice that a*............cc...... dividend of.........ccoevenn (in the rupee) has been declared. The amount payable to
YOU IS RS..covvvivieinna, , and the same will be payable at my office on the.................. day of....cccovvvvennnn, , 20......,
and on the subsequent working days up to the................... day of....cccccovrnenenn. , 20....., between the hours
(0] PRV

Upon applying for payment this notice must be produced entire with any bills of exchange, promissory notes or
any other negotiable securities held by you. If you desire the dividend to be paid to some other person, you may
sign and lodge with the Company Liquidator an authority in FORM WIN 91. If you do not attend personally
you must fill up and sign the enclosed forms of Receipt and Authority.

Dated at.........c.......... this...ccoveeriee, day of.....ccovevvennne. y 20
Company Liquidator

Notes : 1. The receipt and authority should, in the case of a firm, be signed in the firm’s name, and in the case of
a limited company, by an officer of the company so described.

2. If you do not claim the dividend, declared and payable as above, within six months after the date when it
became payable, the Company Liquidator shall pay the said amount into the Company Liquidation Dividend
and Undistributed Assets Account in the Scheduled Bank, under section 352(2) of the Companies Act, 2013.

*Insert here ‘first’ or ‘second’ or ‘final’ as the case may be.

Enclosures:
Receipt
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,....... )
Petition No........ of 20.....
................ Petitioner
Address :
Date :
RECEIVED from the Company Liquidator of the above company the sum of RS...........c.ccc... being the amount
payable to me/us in respect of the.................... dividend of .........ccoeuenee in the rupee. Rs............... /

Payee’s signature
*Authority for delivery
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCHAT................ IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,......... )
Petition No........ of 20.....
................ Petitioner
Address :
Date :
Sir,
Please deliver to the bearer.................... (name of bearer) [or send to me by cheque by post or by postal money
order, at my expense and risk] the ................ dividend of RS.......ccccovvvnene payable to me. RS........cccoeeee /
Payee’s signature
To
The Company Liquidator of.................... (company),

*Note : This is an authority only to deliver the dividend (the cheque or the amount as the case may be), and not
to make it payable to another person, for which FORM WIN 91 should be used.

Insert here ‘first’ or ‘second’ or ‘final’ as the case may be.
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FORM WIN 91
[See rule 170]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

(Company incorporated under Companies Act,.......... )

Petition No........ of 20.....

Authority to Company Liquidator to pay dividend to another person
Address :
Date :
Sir,
I hereby authorise and request you to pay the dividend referred to in the enclosed notice

(0 JRP (0] FRTU (a specimen of whose signature is given below) whose receipt shall be a sufficient
discharge.

Signature

Witnesses to the signature of...........c.ccocveevrenne
Lo (signature)
.............................. (occupation)
.............................. (address

2. e (signature)
.............................. (occupation)
.............................. (address)

Specimen signature of person appointed as above
(specimen)

Witness to specimen signature :
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FORM WIN 92
[See rule 172]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCHAT................

IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,...... )
Petition No........ of 20.....

................ Petitioner

Schedule of contributories to whom return is to be paid

Number ~ Name | Address | Number Total Total Arrears | Previous Amount Net Date Remarks
of of return and
asin contri- sh(;Ies amount | amount | callsat | return of of return payable parti-
settled butory held as called paidup | date of capital payable culars
as of
list in transfer
settled per up return appro- at....... per of
list settled priated share interest
by or
list Liqui- other
vari-
dator for ation in
arrears .
of list
calls
Rs. . Rs. . Rs.. Rs.. Rs. . Rs. .
1 2 3 4 5 6 7 8 9 10 11 12

Note : Where the articles of the association of the company provide that the amount divisible among the
members or any class of members shall be divisible in proportion to the amount paid up or which ought to have
been paid up at the date of winding up, or contain any other provision which will necessitate further information
before a return can be made, columns should be added showing the amount called up and the amount paid up at
such date in respect of shares then held by such members or class or members or such other facts as may be
requisite.

FORM WIN 93
[See rule 172]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCH AT................

IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,........ )
Petition No........ of 20.....

................ Petitioner

To

Notice is hereby given that a first/second/final return of.................... per share has been declared. The amount
payable to you iS RS.......c.ccee.. and the same will be payable at my office on the.................. day
Of i , 20....., and the subsequent working days up to the................... day of ....... ,20......, between the
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Upon applying for payment, this notice must be produced entire together with the share certificate. If you do not
attend personally you must forward the share certificate and fill up and sign the enclosed forms of receipt and
authority for delivery.

Dated.........cccenee. Company Liquidator

Note : The receipt should be signed by the contributory personally, or in the case of joint contributories, by each
of them, and in the case of a limited company, by an officer of the company so described.

Enclosures :
@)
RECEIPT
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,...... )
Petition No........ of 20.....
................ Petitioner

RECEIVED from the Company Liquidator of the above company the sum of RS. .................... being the amount
payable to me/us in respect of the first/second/final return of.................... per share held by me/us in the above
company.
RS
Dated.......c.ccovvvene.

Address
AUTHORITY FOR DELIVERY
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company)
(Company incorporated under Companies Act,....)
Petition No........ of 20.....
................ Petitioner
AAress......cccvevrennnnne
Date........ccocoovvennn.
Sir,
Please deliver to the bearer.................... (name of bearer) [or send to me/us by cheque by post or by postal
money order, at my/our expense and risk] the first/second/final return of Rs..................... payable to me/us.
RS, Payee’s signature
To
The Company Liquidator of.................. (company)

Note: This is an authority only to deliver, and not to make the return payable to another person.
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FORM WIN 94
[See rule 179]
State the number of the petition and the date of the order.

Statement of unclaimed dividends or undistributed assets, paid under section 352 (1) and (2), into the
Company Liquidation Dividend and Undistributed Assets Account.

Name of the company

Nature of the proceeding™

Date of commencement of winding up

Date of payment into the Company Liquidation Dividend and Undistributed Assets Account

I Particulars of the unclaimed dividends paid into the Companies Liquidation Dividend and
Undistributed Assets Account in the Scheduled Bank.

Number Name of | Last Date of | Total Last date | Amount paid into | Remarks
on list of | the known declaration amount of | when Companies
creditors | creditor address dividend payable Liquidation
and rate of L
to whom | of dividend payable Dividend and
the creditor Undistributed
dividend Date | rate Assets Account
is due
1 2 3 4 5 6 7 8 9
Total

Il. Particulars of undistributed assets paid into the Company Liquidation Dividend and Undistributed
Assets Account.

Number Name of | Last known | Date of | Total Last date | Amount paid | Remarks
on list of | contributory | address of | declaration | amount when into Companies
contribu contributory and rate of of return | payable Ll_ql_udatlon
Tories return payable Dividend  and
Undistributed
Date | rate Assets Account
1 2 3 4 5 6 7 8 9
TotalRs P
Total amount of unclaimed dividends paid into the Companies Liquidation Dividend and Undistributed Assets
Account Rs

Total amount of undistributed assets paid into the Companies Liquidation Dividend and Undistributed Assets
Account

Total amount paid under both heads
Dated the.......... day of......cccoveee.
(Sd/-)
Company Liquidator(s)
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FORM WIN 95
[See rule 184]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCHAT................
IN THE MATTER OF-----LTD (give the name of the company )
(Company incorporated under Companies Act,.......... )

................ Petitioner
Request to deliver bill

I hereby request that you will, within four weeks of the receipt hereof or such further time as the
Tribunal may allow, deliver to me your bill of cost (or charges) as ................... failing which, I shall, in
pursuance of Companies Act, 2013 and the rules made thereunder, proceed to declare and distribute a dividend
without regard to any claim which you may have against the assets of the company, and your claim against the
assets of the company will be liable to be forfeited.

Dated this .......ccovviiiiiiiiiiiie, dayof ......ooovviiiiiinan. 20, i,
Company Liquidator
I here state the nature of the employment e.g. advocate, auctioneer, etc.
[F. No. 01/30/2013-CL-V Pt-111]
K.V.R. MURTY, Jt. Secy.
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